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Wednesdgy, February 28, 1958/
Phalguna 8, 1880 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS

Reorganisation of Secondary Schools

+
Shri Rajendra Singh:
Shri Ram Krishan:
Dr, Ram Subhag Singh:
Shri Bibbuti Mishra:

Will the Minister of Education be
pleased to state:

*622.

(a) whether it 1» a fact that Govern-
ment have finalised certain measures
10 speed up reorganisation and up-
grading of Secondary Schools,

(b) what those measuies uwre and in
what respect they differ from the
previous ones; and

(c) the results accrued or hkely to
accrue?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (¢) The Central
Advisory Board of Education at its
26th session held in Madras on the
15th and 16th of January, 1958, has
made certain recommnendations m the
matter. The proceedings have not yet
been finalised. A printed copy of the
proceedings will, as usual, be made
available to the Library of the Lok
Sabha Secretariat in due course.

Shri Bajendra Singh: May I know
if a copy of the proceedings will be
placed on the Table of the House s0

353 (Ai) LSD—1

—"
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that this House will have ample op-
portunity to discuss and delibergte
over it?

Dr. K, L. Shrimali: I have already
said that & copy of it will be placed
in the Library.

Shri Rajendra Singh: I want to
know whether 1t will be placed on
the Table of the House.

Mr. Speaker: Everything has to be
printed. What 15 the object of ask-
g it to be placed on the Table of
the House? Shri S. M. Banerjee,

Shri §. M. Banerjee: May I know
whether Government 1s also consider-
ng the question of salaries and work-
ing conditions of the teachers who
are cngaged 1n these secondary
schools?

Dr K L. Shrimali: Government
have already taken certain steps to
increase the salaries of secondary

school teachers, The consideration
stage has passed long ago.
st fefe fw : s oW

@t tfemit &FH g A g
o ey & ofvom fegr o Ty
& aqr faw & dag qFw wwia it o
#Y graT & e iz feay i ?

o ¥e WTo sfavely : & 7 fdge
frgi § f oY §ga quurkan T &
fawrier & ST RS § T fionr
FTYT |

ot fogfe o . oA
A AR T qww )y e
4 wgw g wwAg woft agrew R
W W HeT qEw
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Hon Members must read the pro-
ceedings when a copy of it 1s placed
m the Library If there 1s still any
doubt or difficulty I will have 1t
cleared up on the floor of the House
Why should the hon Mmster give

here a summary of what has happen-
ed?
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Shri Ram Krishan: May I know
whether this Advisory Committee has

made any recommendation about the
extension of period”

Mr. Speaker: Is 1t not contained n
the report?

Dr. K, L. Shrimali: Yes, Sir Ques-
ton has been raised about the recom-
mendations made by the Central
Advisory Board, and I have said that
these will be placed in the Library

FEBRUARY 25, 1059
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Shri Braj Raj Singh: May I know
whether these recommendations about
reorganisation of the secondary educa-
tion system will involve any extra
expenditure?

Pr. K. L. Shrimali: Well, Sir, re-
organisation of education will cost ad-
ditional expenditure

Shri Rajendra Singh: Sir, I suggest-
ed to the hon Mnister, through you,
that the recommendations of the Cen-
tral Advisory Board, as they are
very mmportant, should be placed on
the Table of the House, so that we
may have an opportumty to discuss
them at length I have not received
a reply to that

Mr. Speaker. Even if 1t 1s placed
in the Library, if it 1s an important
matter I will allow discussion on that

Shri Rajendra Singh: Unless i1t 1s
placed on the Table, Sir, you will not
allow us to raise a discussion

Mr. Speaker: I have said that I
shall allow a discussion if the matter
1s so important It does not matter
whether 1t 1s placed on the Table or
1in the Library

Some Hon. Members rose—

Mr. Speaker: The report has not
yet been placed 1n the Labrary Let
us await the report and then I will
allow any number of questions

Shrl Tangamani: Sir, even before
the 26th session of the Board re-
organisation has taken place in some
areas I wanted to know the details

Mr Speaker: We will go to the next
question—Shr: Samanta

Andaman and Nicobar Islands
Advisory Council

+
S Shri S. C. Samanta:
* 7 Shri Subodh Hansda:

Will the Minister of Home Affaics
be pleased to state

4623

(a) whether there 1s no Member of
Parliament 1n the Andaman and Nico-
bar Islands Adwvisory Council,
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(b) it so, the reasons therefor;

(e¢) whether the meeting of the
Adwisory Council is held at the Head-
quarters, Port Blair or it 1s also held
mn Nicobar Islands; and

(d) the names of the members of
the Councii?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) A Mem-
ber of Parliament 1s in the Andaman
and Nicobar Islands Advisory Council,
since 30th September, 1857

(b) Does not arise

(c) Meetings of the Adwvisory
Council have so far been held only at
Headquarters

(d) Shr1 Lachman Singh M P, Port
Blair Shnn K R Ganesh of Aberdeen
Bazaar, Port Blair Shri Raymi Ran-

jan Sarkar of Mathura wvillage 1n
Wimberleygunj Tahsil Bishop John
Richardson of Car Nicobar Hajee

Subhan Ali of North Bay, Port Blair

Shri S. C. Samanta: May I know
how many meetings have been held
since the Committee was re-constitut-
ed?

Shrimati Alva: Meetings are normal-
lv held once 1n three months and 1f
necessary even more times Last year
there was an occasion when one of
the meetings was missed

Shri 8. C. Samanta: Is 1t not a fact
that the 1slands are situated at distant
places and the conveyance 1s not to
our satisfaction? If so, may I know
1f Government proposc to hold meet-
ings elsewhere also so that people who
are now unable to come may be bene-
fited”

Shrimati Alva: Up till now the
meetings have been held at headquar-
ters If the Chief Commissioner 8o
desires he can have the meetings any-
where else

Shri B. K. Gaikwad: May I know
how many representatives there are
from the Scheduled Castes, Scheduled
Tribes and other Backward  Class
on the Advisory Council?

Shrimat! Alva: There are no Sche-
duled Castes in Andaman and Nicobar
Islands

Shri B K, Galkwad:
other Backward Classes”

Mr. Speaker- Next question—Shi:
Shukla

What about

Coal Production

*624. Shri Vidya Charan Shukla: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No 819 on the
10th December 1958 and state

(a) how far the target of coal
production for the Second Five Year
Plan period in the public sector has
been achieved so far, and

(b) whether any shortfall in the
target of production 1s anticipated?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shrl Gajendra Prasad Sinha): (a)
The public sector’s target of additional
coal production in the Second Plan
was 12 million tons, of which 15 mil-
lion tons were to be raised from the
Smgaren: Collieries and the balance
of 105 million tons by the National
Coal Development Coiporation, partly
from 1its eleven old State Collieries but
mainly from the working of new
collieries 1n vigin coal-bearing areas

The production from the Smgaren:
Collieries, 1in 1958, was 2 12 miilion
tons as against 152 million tons 1n
1955, showing an increase of 60 mil-
lion tons that i< about 40 per cent of
target

By the end of 1958, the target of
05 mllion tons of additional pro-
duction, fixed for the 11 old
State collieries, had been reached and
even surpassed—the production in that
year being 348 million tons against
about 28 mullion tons in 1855, thus
showing an increase of about 25 per
cent over the original production

A statement showing the field wise
break up of the target of the National
Coal Development Corporation and
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the end of 1 3
huonthe'tnbho!thenouse (See
Appendix II, annexure 41]

(b) Before the end of the current
Plan period, the public sector 18 ex-
pected to attain a level of additional
production commensurate with  the
target of 12 million tons annually

§hri Vidya Charan Shykls. Some-
time back we were told that Korba
coal flelds has got an additional pro-
duction target of 4 million tons and
Bisrampur--Korba coal flelds were
to produce 3 mlhon tons After-
wards 1t was indicated that these have
been revised to 16 million tons and
05 milhon tons May I know where
thrs addrtronal produciron 1s going to
be adjusted, in which new coal fields?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh) That 1
all shown in the statement which has
been laid on the Table of the House

Shri Vidya Charan Shukla No ad
justment 1s shown in the statement

Sardar Swaran Singh Very much
adjustment 1s theie If you total it
up 1t comes to 10 6 million tons

Shri Vidya Charan Shukla 16 mil
lions 1s shown agamnst Korba coal
fields, whereas origmally 1t was ind:
cated as 4 million tons I want to
know where this additional 3 million
tons has been shifted, in which coal
field instead of Korba the production
has been raised”

Sardar Swaran Singh I have given
the total 1 have given the various
collieries from which 1t 15 to be rais
ed It 1s for the hon Member to con
nect the shortfall in one to any co!l
Liery he likes

Shri T B, Vittal Rao May I know
the production at Karanpura coal-
fields during the year 1858~

Mr Speaker Is 1t not in the state
ment?

Shri T B Vitial Rao: It 1s not 1n the
statement—the figure for 1958 In the

temt prodye-
is to be in the Karan-
Pura conl-flelds during the Plan period
18 given

Sardar Swaran Singh: In the latter
Part of the statement some mention
13 made The main point that I would
like to clearify is that at the moment,
there 1s not much of production be-
cause alothough coal has been expos-
ed, still, transport facilities are not
ready and they are likely to be ready
within a few months As soon as that
18 ready, actual production can be
Stepped up at a very rapid pace

Shri T B, Vittal Rao May I know
it the plant and machinery necessary
for raising something hike 6 5 million
tons of coal from the Karanpura coal
flelds are ready and only they are
waiting for railway siding?

Sardar Swaran Singh I think of
our total requirements of machinery
for the whole of the additional pro-
duction roughly about 50 per cent
has already been ordered and most of
1t 1s on site 1 do not anticipate any
serzous difficulty of any shortfall on
dccount of paucity of machinery

Shri Tangamani On a previous
occasion we were told that the total
Production from January to October,
1958 1s 37 86 tons May I know what
15 the production for the year 1958
:nd whether there has been any shoit-
all?

Sardar Swaran Singh This question
lelates to the public sector collieries
1 have not got readily the figures of
total production till the end of 1958
But if separate notice 1s given I
shall certainly collect that figure

Shnn Tangamani What 1s the total
production 1n the public sector during
this period”

Sardar Swaran Singh. [hat 15 con-
tained 1n the statement that I have
fiven

Shri Mahanty It was anticipated
that there will be a 5 per cent increasy
92 coal production over the 1}
figure during the Second Plan period
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iid wé kttow whether that thrget
58 achibvda?

Shrdid Swaris Singl: I have sald
fhat in tME public sector this target
Wl be détieved. 1 have also indicht-
&4, because thete was a lot of interest
evinced in the House, the various ¢ol-
lieries from which additional produc-
jon has fo be achieved. 1t is also
that the private sector will
glio the achieve the target which has
béen assigned to them.

Launching of Reckets

+
( Shri Rameshwar Tantla:
| Shri Vajpayee:
*625. 4 Shri Raghunath Singh:
Shri Naval Prabbakar:
{ Shri Bhakt Darshan:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether Government are aware
that the Astronautical Society of India
and other Scientific bodies in  India
are making experiments to launch
rockets,

(b) if so, what steps have  been
taken to co-ordinate the activities cf
these bodies; and

(v) what results have been achieved
m the country 1n the science of
rockets?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) It has been reported by
the Indian Astronautical Society,
Mysore that it has launched five
rockets in the country Government
are not aware of any experiments 1n
launching rockets having been carried
out by any other Scientific bodies

(b) Does not arise

(c) The experiments so far perform-
ed have not revealed any outstanding
results or achievements.

Shri Rashbehwai Tadbia: May 1
know whether we are thinking of
taking advice from other countries
which have launched rockets al-
ready for this?

Shii Wamayun Kibir: This is a
matter primiflly for the  Ministry
of Defence. When we consulted their
experts, we were told that the
&xperiments which have beén  per-
formed in Bangalore by this Society
are of an elementary nature,

Shit D. C. Sharma: May I  know
how these five rockets launched by
this Society compare with the rockéts
launchéd by some other countries?

Shri Humayun Kabir: I have becn
advised that these are of a very ele-
mentary nature.

W oW WW o R
g wwdwr s aifes @ W
gt ¥ wE femr ofr ot @,
T wE # faa frar o @y & anfe
e & dwmfr At ag A s W
I & wfaeror feamay av @& ?

Shri Humayun Kabir: We are en-
gaged 1 certain other types of work.
I do not think we have reached a
stage when that kind of consultation
will be very fruitful from our point
of view

Restrictions on Travel Abroad

*626. Pandit D N. Tiwary: Will the
Minister of Finance be pleased to refer
to the reply given to Starred Question
No 606 on 5th December, 1858 and
state-

(a) whether the curb put on foreign
travel has resulted 1n any substantisl
saving of foreign exchange;

(b) if so, the amount saved till the
31s¢ January, 1959,

(c) whether any prosecution has
been started or any other step has
been taken against those who defled
these restrictions; and
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(d) 1if so, their number?

The Deputy Minister of Finance
(Shri B R. Bhagat). (a) and (b) The
restrictions on foreign .ravel were
placed 1in January, 1857 As compar-
ed with the position 1n 1856 the resvlt-
ant savings are as follows

1957—Rs 6 53 crores

January-November, 1958—Rs 6 54
crores

Figures for Decembc 1958 and
January, 1959 are not yet available

(c) and (d) The numbe:r of cases
of wviolations of all types adjudicated
by the Director of Enforcement up to
B Detemivey, IHH 1 Y3 some o
which relate to violations of travel
regulations There was no case of
prosecution during this period

Pandit D N Tiwary. May 1 know
whether the amount of Rs 75 which
had becn fixed on 17th October, 1958
for persons going abroad has been re
laxed or the same tontinues?’ May I
know whether the Goveinment has
received any representation that this
amount 15 very low and cannot meet
the expenses to go abroad?

Shri B R Bhagat The amount 1.
fixed Rs 75 It has not been 1elaxed
Government has consideted all the
representations that have come The
decision continues

Pandit D N Tiwary May I know
whether any prosecution has been
iaunched because, on the 5th Decem
ber, 1958, the hon Minister said that
against those who ere caught within
the provisions of the Act, steps are
taken and prosecutions are launched
May I know whether, ou of 132 cases
that have been caught, any prosecution
against any one of them has been
launched”

Shri B R. Bhagat. As I said, 132
cases were adjudicated and fines were
imposed There was 70 case of pro-
secution during this period

FEBRUARY 25, 1959

Oral Answers 2B

Shri Tyagi: Have any curbs been
abplied on the number and streagth of
official delegations that are sent
gbroad, for only lately we have read
,n the papers that a delegation of
sclentists comprising of about 40 per-
gons including clerks and office
superintendents was sent?

Shri B R, Bhagat: So far as official
delegations are conceined, there is a
gbecific order of the Prime Minister
that 1n all these cases, they should be
gtrictly scrutinised, and in this Minis-
try we very strictly screer all such
delegations As far the particular
delegation about scientists J want
riotice to answer

Shri Jaipal Singh: Is i1t a fact tnat
certain firms and their representatives
pave the faciity of traveling on
international travel cards and the cost
15 met by their foreign associates® If
the answer 1s in the affirmative, I
would like to know the number of
people who have availed of such an
opportunity and also I would like to
know whether the Government have
jnvestigated as to how such credit 1s
available to such persons

Shri B R Bhagat I want notice

Shr: Nath Pa1 My question »s allied
10 the question put by S8hri Tyag:
Will the Minister state to the House it
during the period under 1eview there
pas been any dimnution in expendi-
gure 1ncuired on behalf of official dele-
gations, because a very large amount
18 spent on them?

Mr. Speaker The hon Minister said
that he wants notice

Shri Nath Pai: That is about the
yarticular delegation to Geneva I
wanted to know the comparative
ggure spent on behalf of a very large
pumber of official delegations that go
gbroad I did net refer to any speci-
fic case because he hes already re-
guired notice

Mr BSpeaker: Is he 1n a position to
g8y generally whether there 13 In-
c¢rease or decrease?
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Shri B. B, Bhagat: There has been
a decrease not only on official dele-
gations, but under all heads, there has
been a general decreasc in the ex-
penditure.

Shri Vidya Charan Shukla: What
was the basic travel quota allowed for
travellers going abroad about 4 years
back and what 1s the basic travel
quota allowed to travellers who go at
present?

Shri B. R. Bhagat: There 1s no basic
travel quota now. That has been
abolished. I think up to 1856 Decem-
ber, the quota was £700, subject to
correction

Shri Braj Raj Singh: We had 11 this
House the case of Shri S. P. Jain about
violation of foreign exchange. May
we know specifically whether criminal
prosecution has been launched against
him or not yet?

Shri B. R. Bhagat: That matter is

still proceeding and adjudication 1s
going on

Tagore Birth Centenary Celebration

+
{ Shri S, M. Banerjee:
Shri Bhakt Darshan:
"y Shri D. C Sharma:
LShri Aurobindo Ghosal:

*621

Will the Mimister of Scientific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to
Starred Question No 605 on the 5th
December, 1958 and state.

(a) furthe: progress made 1n regard
to publication of wocks of Shri
Rabindra Nath Tagore on the occasion
of his birth centenary celebrations;
and

(b) whether the committee appoint-
ed for this purpose has rubmitted a
detailed scheme?

The Minister of Scientific Research
and Caltural Affairs (Shr{ Humayun
Kabir): (a) The progress since made
is as follows:

1 The translation m English of
one of the eariy novels by

Tagore named Chokher
Bali will be published by
March, 1959.

2 2I Short Stories and Chokher
Bali translated into Punjabi
from Bengali are ready for
the press

3 Chokher Bal: and Gora have
been assigned for translation

in Marath:

(b) Yes, Sir.

Shri S. M. Banerjee: In reply to a
question on 15th December, the hon.
Minister said that a manuscript of
500 songs is under print in Deva-
nagar?

Shri Humayun Kabir: They are
still under print. Otherwise 1 would
have mentioned them in the first reply.

Shri Sadhan Gupta: May I  know
what 1s the nature of the scheme that
has been submitted by the Com-
muttee? What steps have been taken
to implement the scheme?

Shri Humayun Kabir: It 1s a long
statement, and I would be glad to
place on the Table of the House the
report of that committee. Briefl/
speaking, I may say that the idea is
to publish in eight volumes in all
Indian languages selections of Tagore’s
writmgs representing fiction, poetry,
essays, drama, letters etc. There
1s also a proposal to bring out, in
collaboration with the UNESCO, a
centenary volume which will be
mainly dealing with Tagore and with
the various subjects of humanism in
which he was interested.

st e wiw ;. st ¥ oy
sw wge g 5 e afew
¥ st & fad fred @< w1 wpm
AT Ty § W AW aw fwer W

ooy’



a8ys Ol Rhsiirs

off giinny wfire ;@ o W
wh ¥ oaff wmomr g, Wi
derfl el @t PR AR Afew
W oY & o e F wwen wEw )

Shkri D, C. Shareem: May I  know
1 any definite edition of the bio-
graphy of Tagore is also going to be
published, and if so, when?

Shri Humayun Kabir: The matter
is under consideration.

Shri Aurobindo Ghosal: May I know
whether foreign writer8 have also
been invited for contributing to the
centenary volume?

Fiuzh Fremmayun Ravir: W 1 imvenbvh
to invite a number of foreigners also
to contribute to the centenary volume,
but the names have not been finalis-
ed.

Shri Hem Barua: May I know if
the ¢entenary volume on the different
aspects of Tagore’s art and life is
proposed to be published only in
English or whether Government pro-
pose to have it transiated into differ-

ent regional languages including
Hindi?

Shri Humayun Kabir: The first
pubtication will be in English and
other languages of UNESCO, be-
cause it will be a UNESCO publi-
cation, and after the volume has been
published, we shall take up the ques-
tion of translating it in all the major
Indian languages.

Shei Sadhan Gupta: May I  know
if the scheme submitted has heen
approved by Government and if the
whole of this scheme will be given
effect to, or any other decision has
been taken?

Shrl Humayun Kablr: There is no
deflnite scheme as euch. A large
number of suggestions were made out
of which the Centenary Commitiee
has made a selection of some of the
more important items, and we are

still working at it. I think it will be
a continuous process.

# Frew ag 20 miepw ¥ e Wi
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ghrimati Renu Chakravartty: The
coynmemoration volume 1s going to
be @ UNESCO publication May I
knoWw whether the actual writing of
the volume will be done by the Cen-
tepary Committee or by a commitee
set Up by the UNESCO, and st so,
what is the personnel of the UNESCO
committee?

ghri Humayun Kabir: We have set
up & committee to consider the coin-
position and the contributors for the
centenary volume, and that com-
mitee has made recommendations,
and we shall communicate this to
CO I cannot vouch for what

the UNESCO will do

8hri R Narayanasamy: May I
kpow whether the Tagore Celebra-
tion Committee are gomng to publish
a memorial volume?

Shri Humayun Kabir: I have just
now said there will be a centenary
volume.

Pr. M. 8. Aney: May I know 3 the
Government is aware that in many
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lahifigls aliedfly oérthin traslations
hatve bsen mad# of the works of
'rm Are the Government go.ng
to éngiries abbut the transtat-
iond that alréndy exist, or are fhéy
going to have translations made
by other authors in different langu-
ages?

Shei Humayun Kabit: Wherever
good translations are available, there
would be no point in  undertaking
new translatrons, but 1n many cases
the translations will probably have
to be revised

Dr. M 8. Aney: Are they going to
make enguiries about this?

Shri Humayun Kabir: We are mak-
ing enquuries Actually, 1t 18 also
proposed as part of the celebrations
to bring out a complete bibliography
and that work has been taken in
hand—of the works of Tagore and
works about Tagore not only 1n
Indian but also in other languages

Shri Jaipal Singh: With reference
to the invitation of foreign wrniters
to join 1in this, may 1 know whether
Government have considered that
during the life time of the poet
laureate he wanted to translate .ome
of his smaller works i1nto some West
African languages like Fanti and
Twi? Would that also be taken 1into
consideration?

Shri Humayun Kabir: This 15 a
suggestion for action We shall keep
it in mind
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Shri Humayun Kabir: The mem-
bers of the committee who were
présent at the last meeting were*
Shri Jawsharlal Nehru in the Chair,
Dr. Radhakrishnan, Dr Keskar.. ..

Wir. Speliltr; He ntedt mnot read
out. All that he wants to know is
whether there are representatives
from all the languages

Shri Humayun Kabir: We have not
gone by languages as such, but we
have taken members from the Sahitya
Akademi and other representative
bodies 1 was going to find out if all
the languages were represented or
not
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Shrt Hajarnavis: The matter 1s still
under consideiation
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The Minister of Law (Shri A, K.
Sen): There 1s no question of oppos-
ing or supporting any particular p1o-
posal. Their views were sought as
regards the propriety of legislation
about particular subjects concerning
this problem,—for instance the ques-
tion of registratian, the question of
accounts, the question of investment
of funds and so on There are cer-
tain Acts passed by certain State
Legislatures which are in the fleld,
and some of those Acts may be suiti-
cient for certain purposes; some otheis
may require supplementation After
the views of the States were obta n-
ed, a committee was appomnted by
the direction of the Cabinet which
went into the question and reported
to the Cabinet; and the Cabinet has
referred 1t back for preparing legis-
lation on these important subjects
cencerning the problem, and the lec-
gislation is now in the process of
being drafted.
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Shri A, K. Sen: The question of
enumerating the number of in-
stitutions will only arise provided
powers are taken in that behalf in

the proposed legislation
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Shri A. K. Sen: Let us not antic-
pate the basic principles which will
be accepted in the Bill. It is really
a matter of opinion as to which are
basic and which are not basic.
It is really problems which are more
important rather than principles in
the matter, and I would request the
hon. Member to have a little patience
which he always exhibits

Shri Rameshwar Tantia: Some
months ago a news item appeared in
the press that a big treasure had
been removed from the Nathdwara
Temple May I know whether Gov-
ernment will consider making some
law very soon to check things hke
that?

Shri A K. Sen: All 1indivadual
cases will certainly be taken into
account for the purpose of finding out
whether any general law is necessary
to meet any particular case

Shri V. P Nayar: It appears that
Government have been trying to go
into this question for some time
Could I know whether Government
have any 1dea of the total annual
income from these institutions?

Shri A. K. Sen: Ideas are rather
illusory unless they are actually ascer-
tained. So, it is rather prudent not
to give out ideas which are not based
on factual investigation

Shri Jaipal Singh: In view of the
great difficulties we are having in re-
gard to the Second, third and other
plans, may I know whether at any
stage Government have considered the
question of invoking the gods and
goddesses to come to the rescue of the
country?
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Me, Speaker: It 15 a suggestion for
action.

Shri Jadbhav: May I know whether
any assessment has been made of the
valuables possessed by these rehgious
mstitutions and therwr annual income”

Mr. Speaker: The hon Minister has
already answered 1t It 1s only a
speculation now

Now, next question

Shri Joachim Alva: May I inteirupt
you for a minute

Mr Speaker: The hon Member has
arisen after all the others have
exhausted their questions

Shri Joachim Alva: On a point of
order May I ask you that the lron
Member’s reference regarding the
temples may be struck off the record?

Shri Nath Pai: When the hon Mem-
ber becomes the custodian c¢f the
House, he can order it

Higher Technological Institute
Kanpur

.{
[ Shri Jagadish Awasthi:
1 Shrimatl lla Palchoudhur::

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
{o state

*629.

(a) whethe: the US Survey Team
of emunent American Eng neering edu-
cationists which arrived in India 1in
December, 1958 has submitted any
report, interxm or final 1n regard to
the Higher Technologwal Institute
proposed to be set up at Kanpur;

(b) 1f so, the nature of its r1ecom-
mendations, and

(c) i not, when its report 1s likely
to be received?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The Team has submitted
a preliminary report and will follow
1t up by a detailed report shortly

(b) The Team has expressed the
view that the Institute of Technology
planned for Kanpur will serve a real
need, not only in the Northern region,
but for all India. It has also ex-
pressed its agreement with the choice
of the site In addition, it has made
a number of recommendations which
the Team suggest mught be consider-
ed by the Government of India for
formulting  “Programme  Planning
Principles” for the Institute

(¢) Does not arise
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Mr Speaker: I did not appreciate
the question of 8hn Joachum  Alva
on Q. 628 Let nothung of that kind
be said by any Member here. There
are a number of religions in  thu
country, and hon Members are aware
that we have been absolutely toler-
ant ‘Therefore, let not any hon.
Member who belongs to any parti-
cular faith, which does not believe
in idolatory cast any aspersions or
put any questions which may appear
to be a reflection upon those other
persons who believe in it That was
exactly what, I thought, Shri Joachim
Alve had in his mind when he asked
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mo to erdse this gulition ont of re-
cord. 1 do not Sht Jatpal
ngh ever meant adything of t

Shtl Jaigal Singh. Perhaps, that
was what the hoh Member meant
That was not what I meant By putt-
ing this question regarding the pro
per utilisation of the wealth belong-
ing to the gods and goddesses, I o

Shri Braj Raj Singh  Nobody’s

feeling has been hurt

Mr. Speaker: Anyhow, it has im-
hesitation,

Shri Jaipal Singh: Only n  lus
mind, not 1n the mind of the House

Mr. Speaker. Nobody ever attri-
butes anythung to Shr1 Jaipal Singh,
but even then, even without thinking
of the consequences that have arisen
in the mind of 8hr1 Joachim Alva,
such things may be avoided in future

The Minister of Law (Shr: A K
Sem): May I say one word 1n support
of Shr1 Jaipal 8ingh® 1 did not unde1
stand him to say anything which
would be any reflection on the beliefs
which any individual Members heic
or outside may hold true

Mr. Speaker 1 agree, nor did I
think so Otherwise, I would have
asked hum to withdraw immediately
that question

Shri Jaipal 8ingh 1 would like to
emphasise that I am a great believer
n gods and goddesses my hon friend
may not belheve in them
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Mr Speaker: The hoh Member meay
look at me instead of stretchyng out
his hands towards the hon Munister
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Mr Speaker: Does the hon Mem-
ber want a recitation of the names
of all the villages which they have
toured 1n the whole world?
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Shri Humayun Kabir I have al-
ready said that he may address tlus
question to the State Government
We are not concerned with that at
all The State Government gives u»
a clear land free of all other liabilities,
and then we build the institution

Shri § M Banerjee: May I know
the total estimated cost of this in-
stitute, and the amount sanctioned by
the Central Government, and when
the foundation-stone of this 1nsti-
tute 18 gomg to be laid”

Shri Braj Raj Singh: And by whom?

Shri Humayun Kabir: There are
three questions Which one shall I
answer®?
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My. Pueakar: He may answer any-
ope he likes.

Shri Humayun Kabis: So far as the
estimates are concerned, since the
site has not yet been handed over to
us, the detmiled estimates have not
been made, but, normaily, an in-
stitution of this type cost something
between Rs 4 crores and Rs §
crores

The second guestion 1s about when
it would be started After the land
has been handed over to us, we shall
start operations, and 1t 18 my hope
that 1n temporary establishments the
institute may begin to function be
fore the end of the Second F.ve
Year Plan

As for the third guestion, 1t 1s too
early to say when the foundation-
stone will be laid

Shr1 Damani May I know how
many industries they have surveyed
and which particular industries this
team has surveyed, and how many
students are going to be trained in
this mstitution?

Shr1 Humayun Kabir This 18
according to a plan which was made
about ten to twleve years ago, name
ly the Sarkar Committee’s report, and
the basic outline of that plan still
remains This institute will  have
roughly about 2000 students, of which
probably 1500 to 1600 will be under
graduates, and the others will be post-
graduates As to what special sub
jects will be taught there, 1t will all
depend, after the institute has been
set up

# o

The Minlster of Law (Shrl A K
Sen): This question 1s out of arder

Land 19 & §iate sybject. The Centre
has nothing to do with it

Shri Praj Raj Singh: The hon
Minister has been pleased to say
that 1t 18 out of order, but this 13 1n
accordance with our principle When
anybody 1s bemng ousted from his
land, we must provide land for him

Shri Humayun Kabir: I have al-
ready said that this question <hould
be addressed to the State Govern-
ment

Shri A. K Sen It 1s a State sub-
ject

Mr Speaker Apart from all
technical objections, 1t does not arnse
out of the main question = Whenevei
we want to establish a technmical in-
stitute or a college, shall we go into
the question of the land, the amount
that has to be paid for 1t and so on?
All tipse things are incidental The
main question relates to a  Higher
Technological Institute to be estab-
lished at Kanpur Hon Members
need not go into such details as to
what will be the depth of the found-
ation and s0 on There 1s no mean-
mng in putting such questions

Reconstitution of Law Commission

+
630 S 8hri N R. Munisamy.
\_ Shri Aurohindo Ghosal

Will the Minister of Law be pleased
to state

(a) whether 1t i1s a fact that the
Law Commission hag been recently
reconstituted afresh,

(b) 1f so, the terms of reference,
(c) the names of the members,

(d) what functions have been
assigned to 1it, and

(e) what 1s the term of the Com-
massion?

The Deputy Minister of Law (Shri
Hajarnavig): A detailed statement
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regarding the reconstitution of the
Law Commission is laid on the table
of the House [See Appendix II,
annexure No 42) As regards parts
(a) to (e) of the question attention
18 nvited to paragraphs 6 to 10 res-
pectively of the Statement

Shri N R. Munisamy May I know
the special reasons that weighed with
Government 1n reconstituting the
Law Commission 1instead of giving a
fresh lease of life to the old com-
mission, inasmuch as the work of the
statute law revision 1s the same as
before”

The Minister of Law (Shn A K
Sen) 1t 1s all explained in the statc-
ment

Shrn N R Munisamy No reason 1s
given there

Slui Hajarnavis May I 1cfer my
hon friend to paia 10 of thc state-
ment?

Shri N R Mumisamy What wic
the special reas)ns for ieconstitutin,
8 new commission instead of giving
a fresh lease of life to the o'd ¢nm-
mission?

Shri A K. Sen: Paragiaphs 9 and 10
In the statement make 1t clear

Mr Speaker- All that the hon
Minuster can say In answer to his
question 1s to refer him to paragraphs
9 and 10, where, according to the hon
Minister, every reason has been given
It the hon Member 1s not satisfied,
the fact remains that he 1s not satis-
fled

Shri Tangamani In the reconstitut-
ed commission with Mr T L
Venkataraman Iyer as chairman and
Shri P Satyanarayana Rao as one of
the members, may I know who 1s go-
ing to be the next whole-time mem-
ber, and whether the two part-time
members have been chosen, and if so,
their names?

FEBRUARY 128, 1058
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Shri A. K. Sen: The names will be
known as soon as they are announced

Mr Speaker: No names will be given
in advance As soon as they are
appointed and names announced, the
names will be given

Shri Tangamani' After the period
of the first Commussion was over, this
Commussion has been set up, as early
as 1n December So I would like to
know when this Commission 1s going
to start its work It will not be able
to start work unless the full com
plement of five members 1s there

Shn A. K. Sen' The work 1s going
on, there are two members function-
ing including the Chairman The
other members have not been appoin-
ted yet in the sense that their names
have not been announced

Shri Tangamani We find that re-
vision of statute law 1s also one of the
terms of reference I would hke to
know whether the question of var-
1ous mndustrial laws will also be con
sidered by the new Commission

Shrn A K Sen It 1s true that n
dustrial law was not referred to the
Law Commssion at any time But
the Law Ministry has already collected
the main principles which can be
deduced from the leading decisions
of the different High Courts and the
Supreme Court, and the work has
more or less been brought up to date
excepting for the last six or seven
months All the work has been sent
to the Labour Ministry for examnat-
ion It 1s our intention at a future
period to publish m a collected form
the leading principles on important
subjects like bonus, gratwity and so
on, which may be regarded as more
or less settled by the leading de-
cisions of the different courts

Mr. Speaker: The hon Member
evidently wanted to know if indus-
tnal law would also be referred to
the Law Commission
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Shri A. XK. Sen: I have said that it
has not been referred.

Shri Aurcbindo Ghosal: In the
statement, we find that the previous
Commission had recommended 12
Acts for amendment. May I know
whether the reconstituted Com-
mission will again revise the samec
Acts—which have already been re-
vised?

Shrl A K Sen: No. It 1s com-
monsense that we cannot go on re-
vising the same Acts again

Shri N. R. Munisamy: The Com-
mission 1s permitted to devise 1ts
own procedure for its work for col-
lection of information and for ascer-
taining public opinion Is the Com-
mission at liberty to co-opt any mem-
ber at the time of deliberation in the
places they visit?

Shri A K Sen: No co-opting of
members, because there is a decision of
the Cabinet fixing the number of
members But I have no doubt that
they will take the co-operation of
every person who may give them co-
operation or help

Shri Ramanathsn Chettlar: How
long will it take the reconstituted
Commission to complete its work?

Shri A. K. Sen: There 1s no com-
pletion of work. It s a continuous
process, like the Law Commissions in
some other countries.

Shri N. R. Munisamy: Three mem-
bers are yet to be appointed May I
know whether it is under the con-
templation of Government to appoint
any lady member in the Commission?

Mr. Speaker: A lady member as
such, whether she knows law or not?

Shri N. R. Munisamy: No, a lady
member knowing law.

Shri A. K. Sen: Government never
makes an appointment with special
reference to the sex of a member.
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Shri Mahanty: May we know the
reasons for the reconstitution of the
Law Commission?

Mr., SBpeaker: He has already said
that paragraphs 9 and 10 of the state-
ment give the reasons. Next Ques-
tion.

Shrl Mahanty: On a point of order.
Just now I asked a supplementary
question asking the reasons for the
reconstitution of the Law Commission
and you had been pleased to say that
the Minister has stated them in para-
graphs 9 and 10 But you will find
yourself that these paragraphs do
not make any reference to the point
at issue

Mr. Speaker: The hon Member did
not follow what I said All that I
said was this. Shri N R Munisamy
asked a sumple question: what are the
reasons for reconstituting this Com-
mission? The hon. Minister rephied
that all the reasons he could urge
were contained in paragraphs 9 and
10 Shri Munisamy asked a further
supplementary question as he was
not satisfied with them I then said
that the hon. Member must take
whatever is said there; the hon. Min-
ister is not able to give anything more.
So it will only be repeating the
same question by Shri Mahanty, (A=
Hon Member: Reasons are not given).
They may not be; he 1s not able to
t{o give any reasons

In all cases like this involving tech-
nical or expert knowledge, sometimes
some discretion must be lelt to Gov-
ernment. Are they to say whether
they are satisfied or not satisfled?
Whatever may be the case, I am not
able to say what it is.

Indian Law Institute

+
*g32. f Shri V. P. Nayar:
{ Shri Eswara Iyer:

Will the Minister of Law be pleased
to state:

(a) whether the Government are
giving any financial aid to the Indian
Law Institute; and
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(b) if so, the Conirol exercised by
Government over this institution?

The Deputy Minister of Law (8hri
Hajarmavis): (a) A non-recurring
grant-in-aid of Rs 1,00,000 was given
10 the Indian Law Institute dunng
the financial year 1957-58 The In-
stitute has applhied for a further grant
of Rs 1,00,000 for the current finan
cial year The proposal 1s under con-
sideration of Government

(b) The grant-in-aidd during the
Yyear 1957-858 was made to enable the
Institute to make a start with a Re-
search Director and office staff and
iwp Research Units To enable the
Government to satigfy itself that the
amount 1s spent on the object for
which the aid was given the Institute
was required to submt a statement
of accounts of expenditure met from
the grant-in-aid duly audited and
certified by a Registered Accountant
or other recognised body of auditors

Shri V. P Nayar. May 1 know
whether Government have any re-
presentative in the management of
this Institute?

Shri Hajarnavis: The Law Minis
ter 1s exr-officio Member

Shri V P Nayar’ Er-officco Mem-
ber?

May I know whether the List of
subjects if anv, taken up for research
at the Law Institute has the approval
of Government®

Shn Hajarmavis' No, but I can give
the subjects on which research 1s be-
ing carried on

The Minister of Law (Shri A K
Sen): It 1s not our policy to centralise
this research work in the sense that
all projects of research must have
the approval of the Government be-
fore they are taken up

Shri V. P. Nayar I would hke to
know the subjects taken up for re-
search apd also whether Government
have 1ssued any directions to the

ongl Anpujers 8¢2

effect that international law may be
made a subject for research

Shri Hajarnavis: To the latter part
of the question, the answer is  ‘no’;
Government have not given any éir-
ection on any subject whatsoever The
subjects taken up for research are (1)
admmistrative procedure, (2) judiclal
review, (3) delegated legislation, (4)
inter-State movement of commodities
and persons, (5) fundamental rights
in the Indian Constitution their scope,
operation and trend

Reports of Commissioner for
Scheduled Castes and Scheduled
Tribes

*633 Shri B K. Galkwad Will the
Minister of Home Affairs be pleased
to state

(a) whether 1t 1s a fact that the
Government of India have requested
all the State Governments to  con-
sider the yearly Reports of the Com-
missioner, Scheduled Castes and
Scheduled Tribes, and

(b) 1f so, how many State Govern-

ments have considered the Report
of the last vear?
The Deputy Minister of Home

Affairs (Shrimati Alva) (a) Yes

(b) So far as the report of the
Commussioner for Scheduled Castes
and Scheduled Tribes for 1967-68 1s
concerned the State Governments
have only recently been requested to
take necessary action on the recom-
mendations made in it and to furmsh
reports on the action taken or pro-
posed to be taken hy them

Shri B K Gaikwad* May I know
the main suggestions or recommend-
atjons made by State Governments
while considering this Report?

Shrimati Alva. The hon Member
has asked a very broad question But
we have received information from
Andhra Pradesh, Assam, Bihar and
Uttar Pradesh as to what action is
taken by them The information is
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being consolidated and will be laid
on the Table of the House.

shri B, K. Galkwad: Are Govern-
ment aware that several allegations
were made by members of State
legislatures while discussing the Re-
port that Government was found in-
competent to implement their whole
policy enunciated by them now and
then?

Shrimati Alva: Members are nor-
mally critical in every legislature.
Nevertheless, every State Govern-
ment is going to discuss this Report
from now on. Bombay and Bihar
have already discussed.

Shri M. R. Krishna: Will the whole
Report of the Commissioner be dis-
cussed by particular States or a se-
parate Report will be made pertaining
to the States concerned?

Shrimati Alva: No, the portion that
refers to it will be discussed by each
State.

Shri Jaipal Singh: In view of the
failure on the part of the hon Minis-
ter of Parliamentary Affairs to have
this Report discussed regularly every
year, may ] know whether the re-
commendations of the Report are a!
least being considered by the various
Ministries at the Centre also” If so,
what are the recommendations that
have been considered?

Shrimati Alva: All the recommen-
dations are considered. The current
report will be coming up for dis-
cussion in both Houses in this session

Shri Hem Barua: May I know
whether any of the State Governments
have so far constituted any advisory
committee for the Scheduled Castes
and Scheduled Tribes to advise the
Government on different matters re-
lating to these people?

Shrimati Alva: Every State has its
own Advisory Board.

$hri B. X, Gatkwad: May I know
whether, the report which was not
353 LSD—2.

considered by the State Governments,
have they mentioned any reason for
not doing that?

Shrimati Alva: I do not understand
the question. It is all stated in the
1957-58 report. Statements are made
by the Commissioner for Scheduled
Castes and Scheduled Tribes. Bombay
and Bihar have discussed that re-
port—and that report was only for
1956-57.

Shri Jaipal Singh: The question
was different. What the hon. Mem-
ber wanted to find out was why that
report was not discussed by the var-
ious State Legislatures regularly and
annually.

Shrimati Alva: We have advised
them and requested them only this
month that they should take this up
in their legislatures.

Mr. Speaker: Hon. Members who
are active here have their counter-
parts in the State Legislatures.

Shri Jaipal Singh: We are very
active; but the hon. Minister for
Parliamentary Affairs does not seem
to be very effective in this matter

Mr. Speaker: Hon Member could
have said that every week they want
to have a discussion for a couple of
hours so that all the reports may be
discussed instead of merely being
lodged or filed. No hon. Member
ever moved any motion like that. I
have been looking forward to that.

Shri Braj Raj Singh: I had moved,
Sir.

Shri G, B. Pant: We have no power
here to regulate the procedures or
proceedings of the State Legislatures.
It is for them to determine what
they will take up and what they will
not.

Mr. Speaker: This is exactly what
I said But the whole complaint of
the hon. Members is that this Gov-
ernment must exercise some  kind
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of jurisdiction over the State Govern
ments. Leave alone the Governments;
why not their counterparts there take
this up?

Shri G. B. Pant: We can only adviac
the State Governments.

Shri Jaipal Singh: I have to submii
that the hon Home Minster has not
quite given the correct picture In
the Constitution 1tself, the Central
Government has power to give dir-
ections to the State Governmentv
That bas not been dene It 18 1n the
article of the Constitution.

Shri G. B. Pant: The Constitution
only says that the report will be laid
on the Table of Parhament, not that
it wiil® der ddadc” uir e Mty u1® e
State Legislatures 8o, they are not,
under the law, bound to discuss the
report. We have advised them to de
so and the hon Members can certainly
take such action as they consider
advisable and necessary.

Steel Equalisation Fund

+
Shri Morarka:
*g34. . Shri D V. Rae:
|_Shri Nagi Reddy:

Wilt the Mimnister of Steel, Mines
and Fuel be pleased to state

(a) whether an amount of about
Rs. I°5 crores is due to the  Steel
Equalication Fund on account of
differencc 1n freight rates as at the
end of December, 1957 from two mair
producers of steel;

(b) whether the said amount has
been realised from the parties con-
cerned; and

(c) if not, the reasons therefor?

The Minister of Steel, Mines and
fuel (Sardar Swaran Singh): (a) Yus,
8ir. This 1s an estimate

(b) No, Sir

(c) The adjustments to be made
relate to the period from May, 1949
to October, 1955. There have buven
ecertain difficulties in the proving of
the figures. The manner of the
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Adjustment iz under consideration in

tonsultation with the Ministry of
inance and the main producers.

Shrl Morarka: Since this amount
s pending since May, 1848 may I
know whether, in the meantime, Gov-
ernment has intimated to this firm
that 1f they do not pay this amount.
tertain interest would be chargcable?

Sardar Swaran Singh: No such
tormal intimation has been given to
the firm.

Shri Morarka: What are the diffi-
tulties on collecting this Rs. 1 5 crores
trom this firm at least on account?

Sarday Swaran Singh: The  diffi-
Gulty s that they are not obliging.

Shri Morarka: The other day, the
on Mimuster said in answer to my
Question that about Rs. 17 crores were
Yue fiom these two mamn prod .crs
Y steel on different accounts Anrd,
bgain, we find that Rs 1°5 crore, are
Hue from the same two main pro-
Yucers of stcel on account of freight.
May I kxnow what steps the Go\crn-
ment 1s taking, iIn view Oi the
Auditor-General’'s teport, tu 1cc ver
this amount pending since 1943

Sardsr Swaran Singh: I sayd c¢n
that occasion atso that I did not anti-
cipate zny difficulty 1n realising tne
amount and I stick to that view,

Mr. Speaker. The hon Mcinber
wants to know why it has not been
recovered

Sarda» Swaran Singh: Most of
these are ‘on account’, and the
accoun's have to be  scritiorecd.
There are some disputes on either
side about the accounts; they are
being gone into; and I think, the
matter will be straightened out before
long

_ Shrimati Renn Chakravartty: On
the last occasion when the question
bf Rs. 1689 crores outstanding with
the two main producers of steel came
up, the hon. Minisfter stated that it
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would not be difficult to get back the
money. I should like to know, in view
of the easiness of getting back this
money, what is the difficulty standing
in the way and why Government does
not propose to get back this entire
amount.

Sardar Swaran Singh: I do not say
that the Government do not propose
to get back this amount. We are tak-
ing every steps to get back the
amounts. .....

Shrimati Renu Chakravartty: What
are the steps? That is what we want
to know exactly.

Sardar Swaran Singh: Going into
the accounts, actually settling the
accounts and pressing them to pay.

Shri A C. Guha: The hon. Minster
has stated that there would not be any
difficulty 1n realising the dues At the
same time, he has also said that the
two companies have not been obliging
enough to make the payment How
can we reconcile these two statements”
Really, for the last 10 years the
amount has been pending payment
What steps do  Government intend
taking now?

Sardar Swaran Singh: I still stick to
what I said. The question that was put
was as to the difficulty in asking the
firms to make an ‘on account’ pay-
ment pending the finalisation of the

final account and I said that they are -

not obliging enough to make an ‘on
account’ payment without gomng to
the final accounts.

So far as the particular point which
is relevant to the present sum of
Rs, 15 crores is concerned, 1 have to
give a little additional information to
clarify the points.

In the case of supplies from the
works straight to places other than
the ports, the main producers collected
from the consignees the place extra
fixed from time to time by Govern-
ment from the port to the railway
stations where the consignee was

situated and also retained the freight
disadvantage element. Adjustment
was, therefore, to be made between
the place extra collected plus the
freight disadvantage and the actual
railway freight paid by the producer
from his works to the destination rail-
way station. The difference was to be
credited or debited, as the case may
be, to the Equalisation Fund. The
adjustments are to be made from 1st
of May, 1949 to 10th June, 1956 from
which date the port detention prices
were abolished as a result of fixing a
uniform selling price for steel at
different railhead stations in India. As
this was a matter which related to
some oldish period, there have been
difficulties mn finalising the accounts.

Shri Dasappa: May I know what is
the rate of interest that is going to be
charged on the arrears that have
fallen due for the period?

Sardar Swaran Singh: I would not
venture an opinion on that because, as
the matter stands, I do not think
there 13 any stipulation for charging
any interest.

Shri Morarka: Is the hon Miuster
aware that the public exchequer
suffers a loss of Rs 40,000 every day
by the non-payment of this amount?

Sardar Swaran Singh: I do not
accept that view, Sir.

Mr. Speaker: The hon Mmster said
that they are not obliging enough. 1
understood the question to be this.
There may not be a dispute with res-
pect to every item. Why not they
pay the undisputed amounts. Ewvident-
ly, the hon Member was asking that.

Sardar Swaran Singh: The undis-
puted amounts have been paid from
time to time Hon. Members should
not carry the impression that no pay-
ments are being made. There is
always a trme lag between the accrual
of the amounts and the actual pay-
ment thereof. Amounts have been
paid from month to month. Therefore,
it would not be right to carry the
impression that no payments are being
made.
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Shri A. C. Guha: In spite of this,
such a huge amount has been pending
with the companies

Mr. Speaker: 1 am not going to
allow this

Shri A. C. Guha: Just as you have
stated, 1t would clarify the position if
I am allowed to put another question

Mr. Speaker: My statement need
not be clarified Next question

Shri A C Guha It will be a kind
of

Mr. Speaker: I am sorry Order,
order During Question Hour we try
to elicit information but there should
be a iiit  If anything remains still
uncleared, there are any number of
ways m which that can be cleared up
The Question Hour 1s also over

12 hrs.

Shri Jaipal Singh. Before we pro-
ceed further, may I mvoke your pro-
tection against the Home Minister and
the Law Minister I would hke to
read out article 339(2)

“(2) The executive power of the
Union shall extend to the giving
of directions to a State as to the
drawing up and execution of
schemes specified 1n the direction
to be essential for the welfare of
the Scheduled Tribes in the State”

As we all know, Governments make
a schedule of work in the legislatures
Are we to understand that the Home
Minister 1s not preparcd to direct any
of the Governments in the States that
they discuss the report?

Secondly, 1n regard to the protec-
tion that I seek from you against the
Law Minister, earlier on, during Ques-
tion Hour, you were pleased to accept
~I hope 1t 1s not accepted but 1t
sounded to me as though you had
agreed with him-—that questions like
land are State subjects and therefore
we would be precluded from asking
questions on them I am not prepared
to accept that position

FTEBRUARY 25 1959
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Mr. Speaker: That is all right.

Shrl Jaipal Singh: May I explain
why I am not accepting that?

Mr. Speaker: What 1s 1t he is dnving
at?

Shri Jaipal Singh* The point 1s this
When the legislation for coal-bearing
areas came up here, you know under
that enactment people can be removed
from wvillages without ever having
been given alternative land or house
or anything ke that Are we going
to accept the Law Mimister'’s interpre-
tation that we have no right to raise
any questions here?

Mr Speaker: It 1s not on account
of that objection that I said we may
pass over to another question I said,
apart from the question whether it
ought to be discussed here or not, it 18
such a detail that it need not be taken
up here So the matter stands There
1s nothing conclusive about this When
the matter again arises the hon Mem-
bers may bring it to my notice, and I
will allow or disallow

Shri Jaipal Singh What about the
Home Minister?

Shri G. B Pant So far as the
Home Minister 1s concerned, he 1s ever
anxious to do what he can to promote
the interests of the Scheduled Castes
and Schcduled Tribes whether they
are 1n the States or in the Union terri-
tories and he counts upon the assist-
ance and co operation of Shri Jaipal
Singh

SHORT NOTICE QUESTION
Mr Speaker Dr Melkote Absent

Shri T. B Vittal Rao* The answer
may kindly be given As a special
case, you may permit the hon Minister
to give the answer

Shri 8§ M Banerjee It 1s a very
mmportant point about the Wage Board
for the sugar industry

Mr. Speaker. All right, the hon.
Minister can answer
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bl ARS4 AM: (a) Yes

Shrl Surendranath Dwivedy: What
is the question? Let him read the
question first

Mr. Speaker: This 1s the difficulty 1n
permitting off-hand an answer to be
given 1 have to read the question
evidently now I shall read the ques-
tion There 1s no harm

Wage Board for Sugar Industry

S.N.Q. 4. Dr. Melkote. Will the
Minster of Labour and Employment
be pleased to state

(a) whether 1t 1s a fact that the
Central Wage Board for sugar indus-
try has unanimously recommended to
give intersm relief to the workers mn
sugar factories,

(b) 1 so, the action taken to imple-
ment the recommendations,

(c) whether 1t 1s also a fact that due
to the delay involved m implementa-
tion of the recommendation by Gov-
ernment the Labour Unions of the
sugar factortes in UP have given
notice of staging a strike to materia-
lise from about the third week of
February, 1959, and

(d) if so, the steps taken to avert
the same?

Shri Mahanty. On a point of order,
Sir Can questions be put from the
Chair* We would like to have a
ruling

Mr Speaker: The Chair can do any-
thing I only tried to read what the
hon Member, who 1s absent, should
have done, to oblige all the hon Mem-
bers who want to know this I am
here to reheve all mconvenience 1n
the House

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes A state-
ment detailing the recommendation
made by the Wage Board 1s placed on
the Table of the Lok Sabha [See
Appendix II, annexure No 43)

{b) The recomnmendation has been
communicated to the Indian Sugar
Mlls Association with a view to ensure
implementation by its member mulls

(c) No

(d) Does not arise

Shri S, M. Banerjee: It 1s known to
us that the Wage Board has recom-
mended an intermm allowance of Rs 2§
only May I know whether 1t 13 1
the knowledge of the hon Muuster
that this has created a great discon-
tent among the sugar mill workers
and, if so, whether this decision 1s
going to be revised and the amount
mncreased?

Shri Abid Ali: It 15 only an interim
relef, 1t 1s not Rs 2} but a mummum
of R$ 3 But this 13 a unanimous
recommendation of the Wage Board
for sugar industry in which the
employers and employees are repre-
sented This was a unamimous recom-
mendation, and we have communicated
it to the wlls’ association, and cer-

tainly there 1s no discontent on ths
account

Shri S M. Banerjee. May I know
whether the Chiu Mill Mardoor
Federation have ramsed an objection to
this increase and that they have
demanded that 1t should be a mimnimum
of Rs 6 and, if so, what 1s the reaction
of the Government?

Shri Abid Ali That demand has not
come to us yet, but there are some
individuals and 1nstitutions who feel
that they cannot exist unless some
agitation and some protest 1s raised

Shr1 S M Banerjee: He 15 insinuat

ng This 1s very wrong Does h»
want to quarrel?

Shri T. B vVittal Rao He says
“agitation” of somebody, as 1f he cax

thrive Everytime he has been d
Iike that n dond

Shrl Tangamani- Even during Quey
tion Hour

Shri T. B. Vittal Rao: We cannol

tolerate this He should be
from his office removed
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Mr, Speaker: The hon Mmister does
not refer to hon Members here as
creating an agitation

Shri T. B. Vittal Rao: To whom has
he referred? —he has no manners at
all I have also to point out that he
has no decorum in the debates at all

Shri Morarji Desai: May I know, Sir,
if shouting 1s manners in this House?

Shri T B Vittal Rao The same
thing will happen, certainly

Mr. Speaker. Order, order Let
there be no heat We have been get-
ting on quite smoothly Now, the
point 1s thus  Is 1t not open to an hon
Minister to say that there is really no
trouble there that everything has been
scttled but some people are creating
an agitation’ Why should the hon
Membcrs think that they are the
agitators here”

Shra T B Vittal Rao It 1s in reply
to a question put from us on this side

Mr. Speaker In answer to a ques-
tion, he has rephed 1 am putting it
hypothetically 1s 1t not open to an
hon Ministcr to say that ¢verything
1s quiet, and that, still, when a ques-
tion 1s put “Is not so and so” etc, to
say that that i1s what some agitators
are trying to do?” I do not know why
every hon Mcmber should take it
upon himself

Shr T B Vittal Rao I can also say
he 1s unfit to be a Deputy Labour
Mmister

Mr. Speaker* That 1s another matter
Shri Abid Al: rose—

Shrimati Renu Chakravartty He 1s
always replying mn such a way that
we have reached the hmits of endur
ance It 18 not only a question of
decorum, but a question of vcracity

Mr. Speaker. The hon Minister will
try not to provoke the other side

Shri Abid AM. I never meant 1t You
have nrightly said 1t They asked
whether there was any discontent I
said there 1s no discontent They
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mentioned some place (Interruptions)
Two persons cannot speak together.

Shri 8. M. Banerjee: What happened
to my question?

Shri Abid All: I was submitung
that there is no discontentment, but
still, when the hon Member msisted,
then, I said 1t 18 because of some
individuals and organizations wanting
to remain alive—(Interruptions)

Mr. Speaker: The hon Members can
g0 on putting questions, but 1s 1t not
necessary for the Minister to defend
his case?” He said there was no dis-
content, but when reference was made
to some people, the Minister said that
that 1s what some people are trying
to create Possibly, the Minister may
modulate his voice a httle lower and
not provoke

Shr: Tangamanl This interim rehef
1s pavable from 1st January 1959
May I know whether the Government
have got facts bcfore them to show
whether this interim relief has been
paid during this current month and, if
so how much has bcen paid?

Shri Abid Alr I have not received
any 1nformation that 1t has been paid
or not paid

Shri Dasappa May I know whether
1t 1s not a fact that the Wage Board
went thoroughly into this question of
interim rclief, considered the matter
for a long time and both the repre-
sentatives of the labour as well as the
employers, 1e mill owners, agreed to
this mnterim rehef and if so, where 1s
the necessity now to refer the matter
to the Indian Sugar Mills Association®
(Interruptions)

Shr1 Abld Ali The hon Member 1s
thoroughly right, we have not refer-
red the matter to the Association for
any further recommendation, but only
to persuade their member mulls to
implement the recommendation

Mr. Speaker I have allowed this
question as an exception It will be
treated as an exception
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Legal Aid to the Poor

*635. Shri Panigrahi: Will the Minis-
ter of Law be pleased to state:

(a) whether the Orissa Government
have sent to the Central Government
any scheme of 1ts own for giving legal
aid to the poor,

(b) whether they have asked for any
Cenral assistance for providing legal
aid to the poor m Orissa;

(¢) whether the Central Government
have finally considered the schemes of
Bombay and Kerala States to this
effect; and

(d) whether any other State Gov-
ernments have also sent a Scheme?

The Deputy Minister of Law (Shri
Hajarnavis): (a) No, Sir

(b) Does not arise

(c) The Schemes framed by the
Bombay and Kerala States will be
taken into account m any general
scheme which the Government of
India may formulate for the guidance
of the State Governments

(d) No, Sir

Colliery in Rajur (Bombay State)

*636. Shri Tangamani: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
colliery of Rajur in District Yeotmal

of Bombay State has been closed
down;

(b) if so, when 1t was closed;

(c) the reasons for the said closure;
and

(d) the steps taken by Government
to restart the colliery?

The Minister of Steel, Mines and
Fuel (S8ardar Swaran Singh): (a) Yes.

(b) On 9-2-1957.

(c) Uneconomic working and con-
tinued losses.

(d) In order that the colliery
restarts working, the State Govemn-
ment sanctioned transfer of the mining
lease of the colliery to another party.
But the latter have not yet been able
1o resume muning operations.

Oil India (Private) Limited

*637. Shrimati Mafida Ahmed: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 63 on the 19th
November, 1958 and state:

(a) whether the Memorandum and
Articles of Association of Oil India
(Private) Limited, have since been
finalised; and

(b) if so, the date of i1ts formal
incorporation?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). Yes,
Sir Oil India (Private) Limited has
been incorporated on 18th February,
1959

Probibition

*638. Shri Narasimhan: Will the
Miniseter of Home Affairs te pleased
to lay a stalement an the Table show-
ing.

(a) the steps taken so far m pursu-
ance of the Lok Sabha Resclution
passed on the 31st March, 1956 that
nation-wide prohibition should be an
integral part of the Second F.ve Year
Plan; and
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) thanumo!halpgivenorg::-
posed 10 be given 1o the Mysore -
ernment to ensble them to enforce
prohibition in the State?

The Minister of Home Affairs (Shri
G. B. Pant): (a) The Resolution pass-
ed in the Lok Sabha was incorporated
i the Second Five Year Plan
{Chapter XXIX--pages 606-809)
While 1t was recognised that there
was need for a common approach to~
wards prohibition for the country as
a whole, 1t was lent to the State Gov-
ernments to draw up detailled pro-
grammes according to local conditions
and carcumstances A statement
showing the steps taken by the various
States regarding implementation of
prohibition programme 1s placed on
the Table of the House [See Appendix
II, annexure No 44}

(b) Does not arise The States have
taken measures for introducing pro-
hibition themselves

Survey of Base Metals in Hilly
Districts

*839. Shri Ram Krishan: Will the
Min'ster of Steel, Minue and Fuel he
pleased to state the nature of steps
teken or proposed to be taken to in-
tensify search for base metals 1n the
hilly regions of Northern India?

The Minister of Mines and Oil (Shri
K. D Malaviya): With a view to in-
tensify the search for base metals in
this country a separate umit to spec-
fically devote 1ts attention to the ex-
ploration of base metals has been set
up in the Geological Survey of India
Work on silver, copper, lead and zinc
etc i the hilly regions of Northern
India 18 proposed to be intensified by
strengthening the existing and form-
ing new field parties

Subsidy to Importers of Steel
Equalisation Fund

D V Rao:
e, { shrl Nagi Reddy:

Will the Minister of Steel, Mines and
Puel be pleased to state

(a) the amount of total “advance”
and “om accounts” payments of sub-
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sdy mgde to importers of Irpn and
Steel under the Scheme for Equalise-
tion of Sale Prices upto the end of
December, 1938;

(b) what are the total number of
cases and total amount yet to be final-
ly settled,

(c) the number of cases pending for
a year and more, and

(d) the reasons for the delay in
final settlement?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Sub-
sidised steel 1s imported, on tender,
by the Steel Controller The success-
ful tenderer pays for the entire cost
of steel imitially When the steel 1s
received, he sends 1t to the various
users, according to the directions ssu-
ed by the Steel Controller, and re-
covers from the consignees the Indian
Controlled Prices These are normal-
ly lower than the imported price
The difference 1s the subsidy For
this, the importer bills the Steel Con-
troller The Steel Controller pays
part of the subsidy on proof of des-
patch and the balance after pre-audit

Upto the 81st of December 1958, the
total amount of such advance pay-
ments made amounted to Rs 335
crores

(b) 5,444 cases mnvolving claims of
Rs 37 crores

(c) 4364 cases

(d) The final settlement of subsidy
bills can be made only after pre-
audit Several types of documents
are necessary in order to support the
claims Importers have experienced
difficulties 1n the production of certain
types of documents and in such cases
have offered alternative proofs in sub-
stantiation of their claams These
necessitate certain relaxations which
in turn requres the special sanction or
consultation with audit These diffi-
culties are bemng overcome and it
hoped to guicken the pace of disposal.
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Indisn Stydents n UK,

*S4L. St J. B. §. Bist: Wi the
Mintster of Education be pleased to
state’

(a) whether 1t 13 not a fact that in
view of racial feelings, Indian stu-
dents often find it difficult to secure
good accommodation 1n UK

(b) what hostel facilities for Indian
students, particularly woman students,
are available in UK and whether they
are adequate,

(c) if the answer to (b) be 1n the
negative, the steps proposed to be
taken to solve the accommodation
problem, and

(d) whether Government propose to
grant financial assistance to some
voluntary social agency for providing
these hostels”?

The Minister of Education (Dr. K,
L Shrimali): (a) to (d) The infor-
mation 1s being collected and will be
laid on the Table of the House

Welfare of Scheduled Castes,
Scheduled Tribes and other
Backward Classes

*842 Shri Somavane: Will the Minis-
ter of Home Affairs be pleased to state
whether a conference of the State
Ministers dealing with Scheduled
Castes, Scheduled Tribes and other
Backward Clases welfare 1s being
convened 1n 19597

The Deputy Minister of Home Affairs
(Shrimati Alva): No such conference
has been fixed

Suthanthira Tamil Nad Conference

Shri D. C. Sharma:
Shri Raghuath Singh:
*643.{ Shri Aurchindo Ghosal:
Shri 8. C. Samanta:
Shri Mohan Swarup:

Will the Minister of Home Affairs
be pleased to state.

(a) whether the Government are
aware that the Suthanthira (:ndepen-

dent) Tamil Nad Conference, held at
Tirunelvel: on the 15th January, 1988,
decided to launch a campaign to burn
the map of India minus Tamil Nad,
and

(b) it so, the steps taken by the
Government m this connectien?

The Minister of Home Aftairs (Shri
G B, Pant): (a) Yes

(b) No specific action has been taken
so far in respect of the threatened
campaign which has not taken any
concrete shape The State Govern-
ment are, however, maintaining a
close watch on the situation and will
take appropriate action as and when
necessary

Andaman and Nicobar Islands

%644, Dr. Ram Subhag Singh: Will
the Minister of Home Affairs be
pleased to state

(a) whether Government propose to
magke the Andaman and Nicobar
Islands a tourist centre, and

(b) 1f so, whether any scheme has
been prepared in this regard”?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Not at present,
Sir

(b) Does not arise

Flood-affected People of Tripura

*645. {Shri Dasaratha Deb:
Shri Bangshi Thakur:

Will the Minister of Home Affairs
be pleased to state

(a) what effective steps are being
taken to protect the flood-affected
people of Kailasahar and other sub-
divisions of Tripura,

(b) whether any temporary relief
was given to the flood-affected people
throughout Tripura, and

(c) if se, the rummum and the
maximum amount which was award-
ed to each family”?
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The Minister of Home Affairs (Shri
G. B. Pant): (a) A ustatement showing
the details of major and minor flood
protection schemes approved for vari-
ous sub-divisions of Tripura s lad
«on the Table of the House [See Ap-
pendix II, annexure No 45]

(b) and (¢) Temporary rehef was
gwven 1n  various forms Necessary
material such as bamboo and sungrass
was supplied free for repair and cons-
truction of houses, Rs 3,00,000 were
provided for Test Relief Schemes,
Rs 2,00,000 for the grant of agricul-
tural loans and about Rs 2500 for
evacuating people from Kailashahar
Sub-Division Gratuitous relief was
also given in cash, the maximum
being Rs 100 and in 1s0lated cases
where shght damage wa~ 1nvolved
Rs 5

Sale of Industrial Scrap

*646 Shra Assar Will the Minister
of Steel Mines and Fuel be pleased to
state

(a) whether it 1s a fact that 25 per
cent free sale of industrial scrap has
been permitted mn Calcutta and
Madra,

(b) whether 1t 1s a2 fact that 25 per
cent free sale of industrial scrap has
been stopped m Bombay State, and

(c) if so, the reasons therefor?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c) In order to ensure the better
utilisation of the limuted imports of
mdustrial scrap, orders were 1ssued
mn May, 1957 freezing all such imports
by the Importers The frozen stocks
were to be sold against the Iron and
Steel Controller's orders

It was decided 1n August, 1958 that
in order to enable quicked disposal of
stocks, importers may be allowed to
dispose of 25 per cent of their stocks
to customers of their own choce

In October, 1958, i1t was found that
imports of industrial scrap conmsted
of useful steel that could be taken by
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essential users and, therefore, the con-
cession of 25 per cent free sale was
withdrawn All these orders apphed
to all the ports and no distinction has
been made between different ports

Pilot Insurance Scheme

%47 Shri Shivananjappa Will the
Mimister of Finance be pleased to

state:

(a) whether 1t 1s a fact that the Lafe
Insurance Corporation of India has
decided to ntroduce a Pilot Insur-
ance Scheme m nine selected Commu-
nity Development Blocks in  Bihar,
and

(b) if so, the purpose thereof?

The Deputy Minister of Finanoe
(Shrimati Tarkeshwari Sinha): (a)
Yes, Sir

(b) To extend the service of Lafe
Insurance to rural areas
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wwor foramr o @w ¥ 9S> gof R
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Appointment of High Court Judges

Shri Rajendra Singh:
*849. { Shri Ram Krishan:
( Sardar Igbal Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starreq Question No 67 on the 19th
November, 1958 and state

(a) whether Government have since
received from the State Governments
the lists of the persons considered
suitable for appointment as High
Court Judges,

(b) 1f so, the number of persons re-
commended by the Bihar Government,
and

(c¢) whether the final approved list
has been prepared?

The Minister of Home Affairs (Shri
G. B Pant): (a) There has been no
change in the position since the wbove
mcentioned question was answecered

(b) The list from Bihar has nat vt
been received

(c) Does not arise

Folk Music

#650. Pandit D. N, Tiwary: Will the
Minister of Scientific Research and
Culinral Affairs be pleased to state

(a) whether there 1s a proposal to
launch s country-wide drive to collect
folk music; and

(b) if so, the details thereof”

The Minister of Scientific Research
aand Cultural Affairs (Shri Humayun
Kadr): (2a) and (b) The programme

of collection, preservation and popule-
rization of folk music i1s a part of the
regular activities of the Sangeet Natak
Akadem: It does so by

(1) making suitable grants to ms-
titutions and 1ndividuals 1
various parts of the country
for specific projects,

(11) publication of folk songs,
tramning 1n fokk music etc

(11) building up of the Music Lib-
rary of the Akademi, and

(iv) allowing the use of coliected
music by individuals and ins-
titutions

The Sahitya Akadem: propose {0
publish selections from folk songs of
Assam, Punjab, Orissa, Gujrat and
Kashmir

All India Radio also have a proposal
to collect and record folk music
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Cumulative Time Deposit Scheme

*g52 Shrimati Ila Palchoudhuri:
Shri Aurobindo Ghosal:

Will the Mimister of Fimance be
pleased to state the progress of and
responge from the public to the cumu-
lative time deposit scheme since 1ts
introduction in January, 1959°

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): The
deponis dumng 4he Tmonth o Samaery,
1859 amounted to Rs 77,000 approxi-
mately It 1s, however, too early to
aspess the response to the scheme

Boundary Disputes

*g53. Shri N. R. Munisamy- Will the
Minister of Home Affairs be pleased
to state:

(a) what are the States which have
re-opened the border disputes already
settled by the State Regional Com-
mittees;

(b) whether any criterion has been
fixed for reopening 1ssues between the
contesting States,

(c) if 5o, on what bass,

(d) whether 1t 15 a fact that Andhia
Pradesh claimed Parlakimidi trom
Orissa State;

(e) whether similar claims were
made by Mysore and Bombay, and

(1) 1 so, on what areas?

The Minister of Home Affairs (Shri
G. B, Pant): (a) Bombay and Andhra
Pradesh are the two states which
have suggested re-adjustment of
borders

(b) and (¢) The existing demarca-
tion of the boundaries of the States 1s
based on the recommendations of the
States Reorganisation Commission with

Written Answers 2886

some nmunor adjustments made on the
basis of agreement between fthe
parties concerned

(d) Yes.

(e) The Bombay Government have
made some proposals for adjustment
of territories between the States of
Bombay and Mysore.

(f) The Bombay Government’s pro-
posal will affect the followmng dis-
tyicts

(1) Belgaum, Kanara, Bidar and
Gulbarga of Mysore S8tate;
and

), Sholanyar, Sith. Safarze. and
Kolhapur of Bombay State
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Assault on Shri Bhaurao Gaware

*§55. Shri B. K. Galkwad: Will the
Minister of Home Affairs be pleased
to state

(a) whether 1t 1s a2 fact that one
shr1 Parashram Firaste (Gosavi) of
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Konambe Village, Taluka Sirnar, Dis-
trict Naaik, amspulted Shm Bhaurao
tiaware, a Scheduled Caste Mahar—
a5 he was passing by the side of a
Hindu Temple;

(b) whether 1t 15 a fact that that
case was not attended to by the Police
and so Shri Bhaurao Gaware lodged
a pnvate complaint under The Un-
touchability (Offences) Act in Smnar
Court, District Nasik, m the month of
November or December, 1955,

(c) whether 1t 1s a fact that there
were about 30 hearings during the
period of 2 years during which period
the accused did not present himself or
was not made to be present by the
court during the period, and

(d) whether 1t 1s a fact that as the
complainant Shri Bhaurao Gaware
absented himself for one hearing the
Sinnar Court filed the case”

The Minister of Home Affairs (Shri
G B Pant): (a) and (b) It 1s re-
ported that Shr1 Bhaurao Gaware
made a complaint to the Sinnar Police
that one Shr1 Parashram Firaste
(Gosavi) had hit him with a stone
while he was passing by the side of
a temple on the 1st of January, 1855
Shn Gaware’s complaint was entered
1n the register of non-cognizable cases
and he was advised by the Police to
seek redres, 1n a court of law as his
case was a non-cognizable one Shn
Bhaurao Gaware filed a criminal case
against Shr1 Parashram Firaste on the
17th January 1955 ‘The Judicial
Magistrate held that the facts only
disclosed a case under section 323-
IPC

(c) There were 1n all 40 hearings
As the accused failed to appear
court, the Judicial Magistrate 1ssued
« bailable warrant against him on the
23rd August 1956 The warrant was
returned unexecuted

(d) The complainant absented him-
self from 16 hearmngs From the 21st
November 1956 onwards, he was con-
tinuously absent on 8 hearings and the
Judicial Magistrate dismussed the com-
phaint on the 6th April 1957

Purchase of Iron and Stedl

Shri Morarka:
Shri Ram Krishan:

Will the Minister of Steel, Mines
and Fnel be pleased to state

(a) whether 1t 1s a fact that the
Government purchased iron and steel
worth Rs 77 crores involving a pay-
ment of 14 crores by way of subsidy
between November 1954 and Septem
ber 19586,

(b) 1 so, whether it was done in
accordance with the rules laid down,
and

(c) 1 not, the steps taken to
regularise such future transactions?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(¢) Yes, Sir Purchases were gene-
rally made by the Steel Controller
in accordance with the powers dele-
gated to him In some cases where
the value of the purchase exceeded
delegated powers, he had made the
purchase in anticipation of sanction
Government sanctions regularising
most of such purchases have been
1ssued

Contribution to Share Capital of
Hindustan Steel (Private) Ltd

*657 Shm Ram Krishan® Will the
Minister of Steel, Mines and Fuel be
pleased to state

(a) whether 1t 1s a fact that M/s
Krupps and Demag were releused
from their obligation to invest m the
equity capital of the Hindustan Steel
(Private) Ltd, and

(b) 1f so the reasons for the same?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir

(b) The agreement entered into
with Krupp Demag 1n 1883 was for
technical services and for participa-
tion 1n capital Investments by the two
firms—Krupp and Demag—in the



2889 Written Answers

capital of the Rourkela plant was to be
related to the volume of orders placed
on the two firms but not to exceed
the equvalent of about Rs 8 5 crores

The two firms had the option to re-
sell their shares to the Government at
a premuum of 20 per cent by August,
1968 Any dividends received by the
two firms would have been deducted
from this premium Even when the
agreement was entered into, 1t was
realised that some element would be
added to the cost of the supplies, to
make up the difference between this
premuum and the return which the
firms could have expected, if they bad
invested this money in Germany

Bv the middle of 1§56, the internsl
borrowing rate m Germany bad risen
sharply to about 8 per cent 'The
acceptance of German 1nvestment
would have, 1n effect, meant payment
of a high interest rate The Govern-
ment did not consider it worth-while
to accept a comparatively small
investment of Rs 9 crores on these
terms They preferred instead to
secure a reduction in price, by releas-
ing the German firms from the obliga-
tion to invest, before any orders were
placed.

Orissa Government and the Hindustan
Steel (Private) Ltd

¢858. Shri Panigrahi Will the Mins-
ter of Steel, Mines and Fuel be pleas-
ed to state

(a) whether the Orissa Government
hed made any request to the Central
Government for laying down the rela-
tionship between the Orissa Govern-
ment and the Hindustan Steel (Pn-
vate) Ltd,

(b) whether the Central Government
has considered this request, and

(c) if so, the decision taken?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh: (a) No,
mﬁ

(b) and (¢) Do not arnse

FEBRUARY 28, 1959
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Investigations of Indian Ocean Bed

*659. Dr. Ram Subhag Singh: Wil
¢he Minister of Steel, Mines and Fuel
pe pleased to state

(a) whether Government are aware
that Russian scientists recently carmed
out mnvestigation of the bed of the
fndian Ocean,

(b) it so, whether Government have
feceived a copy of their study report;
and

(c) if so, the chief features of that
report?

The Minister of Mines and Oil (Shri
K. D, Malaviya): (a) Yes, Sir The
Soviet Expeditions have been carried
out in the Indian Ocean, but the obser-
vations were not taken anywhere near
the Indian sub-continent

(b) No, but some notes have been
published by the Soviet Embassy in
fndia 1in their News Bulletins

(¢) The Expeditions are said to have
revealed the nature of the rocks and
the sub-water topography of the Ocean
ped 1n some paits of the Indian Ocean
which were traversed in the voyages
sn the southern hemisphere  The re-
sults are believed to be of general
scientific interest

National Memoria]l at Jallianwalabagh

{ Shri Ram Krishan:
*660. { Shr1 Bhakt Darshan
[ Shri D C Sharma-

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No 1181 on the 18th Decem-
ber, 1958 and state

(a) the further progress made in the
setting up of National Memorial at
Jalhanwala Bagh, Amritsar;

(b) the expenditure so far incurred
on the work, and

(c) the extent of assistance given .r
assured by the Government of India
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m connection with the construction of
the Memonal?

The Minister of Scientific Research
and Oultural Affairs (Shri Humayun
Kabir): (a) It 13 estimated that about
40 per cent of the work has been com-
pleted.

(b) Rs 23778729 nP uptil 7th

February, 1959

(c) Assistance given so far—Rs 3
lakhs Total assistance assured so
far—Rs 6 lakhs

Audit of Income-tax Receipts

Shri Morarka:

Shri Ram Krishan:
*661., Shri Nagi Reddy"

Shri Vasudevan Narr

Shri Siddananjappa:

Will the Minister of Finance be
pleased to state

(a) what 1s the nature of the agree-
ment reached between the Ministry of
Finance and the Comptroller and
Auditor General regarding audit of
income-tax receipts;

(b) from what date this agreement
will be implemented, and

(c) what will be the additional ex-
penditure involved?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a) It
has been agreed in principle to en-
trust the work relating to the audit
of income-tax receipts to the Comp-
troller and Auditor General and the
details relating to the implementation
of the principle and the connected
procedure are under examination

(b) Does not arse at present

{c) Does not arise at present

Hindl in States

*662. Pandit D. N, Tiwary: Will the
Minister of Home Affairs be pleased
to state

(a) whether some of the States have
switched over to Hind1i for their
official work,

(b) 1if so, the names of such States;

(c) the number of States partially
carrying on their work m Hindi, and

(d) whether the States which are
carrying on their work wholly or par-
tially 1n Hind1 have expressed any
difficulty in the conduct of their work
m Hind1”?

The Minister of Home Affairs (Shri
G. B. Pant): (a) to (c) Four States,
namely Bihar, Madhya Pradesh,
Rajasthan and Uttar Pradesh are
carrying on their official work partial-
ly in Hindy

(d) No such difficulty has been
brought to the notice of the Govern-
ment of India

Russian Engineers in Bhilal

842, Shri Ram Krnishan: Will the
Minuster of Steel, Mines and Tuel
be pleased to state

fa) whether 1t 1s a fact that several
Russian technicians have been lhiving
at the site of Bhilai Steel Plant, and

(b) 1f so, whether a statement
showing thetr number, arrangements
for their residence, their wages and
terms of appomntment, would be laid
on the Table*

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh). (a) and
(b) Yes, Sir There are 872 Soviet
experts iving 1n Blulan Of these 648
are engaged on Construction, 161 on
Operational Planning and 63 with
the work of consuling engineers
The salaries of 63 Experts doing the
work of consulting engmneers are
paud by the USSR  Government,
whereas those of the other 809 ex-
perts are paid by the Hindustan Steel
Lamited
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The Experts are divided into seven
<ostegories according to their salaries

at Rs. pm.

Qne Chief Engineer 4,500

35 Leading Specialists 2,850

118 Specialists 2,400
184 Technicians and Leading

Foremen 2,200

49 Interpreters . 1,950

102 Foremen & Adjusters 1,800

320 Other Techmicians 1,500

In additon to free furmished

acoommodation, these Sowviet Experts
are entitled to agreed rates of travell-
ing allowance, leave concessions,
medne) famihiines andl insarance agains
accudents and death

The Soviet Experts have heen
accommodated in the Bhilan House
which has 120 suites and 1n residen-
tial quarters 1n the new Bhila: town-
ship The duration of stay of each
Soviet Expert 18 determined 1n
accordance with the needs of the
project.

Income-tax Arrears

843 Shri Ram Krishan: Will the
‘Minmter of Finance be pleased to state*

(a) the total number of assessees
from whom total amount of income-
tax arrears due are over 1 lakh of
rupees (State-wise), and

(b) the total amount to be recover-
«d from them (State-wise)?

The Minister of Finance (Shri
Morarjl Desal): (a) and (b) A state-
ment giving the position 18 laid on
the Table of the House [See Appen-
dix II, annexure No 47]

Demonetisation of Coins

844, Shri Ram Krishan: Will the
Minmter of Finance be pleased to
state.

(a) the names of the comns which
have ceased to be legal tender from
January, 1989; and
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(b) the names of coins which will
cease to be legul tender during 19%9-
w')

The Minister of Finance (§hri
Morarjl Desai): (a) All yellow-colour-
ed nickel-brass two-anna comns, all
half-pice coins and all pie coins have
ceased to be legal tender from
January 1, 1859, except to the extent
specified below

(1) they shall continue to be legel
tender upto the 380th June,
1859, only at all Offices of the
Reserve Bank of India, all
agency banks of the Reserve
Bank conducting Government
buainess, and at all Govern-
men ‘reasuries Enl  sUb~
treasuries, and

(11) they shall continue to be legal
tender at the office of the
Issue Department of the
Reserve Bank at Bombay,
Calcutta, Madras, ¥anpur,
New Delh;, Bangaloie an
Nagpur, until further notice.

(b) Any forecast of the names of
coimns which may be called m during
1859-60 15 likely to create unnecessary
scare and confusion 1n the public mmnd
As soon as any decision is taken by
the Government in this regard, it will
be given wide publicity much in ad-
vance of the exact date of ,demoneti~
sation

Pinjore Gardens in Punjab

845. Shri Ram Krishan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the amount spent on the main-
tenance of the Pinjore Garden
(Punjab) during 1958-59, and

(b) the amount proposed to be soent
during 1959-607

The Deputy Minister of Sclentific
Research and Cultural Affairs (Dr.
M. M. Das): (a) Rs 5,77800 (Upto
31st January, 1959)

(b) This will depend on the funds
to be voted by Parhament
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Punjab Tribel asd Baskward Arveas

Shri Ram Krishan:
'“'{prlbcshm

Will the Minister of Home Affairs
be pleased to state the progress
achieved during 1958-39 30 far with
the amount allotted by the Central
Government for the development of
Tribal and Backward areas of Punjab
State?

The Deputy Minister of Home
Affairs (Bhrimati Alva): A statement
giving the required information is
placed on the Table of the House,
{See Appendix II, annexure No, 48].

Treasuries in  Delhi

#47. Shri Ram Krishan: Will the
Minister of Ptnance be pleased to
state:

(a) the number of treasuries and
sub-treasuries in the Union Territory
of Delh1; and

(b) the number of treasures and
sub-treasuries likely to be opened
during 1959-60 in Delhi?

The Minister of Finance (Shri
Morar$i Desai): (a) There are two
treasuries in the Unjon Territary of
Pelhi—one at Delhi and the other at
New Delhi. There is also ome sub-
treasury attached to the Deill:
Treasury.

(b) There 15 no proposal for the
opening of any new {reasury or sub-
treasury in Dell during 1959-8D.

Powey Sources in Southern Reglons

848. Shri Nagi Reddy: Will the
Minister of Home Afiairs be plessed to
state:

(a) whether the Commitiee consti-
tuted by the Southern Zonal Council
to coordinate and develop the power
resources in the Southern region in-
tlading Mysore State has met; and

(b)i!oo.unnmlmtumouph
discussion and the decislons talen?

389 (Ai) L8D~3.

The Minivter of Home Affairs (Shri
G B, Pant): (%) The Committee has
met thrice, on 26th May, and 18th
August, 1958, and 30th January, 1869.

(b) A statement showing the items
discussed and the conclusions reached
thereon at the first and second meet-
mngs of the Committee is placed en the
Table of the House. [See Appendix
U, annexure No. 48]. Proceedings of
the meeting held on the 30th January,
1959, have not so far been finalised.

Recognised Uniens in Defence
Installations

849. Shri 8. M. Banerjee: Will the
znister of Defence be pleased 1o
te:

(a) the total number o2 Unions ia
Defence Installations recognised upte
the 1st January, 1959; and

(b) the number who have applied

for recagnition but have not hesn
granted so far?
The Deputy Minister of

(Shr} Raghuramaiah): (a) 71
(b) €6.

Quarters for Employses in Ovdmance
Factories

830. Shri 8. M, Banerjee: Will the
Minjster of Defence be pleased to
state:

(a) the total number of quarters to
be constructed for al} categories of
employees in Ordnance Factories
during 1959-60; and

{b) the amount allotted to each of
the factories for this purpose?

The Minister of Defence (8kri
Krishna Menon): (a) During 1959-08
construction on 3318 guarters com-
menced in previous years will be con-
tinued and conmstruction of 800 new
quarters is expected to be taken up.

(b)Aﬂotmentottundlunbemlde
only after the Budget for 1909-P0 is
passed by the Parliament.
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Steel Preduction ia Ordaance
Factories

851, Shrt 8. M. Banerjeo: Will the
Minister of Defence be pleased to
state:

(a) the total quantity of steel pro-
duced in the Ordnance Factories
during 1957-58;

(b) the increase in  production
during the said year ag compared with
the production in 1956-57; and

(¢) the quantity likely to be pro-
duced during 1959-60?

The Minister of Defence (Shri
Krishna Menon): (a) Production in
1957-58 was about 31,250 tons of
mgots.

(b) There was a slight increase in
1957-58, by about 4 per cent. as com-
pared with the production in 1956-57.

(¢) It is not possible to supply the
requisite information.

Fixation of Pay Scales of M.ES.
Employees

- g¥2. Shrl 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

() total number of employees both
son-industrial and industrial working
in MLES. establishments in the coun-
try whose fixation of pay is still
pending;

(b) the number of cases where
more than a year has passed without
Axation of pay; and

(c) the reasons for such delay?

YThe Minister of Defence (8hri
Krishna Menon): (a) 8817 As in Jan-
(b) 647 [uary 1859.

(c) Some of the reasons mainly
acoounting for the delay in fixation of
pay in individual cases are:—

(i) Non-availability and non-

" raceipt of service documents in
respect of employees who have
migrated from Pakistan and time
en in correspondence  with
Pakistan audit authorities for
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obtaining the requisite docu-
ments/particulars;

(li) non-avaflability of records
regarding nerrick rates of pay in
force prior to 1942 on the basis
of which pay is to be fixed in cer-
tain cases;

(iif) belated representations
received from illiterats or semi-
literate employees and difficulties
in tracing old records of previous
service involving time and labour;

(iv) time takem by the concern-
od individual in producing co-
lateral evidence in support of
their claims and, where indivi-
duals have expressed inability to
produce such evidence, difficulty
in deciding such cases as they are
not covered by the existing orders;
and

(v) time and labour involved in
examination of various records
maintained for long periods of
past service with a view to deter-
mining continuity of service for
fixation of pay

Government are fully alive to the
necessity for finalising such cases as
early as possible with a view to pre-
venting avoidable hardships to the
employees and have spared no effort
in this respect They have been issu-
mg instructions from time to time
with the object of eliminating, as far
as possible, the causes of delay in the
fixation of pay of the employees. As
a result of these measures and con-
tinuous check on the progress in
finalization of cases of fixation of pay,
a very large number of such cases has
been settled during the last few years.

Institutes for Tribal Students ia
Bombay

853, Shri Pangarkar: Wil the
Minister of Home Affairs be pleased
to state:

(a) whether any technical training
institutes for tribal students in Bom-
bay have been set up with Central
asgistance; and .
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+(b) if so, their number and names
of places where these are located?

The Deputy Minister of Home
Aftairs (Shrimati Alva): (a) No, Sir.

(b) Does not arise.

State Homes in Bombay

854, Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any proposal to set up
State Homes and  District Shelters
during the year 1958-59 has been
received from the Bombay Govern-
ment;

(b) 1f so, where these will be open-
ed; and

(c) the total amount to be spent on
this scheme during 1958-59°

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes

(b) 1 A State Home each at Kolha-
pur and Baroda for men and women
respectively released from correctional
mstitutions

2 Three District Shelters—one each
at Khamagon, Himmatnagar and
Godhra (Panchmahal)

3. Five Reccption Centres—one each
at Wadhwan, Ahmednagar, Panvel,
Ratnagin or Sawantwadi and Bom-
bay

(c) Rs 227 lakhs  approximately
uccording to the approved pattern

Grants to Panjab University

(Shri D C. Sharma:
835. { Shri Ram Krishan;
Sardar Igbal Singh:

Will the Minister of Education be
pleased to state:

(a) whether any further grant or
loan i3 proposed to be made to ‘he
Panjab University in connection with
Iy achemes for the Second Five Year
Plan; and

(b) if 50, the nature and amount of
such grant and loan?

The Minister of Education (Dr. K. L.
Shrimalf): (a) and (b). While there
is no proposal for payment of any
loan to the Panjab University, the
U.G.C. proposes to make further grants
to the University to the extent of
Rs. 92,86,200 during the remaining
period of the Second Five Year Plan
for the purchase of equipment, library
books and journals for Science Depart-
ments, etc, for the construction of
certain buildings, development of cer-
tain Departments and for the main-
tenance of staf and promotion of
Research In addition, grants are also
likely to be paid by the Commission
to the University for the Student’s
Aid Fund, award of Post-graduate and
Research  Scholarships, revision of
salary scales of pay of University as
well as affiliated college teachers, and
extension work by the University
teachers The exact amounts in res-
pect of these schemes cannot be
determined at this stage and are nob
included in the amount referred te
above A suitable further grant is
also proposed to be paid by the Cen-
tral Government to the University
towards 1ts rehabilitation programme.

Indisn Council for Cultural Relations

856, Shri D. C. Sharma: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) the amount of work done by
the Indian Council for Cultural Rela-
tiong through the medium of Urdu;
and

(b) whether any scheme for the
future has been formulated in that
connection®

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) No work has been
done through the medium of Urdu so
far.

(b) Nq, Sir
Foreigners in Darjeeling

857, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleaged
%o state the number of foreigners who
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cimé to the dhatrict of Darjesling,
Wesd Bengat during 1098Y

The Miaisier of Home Affalrs (Sbri

@. B Pant): Pekistanis 1,995
Commonwealth citizens 84
Other foreigners 5,974

Total 8,053

Oll Survey in Punjab

Shri D. C. Sbarma:
ses. {Shrl Daljit Singh:

Will the Minuster of Steel, Mines and
Fuel be pleased to state the progress
mpede in the oil survey of the foot-hill
areas of the Himalayas and Koh
Shivlak ancluding Haghiagur Dis-
trict in the Punjab by the Oil and
Natural Gas Commission?

The Minister of Mines and Ol (Shri
K. D. Malaviya): Four geological fleld
parties are continuing mapping in the
Punjab in continuation of the work
carried out during previous fleld
season

Two deep wells are being drilled,
one 1n the Jawalamukhi and the other
near Hoshiarpur. 3 structural holes
sre being drilled in the Jawalamukhi
axrea for geological wnformation. If
any ou or gas bearing horizons are
met with, the holes will be tested

Bcholarships

859, Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the number of Government of
Indis scholarships awarded during
1988-58 so far to collegiates belonging
to the other Backward Classes (State-
wise); and

{(b) the procedure adopted for the
award of these scholarships?

The Minister of Education (Dr. K. L
Shkrimalf): (a) and (b). A statement is
Iaid on the Table of the House.
{Ses Appendix II, annexure No. #0].

mmmum

900, Shri Daljit Singh: Wi the
Minister of Defemee be pleased to
refer to the reply given to  Starred
Question No. 1156 on the 18th Decem-
ber, 1958 and state:

(a) the amount spent so far and
proposed to be spent to complete the
flood control schemes of Adampur
Aerodrome; and

(b) the facilities provaded to the
employees of the Aerodrome during
rainy season?

The Minister of Defence (Bhri
Krishna Menon): (a) The scheme js
being executed to provide protection
lrom foods not euly to Adempur
Aerodrome but also to the railway
track, the State PWD road and the
surrounding villages. The total
estimated cost of the scheme is
Rs 26.24 lakhs. The scheme is being
financed )ointly by the Government of
India and the Government of Punjab
The Government of Punjab will meet
25 per cent of the expenditure while
the Government of India will meet the
remaining 78 per cent. of the expendi-
ture The scheme is being executed
by the Government of Punjab. The
State Government have been request-
ed to intimate the amount spent so
far The information, when received,
will be laid on the Table of the Lok
Sabha

(b) No special facilities have been
provided.

Iron, Steel and Coal for Punjab

Shri Daljit Singh:
861 {Bnlhr Jqbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state*

{a) the actual demand of steel, iron
and coal by the Punjab State Govern-
ment for 1958-59;

(b) the guantity allotted so far;: and

(c) the quantity lifted by the State
Government from  the allofjed
quantity? '



2969 Written Answere

The Ninister of fine], Mines and
Yot (Bardar Swarpn Bingh): () to
{(¢). A statement showing the eawvail-
able Information is attached. ([See
Appendix 1I, annexure No. 81].

Mot Scholarships for Scheduled
Caste Studeats

882. Shri 8. M. Siddiah: Will the
Minister of Education be pleased to
state the number of students belong-
ing to the Scheduled Castes, who have
been awarded Merit Scholarships in
Public Schools during 1958-59?

The Minister of Education (Dr. K. L.
Shrimall): One, Sir

Mixed Colonies

868. Shyi Siddiah: Wil: the Minister
Memp Affairs be pleased to refer to
reply given to Unstarred Question
484 on the 28th November, 1968
state:

)

g8

(a) whether the information regard-
ing mixed colonies has been received
from the remaimng State Governments
and Union Territories;

(b) if so, whether 1t w:ll be placed
on the Table, and

(¢) 1f not, the reasons therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) to (c).
Information has since been received
from the Governments of Uttar Pra-
desh and Jammu and XKashmir. It is
still awaited from the Governments of
Andhra Pradesh, Mysore and Rajas-
than

‘The Uttar Pradesh Government have
not so far established any mixed
colonies 1n pursuance of the recom-
mendation of State Ministers’ Confer-
ence. The Government nf Jammu and
Kashmir have agreed in principle to
the setting up of mixed colonies and
have promised to keep this in view
while establishing new colonies in
future.

PHALGUNA ¢, 1880 (SAKA)
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Taformation, 38 and when received
from the remaining State Govern-
ments of Andhra Pradesh, Mysore and
Rajasthan, will be laid on the Table
of the House.

Harijan Welfare

864. Shri Siddiah: Will the Minis-
ter of Home Affsirs he pleased to
state:

(a) whether there 18 a proposal to
call another meeting of the Central
Advisory Boards for Harijan Welfare
and Tribal Weltare by the end of the
year 1958-89; and

(b) 1if so, when’

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir

(b) The meetings of the Central
Adwvisory Boards for Harijan and
Tribal Weltare will be held sometime
an March or April, 1859. The dates
gi t:e meetings have not yet been

e

Foreign Exchange

865. Shri V. P. Nayar: Will the
Minister of Finance be pleased to iay
a statement on the Table showing:

(a) foreign exchange earned by
exports from each State «ince the
States re-organisation,

(b) foreign exchange earned by
exports from each State by its own
products grown or manufactured; and

(c) the foreign exchange allowed
for each State since the 1st November,
1956 for projects under the Second
Five Year Plan in (i) public sector;
and (n) private sector?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). Information
relating to foreign exchange earncd
by exports or spent on imports 1s not
maintained on a State-wise basis
Releases of foreign exchange are made
n accordance with the policy prevail-
ing from time to time on the basis of
the relative priorities of the projects
included in the Plan and not with
reference to individual States The
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nformation desired is, therefore, not
available.

Collection of Central Yaxes and Dutiss
in States

886, Shri V. P. Nayar: Will the
Minister of Finance be pleased to
state:

(a) the amount of collection of each
Central tax, duty or other levies from
each State since the re-organisation of
States, and

(b) the amounts transferred to each
State during the same period.

The Minister of Finance (Shri
Morarjl Desal): The information is
being collected and will be laid on the
Table of the House as early as pos-
sible

mndlswrhnthu-w
State

Shri Subodh Hanada:
$¢7. { Shri 8. C. Samanta:
| Shrt B. C. Majhi:
Will the Minuster of Steel, Mines aad
Pael be pleased to state:

(a) whether there 1s any plan to set
up a steel plant in Bombay State:

(b) 1t so, whether this phr}t will be
set up 1 public sector or private sec-
tor; and

(c) whether any foreign assistance
will be required to set up the propos-
ed plant?

The Minister of Steel, Mines and
Puel (Sardar Swaran Singh): (a) No,
gir None at present

(b) and (¢) Do not arise

mmmuucmm
Scheduled Tribes

S 8hrt B. C. Majhi:
{\ Shri Subodb Hansda:

Wil} the Minster of Home Affairs
be pleased to siate:

percentage of all categories
(m and po':h reserved under
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the Central Government for Schedml-
ed Tribes and Scheduled Castes AAlled
upto 1858; and

(b) the steps taken 1n 1958 to AM
up these posts?

The Minister of State in the Ministry
of Home Affairs (8hri Datar): (a) A
statement showing number of Schedul-
ed Castes and Scheduled Tribes ap-
pointed against reserved vacancies
during the years 1952-57 in the Minis-
tries/Departments of the Government
of India and their Attached/Subordi-
nate Offices, is placed on the Tahle
{See Appendix II, annexure No. 33].
Information for the year 1958 is not
yet due.

(b) Government have adopted
various measures to improve the repre-
sentation of Scheduled Castes and
Scheduled Tribes in Central Services
These include the lowering of stan-
dards of suitability, relaxation of age-
limits, reduction in fees for examina-
tions, wide publicity to the reserved
vacancies, special coaching and train-
ing. At the same time, the unfilled
reservations are carried forward for
two years

Moetings of Punjab Regional
Commitiees

J Shrl Ram Krishan:
"\ Shri D. C, Sharma:

Will the Minister of Home Affaiys
be pleased to state the number of
meetings held so far by the Punjub
Regional Committees?

The Minister of Home Affairs (Shri
@. B. Pant): The Regional Committee
{or the Punjabi region and the Regional
Committee for the Hindi region have
held 11 and 15 meetings respectively
since their constitution on the 326th
November, 1957

Model School for the Orthopacdieally
Handieapped
Shri Ram Krishan:
Will the Minister of Education be
pleased 10 refer to the reply givem b
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Starred Question No. 788 on the 10th
December, 1858 and state at  what
gtage is the scheme for setting up of
a model school for the orthopaedical-
1y handicapped children?

The Minister of Education (Dr. K, L.
Shrimali): With a view to taking the
fullest advantage of organisations
working in this field and affording a
wider coverage for the service intend-
ed, Government propose instead to as-
gist for the purpose, suitable voluntary
organisations already working for the
education of orthopaedically handicap-
ped children, in different parte of
the country.

OCommittee oa Customs Procedures and
Organisations

m Shri Ram Krishan:
" '\ Shri Pangarkar:

Will the Minister of Finanee be
pleased to refer to the reply given to
Starred Question No. 934 on the 15th
December, 1958 and state:

(a) whether the report of the Com-
mittee on Customs Procedures and
Organisations has been con idered by
Government; and

(b) 1if so, the nature of tre decision
taken 1n this respect?

The Minister of Finanes (Shri
Morarji Desal): (a) and (b). The Re-
port is still under examination

Kerals Jenmikaram Paymeat
(Abolftion) Bil\

$72. Shrl Ram Krishan: Will the
Minister of Home Affalyrs be pleased
to refer to the reply given to Unstar-
red Question No. 1020 on the Bth
December, 1838 and siate:

(u) whether the Kerala Jenmikaram
Payment (Abolition) Bill has since
been considered; and

(b) if wo, the nature of ¥he decimoa
wken?

The Minisier of Home Affairs (Shri
Q. B. Pant): (a) and (b). The Bill is
#6il} under considevation.
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Usniform Price for Steel

873, Shrl Ram Krishan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government propose to
fix uniform prices for stee]l all over
the country; and

(b) 1f so, at what stage is this pro-
posal?

The Minister of Steel, Mines and
Fael (Bardar Swaran Singh): (a) and
(b). Maximum umform selling prices
for prime quality steel at all railhead
stations in India have been fixed
with effect from 11th June 1958.

Vacations in High Courts

874. Shri Ram Krishan: Will the
Minister of Home Affairs be pleased to
state the nature of steps taken and
those proposed to be taken to reduce
the vacations of the High Courts?

The Minister of Home Affairs (Shri
G. B, Pant): The need for increasing
the number of working days of High
Courts by reducing the length of their
vacations was considered at the Chief
Ministers’ Conference held in June
1857, at the Law Ministers’ Conference
held in September 1957 and the Chief
Justices’ Conference held in October
1937. The recommendations made
at these Conferences were brought to
the notice of the State Governments
and the High Courts. As a resuit of
this there was some increase in the
number of working days in all the
High Courts in the year 1838 as com-
pared with the year 1957 and some
of the High Courts had brought the
sumber up to 210

Power has also been taken under
the High Court Judges (Conditions of
Service) Amendment Act, 1838, to
fix the vacation or vacations of every
High Court by Order of the President.
Steps are being taken to fix the
wacations of High Courts under this
new provision.
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Joint LA.S. Oadre for Pelhi and
Himachal Pradesh

#75, Shl Ram Krishan: Will the
Minister of Home Affairs be pleased
to state at what stage 1z the question
of creating a joint I.AS. Cadre for
Delhi and Himachal Pradesh?

The Minister of Home Affaits (Shri
G. B, Pant): The scheme for a joint
1AS8. Cadre for Dethi and Himachal
Pradesh has been referred to the
Umon Public Service Commuission for
{ielr approval

Import of Steel

mn-dm‘.
- 3 ShHl D. V. Rao

Will the Minister of Steel, Mines
and Fuel be pleased to state.

(a) the total amount of steel that
was imported from different countries
m the year 1958 (country-wise),

{B) the prices thereof (country-
wise); and

(c) the reasons for the difference m
prives of steel obtained from various
countries, if any”

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c) Steel 1s not a uniform commodity
like cement or wheat, but consists of
a number of varieties like bars, sheets
etc. The prices of each of these cate-
gories are again determined by the
smzes and specifications involved It
would not, therefore, be possible to
make a comparison of the prices paid
for steel imported from one country
with the prices paid for imports from
another country It 1s, however, true
that even for similar categories and
sizes of steel, prices sometimes vary
from country to country and from
supplhier to supplier These differences
are usually margmmal and are due to
a number of factors like the process
of manufacture, market conditions,
freight, the time of purchase etc

A statement showing the total quan-
4ty of steel imported from different
countries 1n 1958 and the value of the
steel is placed on the Table of the

House. (See Appendix Tf, annexuve
No 353.)

Techaical Edacation Grants to
Kerala

871, Shri Jinachandran. Will the
Minister of Bcientific Research and
Cultural Affairs be pleased to state
the amount of grant (Capital and
Recurring) given to Kerala Govern-
ment for advancement of Technical
Education dumng 1957-58 and 1988-
59 so far, with details thereof?

The Deputy Minister of Scientifie
Research and Cultural Affaies (Dr.
M M, Das): A sum of Rs 10.39 lakhs
was given to Kerala Government in
19567-58 as per details given below:—

Rs. m lakhs

sary 7 oo
ToTAL 10 39

No grant has yet been sanctioned
for 1958-59

According to the revised pro-
cedures, the State Governments re-
ceive automatically ways and means
advances from the Central Govern-
ment of a sum equivalent to § of the
approved provision made for assis-
tance to the respective States, in mine
monthly instalments beginning with
May, 1958

Cultural Missions

Shri Jinachandran:
878. {SI:rl Assar:

Will the Mmister of Sclentific
Research and Cultural Affairs be
pleased to state

(a) the number of cultural missions
that went abroad during 1957-38 and
1958-59 so far;
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(d) the coanities vistied and the
pirpose of thelr visits;

(c) the amount of foreign exchange
expended on each of the missions; and

(d) the number of foreign cultural
missions that visited India during the
sirie period and the countries from
Which they came?

The Depuly Minister of Sclentific
Researeh and Cultural Affairs (Dr.
M. M. Das): (a) to (d). Statements
A and B are laid on the Table of the
BHouse, [See Appendix II, annexure
No. 54.)

State Bank of India

o S Shrl Shree Narayan Das:
"] Shri Ram Krishan:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 2415 on the
19th September, 1958 and state:

(a) how many branches of State
Bank of India have been opened since
then, State-wise; and

(b) the names of places where the
branches have opened?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). I place
on the Table of the House a statement
giving the required information. [See
Appendix II, annexure No 56.]

Central Rubber Research Institute

880. Shri V. P. Nayar: Will the
Minister of Scientific Research and
Culitaral Affairs be pleased to refer to
page 10 of the Administration Report
of the Council of Scientific and Indus-
trial Research for 1856-57 and state
whether the details of the proposed
Central Rubber Research Institute
have been worked out by the Sub-
Committee referred to therein?

The Deputy Minister of Scientific
Restarch and Cultural Afairs (Dr.
M. M. Das): Not yet, Sir.

Post-Matrle Scholxrships for Scheduled
Oastes in UP.

881, Shri 8. M. Bantrjee: Will the
Minister of Education be pleased to
state:

(&) the amount allocated for award
of scholarships to students belonging
to Scheduled Castes for post-Matrie

studies in Uttar Pradesh for the year
1959-60; and

(b) the total amount of schalarships

g:gnted for the purpose during 1957-

The Minister of Edncation (Dr.
K, L. Shrimalt): (a) and (b). A state-

ment is Jaid on the Table of the
House.

STATEMENT

(a) Under the Government of India
Sc?neme of post-Matriculation scholag-
ships to the Scheduled Castes, Sche-
duled Tribes and other Backward
Classes students, no separate grant is
allocated for the award of scholarships
to the Scheduled Castes students
belonging to Uttar Pradesh or any
other State. The amount to be spent
on the award of scholarship {0 the
Scheduled Castes of Uttar Pradesh In
1989-60 is not known yet.

(b}

Neme of the
Community

Scheduled Casteg

Expenditure
incurred

Re. 23,460,868
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Bxpansion Programme of Mysore Irom
and Bteel Works

sS4 Shrl N. B, Munlamy: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the Mysore Iron nd
Sieel Works et Bhedravati hes applied
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for any further financial aid to the

Government for its expansion poe-

gramme; -
(b) if s0, for how much,

(c) the action taken thereon;

(d) whether the expansion pre-
gramme of the Mysore Iron and Stesl
‘Works is progressing according to sche-
dule; and

(e) whether 1t 15 a fact that there
was some difficulty in getting certaim
equipmenta?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c) In May 1957, the Mysore Gov-
ernment approached the Central Gov-
ernment for financial assistance of
Rs. 5'05 crores. This was mamly for
the steel expansion programme and
the ferro silicon scheme, and included
provision for ancillary facilities and
schemes carred over from the First
Five Year Plan. Government of India
have approved the ferro silicon scheme
and Mysore themselves are financing
it With regard to the steel expansion
prograxnme, Mysore are at present
examining proposals with a view to
finalise the orders, particularly the
manner of financing its foreign
exchange cost.

(d) Yes, Sir. The schemes already
approved by the Government of India
are progressing satisfactorily.

(e) Government are not aware of
any difficulty.

Indian Students Abroad

gss. J Shri Raghunath Singh:
 Pandit J. P. Jyotishi:

Will the Minister of Edneation be
pleased to state:

{(a) how many Indian Students are
wking educaition at present in forsiga
countries; and

(b) the number out of themn who are
Government of India or foreigm
seholarship holdems?
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The Minister of Education (Dr.
K, L. Shrimall): (a) and (b) A
gstatement giving the latest available
1nformation is placed on the Table of
the Lok Sabha. [See Appendix II,
annexure No 56 )

Peasion Cases

Shri Raghunath Singh
“"{Pmdlt D. N. Tiwary:

Will the Minister of Finance be
pleased to state how many cases of
pension are still pending and had not
been finalised even after the retire-
ment of Central Government servants
for more than one year?

The Minister of Finance (Shri
Morarji Desai): The information is
being collected and will be laid on the
Table of the House in due course

Indian Records in Foreign Countries

887. Shri Raghunath Singh: Will the
Minster of Education be pleased to
state m how many countries Indian
records are available which throw
some light on Indian history?

The Minister of Education (Dr. K. L
Shrimall) Indian records, se, records
created by 1ndividuals or bodies,
residing in India, excluding records
<reated 1n India by agencies of Foreign
Governments or International Bodies,
are available m India, United Kingdom
and France Besides, records which
throw light on Indian history but were
created by Foreign Governments or
their agencies are available in many
foreign countres, eg., United King-
dom, France, Norway, Netherlands,
Denmark, USA Portugal, Italy and
Ceylon

Foreign Exchange for Travel Abroad

Shri V. P. Nayar-
888. { Shri Punnoowse:
Shri Kodiyan:

Will the Minister of Fimames be
pleased to state*

(a) whether it 15 a fact that more
foreign exchange was ullowed In the

year 1058, as compared to 1937 for
industrialists and businessmen wiaiting
overseas; and

(b) 1t s0, how much?

The Minister of Finance (Shn
Morarji Desal): (a) and (b) Accord-
g to the latest available figures,
foreign exchange for business purposes
to the extent of Rs 85 lakhs was
released during January-November,
1938 as compared to Rs 79 lakhs
released during the corresponding
period 1n 1957 The figure of release
for the month of December, 1958 1s not
yet available

Lignite in Neyveh and Warkalaf

( Shri V. P. Nayar
$89. / Shri Punnoose’
Shri Kodiyan-

Will the Minister of Steel, Mines
and Fuel be pleased to state

(a) the nature and extent of the
geological investigation conducted to
study the occurrence of ligmite mn
Neyvel1 in Madras State as compared
to the investigations in Warkalai in
1956-87, and

(b) the depth and number of drill-
ings made in each case?

The Minister of Mines and Ofl (8hri
K. D. Malaviya): (a) and (b) In the
Neyvel1 area, presence of Lignite was
established by only three bore holes
which were 1n fact put down for
underground water exploration and
not for lignite Subsequently, how-
ever, 33 holes were drilled at Neyvelt
1n an area of 32 sq miles to prove the
extent and the quantum of reserves
The holes put down went generally to
a depth of 200 f8. except 1n a few
cases where drilling had to be carried
up to a depth of 260 £t

Driling in the Warkala: beds of the
Varkala sedimentary patch extending
mnto portions of Quilon and Trivan-
drum districts was conducted with a
view to investigate lignite depoaits
known to occur in these beds  Sixtesn
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bore holes with a total footage of
2,516 were drilled between the period
$th February, 1957 to 17th March, 1958.
About 50 sq mules of the area were
investigated which was covered in a
square pattern. Lagnite found was
only in the form of stray carbomsed
stumps of wood, occurring near the
black clay beds of the Warkalai sedr-
ment.

The depth of the holes dnilled
ranged from 25 to 271 £t In view of
the lack of any positive evidence m
moy of the holes, further work in this
area wag not considered worthwhile

Civilian Workers in Air Force

890. Shri 8. M. Banerjee: Will the
Minister of Defemee be pleased to
state:

(a) whether civiban workers m Aur
Force have been made permanent; and

(b) if so, the details thereof catc-
gory-wise?

The Deputy Minister of Defenoe
(8hrt Raghuramaiah): (a) Yes 1In
most cases confirmations have been
effected

(b) Class I—No permanent posts
sanctioned as there are only 3 posts

Class II—80 per cent of the per-
manent strength

Class III—67 per cent of the per-
manent strength

Class IV—No confirmations have jyet
been effected for want of completion
of certain administrative formalities
which are expected to be finalised
shortly

LAS. School

go1. J Shri A. K. Gopalan:
* 7\ Shri Warlor:

Will the Minister of Home Affairs
be pleased to state

(a) whether it 1s a fact that the
Audit Party which 1nspected the
accounts and stores of the Indian
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Administrative  Service  Training
School, Delhi, have rawsed certain
objections in the records of 1835-58
and 1056-37;

(b) if so, the nature of the objec-
tions, and

(c) whether any action has been
taken to settle the objections?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes

(b) The Audit inspection report fog
the year 1855-56 raised objections m
respect of the following matters'—

(1) Purchase of 8 heaters from the
local market without calling for quota-
tions or estimates from the Electrical
Engineer

(i1) Non-issue of receipts to proba-
tioners of the 1954 and 1955 batches
for amounts recovered from them
towards the cost of library books lost

(in) Procedural irregularities in the
maintenance of Cash Book and Con-
tingent Register

(1v) Rush of expenditure in the
month of March

(v) Loss of four hibrary books as
also non-return of library books issued
to probationers

The Audit inspection report for 1956-
57 pointed out —

(1) that the cost of books supplied
to the probationers had not been
recovered except in one case, and

(11) that no proper account of articles
of furniture was maintamned and no
physical venfications conducted, it
also suggested that the discrepancies
revealed during a physical check on
20th June, 1957 should be investigated
and communicated to Audit and that
responsibility for shortage should also
be fixed

(c) Requusite action has been taken
n respect of the objections raised in
the Audit inspection report for 1955-56
and Audit has also been informed
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In regard to the objections raised
in the Audit inspection report for the
year 1956-87 action has been faken in
the case of missing books to recover
the cost in cases of default in return-
ing them and to write off the books
in respect whereof no definite res-
ponsibility could be fixed on any
person. Action has also been initiated
regarding the loss of furniture and
stores, and investigations are in pro-

These are expected to be
finalised shorfly.
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Information from States regarding
Scheduled Castes and Scheduled Tribes

Shri B. K. Gaikwad:
”"{sm Manay:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
information called for by the Com-
missioner for Scheduled Castes and
Scheduled Tribes is not supplied ia
time by the State Governments very
often; and

(b) what attempts Government
have made to solve this difficulty?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
Apart from the remarks made by the
Commissioner for Scheduled Castes
and Scheduled Tribes in his latest
report for 1957-58 regarding delay by
State QGovernments in furnishing
material for his annual reports, Gov-
ernment of India have ot received
any specific complaints from him in
the matter.

Financial Powers of the Administrative
Ministries

804, Shri Morarka: Will the Minster
of Finance be pleased to sfate:

(a) the effects of enhancing the
financial powers of the administrative
Mmistries recently; and

(b) whether this change was made
in consultation with the Comptroller
and Auditor-General?

The Mipister of Finsnoe (Shad
Morarji Desal): (a) The precige infor-
mation that the hon’ble Member desiras
to have is nof very clear. If he desires
to know the details of the new scheme
of delegation of enhanced powers &
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administrative Ministries, or the extent
to which the financial powers of the
administrative Ministries have been
enhanced, these details were given
adequate publicity through a Press
Note on the subject issued on the 4th
July, 1958. Formal orders, on the
same subject, were issued by Govern-
ment on the 18th August, 1958 Copies
of these orders have been supphed to
the Parliament Library

If, on the other hand, the hon’ble
Member desires to know the effects
which the new scheme is likely to have
on the functioning of the Government
machinery itself, then it 1s a matter
which can be assessed and appreciated
only after some experience of the
practical working of the scheme has
actually been acquired. At the pre-
sent moment, I can only express the
hope that the scheme will securs
greater efficiency and speedier imple-
mentation of development plans
besides promoting better relations
between the Ministry of Finance and
other Mirustries

(b) Yes, Sir.

Mysore Central Excise Collectorate

895. Shri D. A. Katti: Will the Minis-
ter of Finance be pleased to state

(a) whether it 13 a fact that the
Mysore Central Excise Collector has
ordered all the tobacco merchants m
his Collectorate to prove their solvency
besides the securities that they furnish,

(b) whether there have been any
mstructions from Government m the
matter; and

(c) whether the said rule 1s excep-
tional to the Mysore Collectorate only
or is applicable to all the Collec-
torates?

The Minister of Finance (Shri
Morarjt Desai): (a) As far as Govern-
ment are aware none of the tobacco
merchants in the Collectorate of
Central Excise, Mysore, has been
asked to prove his solvency in addition
to furnishing security. Solvency certi-
ficates from warehouse licencees and

FEBRUARY 25, 1950
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their sureties have been asked far
only in those cases where they are
xnown to have defaulted in paymemt
ot Central Excise dues in the past er
where there are other reasons %o
doubt their financial stability.

(b) Yes, Sir. There are standing
mstructions 1n regard to annual veri-
ficAtion of solvency of warehouse
heensees and their sureties.

(c) These mstructions are applicable
throughout India.

Prisoners im Manipar Jail

$96. Sbri L. Achaw Singh: Will the
Mjnister of Home Affairs be pleased
to state:

(a) the number of undertrial pri-
goners 1n the Mampur Jail; and

(b) the number of such prisoners as
have been lodged there for over 3
menths and 6 months respectively?

The Minister of Home Affairs (Shri
G, B. Pant): (a) 134 on 31st Januaxy,
1959

(b) 26 and 16 respectively
Leave Rules

897. Shri Ram Krishan: Will the
Minister of Finance be pleared to
state the nature of the steps recently
taken to prevent abuse of leave rules
bv the Central Government employees”

The Minister of Finance (Shri
Morarji Desai): In view of the clear-
cut provisions in the leave rules them-
selves, there 1s not much scope for
their abuse There have been, how-
ever, a few cases where leave was
granted by leave-sanctiomng authori-
ties without due exercise of the dis-
cretion vested in them by the rules.
To prevent the recurrence of such
cases, instructions for the guidance of
Jeave-sanctioning authorities were
igsued 1n May and September, 1958
copies of which are placed on the
Tgble. [See Appendix II, annexure
No. BT.) )
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Ouses pemding in Suprems Court and
Caloutta High Court

898. Shri Subiman Ghose: Will the
Minister of Home Affalrs be pleased
to state:

(a) how many cases and appeals
under Articles 32 and 226 of the Con-
stitution are pending at Present in the
High Cowrt of Calcutta and the
Supreme Court;

(b) the earliest dates of filing the
said applications and the appealg in
each Court;

(c) how many of these cases and
appeals relate to dismissal from ser-
vice; and

(d) the earhest date of such cases
and appeals in each Court?

The Minister of State in the Minis-
#ry of Home Affairs (Shri Datar): (a)
to (d). The information 13 being
oollected and wiil be laild on the
Table of the Lok Sabha

Manipur Excise Department

899. Shri L. Achaw Singh: Will the
Mmister of Finance be pleased to
state:

(a) whether the Department of
Rxcise 1n Manipur 1s going to be
abolished and merged with the Police
Department; and

(b) 1f so, the reasons therefor?

The Minister of Finance (Shri
Morarjl Desai): (a) No, Sir, there is
no such proposal

(b) Does not arise

Seizure of Indian Currency

900. Shrimati Mafida Ahmed: Will
the Minister of Finance be pleased to
state:

(a) whether it 1s a fact that Cochin
Customs seized from a passenger ship,
when 1t berthed at Cochin on its way
t0 Europe, in the first week of
December, 1958, U.S. dollar bills and
Indian currency notes valued at about

rupees §5°8 lakhs; and

(b) whether any arrest bas beem
made in this connection?

The Minister of Finaunce (Shri
Morarjl Desal): (a) and (b). Yes, Sir.
On 6th December, 1958, Indian cur-
rency worth Rs. 3,22,000 and US
currency worth Dollars 44,900 was
found concealed in a specially con-
structed secret chamber in a motor car
belonging to a transit passenger om
board M.V. “Australia” berthed at the
port of Cochin on its way from
Colombo to Europe. The owner of
the car has been arrested.

Scheduled Cagtes and Scheduled
Tribes Agricolturists

901. Shri M. R Krishna: Will the
Minister of Home Affairs be pleased
to stater

(a) whether Government have any
specific scheme to assist  Scheduled
Caste and Scheduled Tribe agricul-
turists;

(b) 1 eo, whether this scheme
pertains only to the Block areas or
for all,

(¢) what 1s the total amount spent
under this scheme during 1958-57 and
1957-58; and

(d) what 18 the amount allotted
to the Government of Andhra Pra-
desh for this purpose durmg the
above period®

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir

(b) The scheme jis intended for alil
areas

(¢) The 1information 1 givt;i
below:—
Scheduled  Scheduled
Castes Tribes
Rs. in lakhs Rs. in lakhs
1956-57 26-69 38-19
1957-58 40°57 67-07
67-26 105°26
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The expendiiure of Re. 10528 jakhs
for Scheduled Pribes is exclusive of
that incurred on agricultural schemes
provided in the schematic budget of
the multli-purpose projects. The
information in this behalf is awaited
from State Governments/Union terri-
tories.

(d) The following amounts were
allotted to the Government of Andhra
Pradesh:—

19§6-57  1957-58
Scheduled Castes 0°S4 o 68
Scheduled Tribes 0-58 2-36
112 304
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Purchase of Lathes

983. Shri Aurcbindo Ghosal: Wil
the Minister of Defence be pleased to
state:

(a) whether 1t 15 a fact that the
Defence Establishments have been
advised to purchase lathes manufge-
tured by the Hindustan Machine Tools
(Private) Ltd.; and

(b) it 50, bow many Iathes bave

The Minister of Defence (Bhel
Erishna Menon): (a) and (b). No
specific instructions to this effect have
been issued from the Ministry, but as
a general policy, if equipments many-
factured in the country meet the
technical requirements, they are pro-
cured from indigenous sources only.

48 Nos. of lathes have so far been
purchased from Mjs Hindustan
Machine Tools (Private) Ltd. against
réquirements of Ordnance Factories,

Bural University in Andhre Pradesk

g4 J Shri Nagi Reddy:
\ Shri Ramam:

Will the Minister of Educatiom be
pleased to state

(a) the stage at which the establish-
ment of a rural University in Andhra
Pradesh stands;

(b) whether the Centre has receiv-
ed the opinions of the States on the
report of the Committee, headed by
ghri B Ramachandra Reddy:

(c) whether the Government of
Andhra Pradesh has suggested
Rajendra Nagar as the suitable plage,
and

(d) 1f so, when 1s a decision ex-
pected to be taken?

The Minister of Education (Dr. K. L
Shrimali): (a) to (¢). Minstry of
£ducation have neither received any
scheme for the establishment of &
Rural University from Andhra Pra-
desh nor the report of the Committee
under reference

(d) Does not apige.
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Unbealthy Tract Allowance

Shri Jinachandran:
905. { Bhri Daljit Singh:
Sardar Iqbal Singh:

Will the Minuster of Finance be
pleased to state

(a) the names of localities 1n India
which are classified as unhealthy
tracts where extra allowance 1s paid
to Government employees as  un-
healthy tract allowance; and

(b) when was this
last made®

The Minister of Finance (8hri
Morarjl Desal): (a) Information 1s
being collected and wall be placed on
the Table of the House in due course

classification

(b) The classification of localities
as unhealthy tracts i1s not made by
the Government of India, but, such
classification made by the State Gov-
ernments from time to time 1s being
followed
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Scholarships

908. Shr: Somavane: Will the Min-
ister of Education be pleased to
state

(a) the total number of Scheduled
Caste students State-wise, who have
not been awarded the Government of
India Scholarships for  Post-Matric
Studies for the year 1958-59 and
reasons thereof, and

(b) the total number of such
scholars, State-wise, who were award-
ed scholarships partially and reasons
thereof?

The Minister of Education (Dr. K
L. Shrmali): (a) This information
will be available only after the close
of the current financial year (1958-59)

(b) This information 1s not Yyet
available and the time and labour
to be spent 1n collecting this informa-
tion will not be commensurate with
the results to be achieved.
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Iron Ore Depesits

909. Shri Pangarkar: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that tons
of iron ore deposits have been found
n the bed of Manyar river in Nander
district of Bombay State; and

(b) if so, the steps, 1f any taken for
1ts exploitation?

The Minister of Mines and [1)}]
(Shri K. D. Malaviya): (a) No, Sir

(b) Does not arise

Indian Students Abroad

910. Shri Pangarkar: Will the Min-
ister of Education be pleased to state:

(a) the number of Indian students
abroad in Japan, France and Italy;

(b) how many of them are finan-
cially assisted by Government; and

(e) what 13 the amount of foreign
exchange involved”?

The Minister of Education (Dr. K
L. Shrimali): (a) According to the
latest available information as on
1st January, 1958, the number of
Indian students abroad in Japan,
France and Italy was 8, 39 and 25 res-
pectively

(b) Of them, 4, 11 and 1 res-
pectively were financially assisted
by Government

(c) The information regarding the
amount of foreign exchange involved
in respect of all Indian students
abroad is already being collected to
be placed periodically on the Table
of the Sabha 1n comphance with the
rulings of the Speaker given in the
course of the interpellation in con-
nection with Starred Question No
436 answered on 2nd December, 1858
This information will cover the
three countries referred to in this
Question.

FEBRUARY 325, 198
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Cars and HMotor Cyecles
o1 Shri Pangarkar:
i Shri D. C. Sharma:
Will the Minister of Home Affaire
be pleased to state:

(a) the number of cars and motor
cycles stolen in Dellh: during 1958;

(b) how many of them have been
recovered so far; and
(c) the steps taken in the matter?

The Minister of Home Affairs
(Shri G. B. Pant): (a)

(b)
Cars Motor Cycles
31 45
30 32

(c) As soon as a case of theft s re-
ported to the Police an immediate
search 1s organised, and information
communicated by wireless to other
police authorities

Special Steels

912 Shri V P Nayar: Will the
Minister of Steel, Mines and Fuel
be pleased to state how much of alloy
steel, tool steels and die steels are
now manufactured 1in India as againss
the country’s annual requirement of
each?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh):
Statistics 1n respect of individual
items of special steels are not avail-
able The country’s annual requre-
ment of special steels which include
alloy steel, tool steels and die steels
1s about 30,000 tons As against this,
indigenous production has been about
2,000 to 3,000 tons a year

M@ A qr
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“Smuggling of Liquid Gold”

914. Shn Braj Raj Singh: Wil the
Minister of Finanmce be pleased to
state

(a) whether 1t 18 a fact that Italian
liqud gold 1s bewmng smuggled into
India through Ceylon by the port of
Madras,

(b) whether it 1s also a tact that
glass bangle industry is being hard
hut due to this smuggled bquid gold
and

(c) what steps Government propose
%0 take or have taken to put a stop
t0 the smuggl ng of hqud gold”

The Minuster of Finance (Shri
Morarj:s Desai): (a) So far as Gov-
ernment 1s aware, Itahan liquid gold
18 not being smuggled into India mn
any appreciable quantity, there was,
however, only one solitary case of
seizure of Italian hiquid gold valued
at Rs 6,352 at Madras in the recent
months This consignment was be-
heved to have been smuggled from

Ceylon
(b) No, Sir

(c) Various steps are continuously
bemng taken to check smuggling of
goods at the ports and the Land Cus-
foms borders to stop smugghng of all
kinds including that of liqud gold

Water Scarcity in Delbi

’u'{:ﬂ m: '

Will the Minister of Home Affairs
be pleased to state

(a) whether 1t 13 a fact that there
s a threat of water scarcity in Delh:
In comung summer again,

(b) 1f so, the causes thereof, and

(c) the nature of the steps taken
or proposed to be taken to avert this
threat”

The Minister of Home Affairs
(Sbhri G B Pant): (a) to (c) Presum-
ambly the Hon'ble Member has 1n
mind the difficulty apprehended 1n
obtaining water from the Western
Yamuna Canal through the Munak
Escape to make good the deficiency
during the lean months of May and
June 1959 It was apprehended that
due to certamn remodelling works which
have becen undertaken by the Punjab
Government, the Munak Escape may
not release the required quantity of
water during the summer of 1959
The question of utiising another
Escape for this purpose was taken up
with the Punjab Government and they
have agreed to release the required
quantity of water through the Indri
Escape during the summer of 1959

Fire m Agartala

916. Shr Dasaratha Deb Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No 2433 on the 19th
September, 1958 and state the result
of the Police investigation into the
fire which occurred ;n MBB College,
Agartala, Tripura?

The Minister of Home Affairs
(Shri G. B. Pant): Of the three mn-
cidents, one 18 still under investi-
gation while 1 regard to the re-
maiming two, oné was found to be
accidental and in the other though
arson was suspected no defiite con-
clusion could be reached
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Viclation of Foreign Exchange
Regulations Act

918. Shrl Assar: Will the Minister
of Home Affairs be pleased to state:

(a) whether 1t 15 a fact that re-
cently two foreigners were arrested
in Delhi in connection with the viol-
ation of the Foreign Exchange Re-
gulations Act,

(b) 1if so, the action taken agamst
them,

(c) whether 1t 1s a fact that they
have since been allowed to leave the
country, and

(d) o so, the reasons therefor®

The Minister of Home Affairs
(Shri G. B. Pant): (a) and (b) Pre-
sumably, the Hon'ble Member 1s re-
erring to Mr R Webb, a British
subject, and Miss Mandelme Paulette
Sonat, a French national, who were
arrested in Delhi on the 13th April,
1967 for contravemtion of the pro-
visions of the Foreign Exchange Re-
gulations Act, 1947 and Sea Customs
Act, 1878 1If so, Indian and foreign
currency of about Rs 2,40,000 found
1n their possession was confiscated and
a total penalty of Rs 35,000 imposed
on them They were also sentenced
to one year's simple imprisonment
which 1n the case of Miss Sormat was
reduced on appeal to the period of
sentence already undergone

(c) and (d) No, the position is that
they were, after they had served
their sentence 1n the first case, await-
ing therr tnal in another case when
they were enlarged on bail It 1s now
reported that they have jumped bail
and have possibly left the country

fgara® w3n § dammw-aT
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Post-matric Scholarships

920. Shri Balkrishna Wasnik: Will
the Minister of Education be pleased
to state

(a) whether the scholarship amounts
payable for post-matric studies to
students belonging to  Scheduled
Castes and Scheduled Tribes in  the
Vidarbha have not been paid as yet
to a large number of students; and

(b) if so what are the reasons [or
delay?

The Minsster of Education (Dr K
L. Shrimali): (a) Out of 4,551
scholarships so far sanctioned to the
Scheduled Castes and  Scheduled
Tribes scholars belonging to Bombay
State (including Vidarbha region)
for the year 1958-59 amounts m res
pect of 3,451 students have so far
been remitted to the Heads of the
Institutions for payment to the con-
cerned scholars The amounts n
respect of the remamnng students are
being remtted

Separate figures for Vidarbha 1e
gion of the Bombay State are not
available

(b) Considering the fact that
additional funds amounting to R« 25
lakhs to cover all ehgible Scheduled
Castes candidates were made avail-
able only m the second half of Novem-
ber, 1958, there has been no undue
delay 1n the award of scholarships

Cultural Pageantry

921. Shri Radha Raman: Will the
Minister of Defence be pleased to
state

(a) whether Government have any
plan to utilize the six tableaux pre-
pared for the cultural pageantry for
the Republic Day Celebrations, and

(b) 1f so, the details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) and (b) No,
Sir Government did not have any
plans to utihse these tableaux as such
The tableaux have been dismantied
by the respective Departments, and
out of the materials so obtamned what-
ever was found worthwhile has been
retained for display in  exhibitions
etc, by appropriate parties The
remainder was disposed of as scrap

Indian Science Congress

922 Shri D C Sharma Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state*

(a) whether scientists from Russia
who set the man-made satellite into
the Sun’s orbit, were invited to
attend the Indian Science Congress
held 1n January, 1959 at Delh:,

(b) 1f so whether any one of them
came and attended the Science Con-
gress,

(c) whether Indian Scientists held
discussions with them regarding the
technique of Sputmiks etc, and

(d) if so with what results?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M M Das) (a) No, Sir

(b) to (d) Do not arise

Theft of Military Equpments
923. Shn Elayaperumal: Will the

Minister of Defence be pleased to
state

(a) whether it 1s a fact that somo
military equpments were removed
from a goods trun between Babina
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and Bijoli Stations on Central Rail-
way recently; and

(b) i so, what action has been
teken 1mn the matter?

The Minister of Defence (8hel
Krishna Menon): (a) No such inci-
dent has been reported either to the
Ministry of Defence or to the Army
Headquarters.

(b) Does not arise

Lok Sahayak Sena Camps in Madras
State

824, Shri Elayaperumal: Will the
Minister of Defence be pleased to
state’

(a) the location and number of
camps established under section 4
of the Lok Sahayak Sena Act, 1956
in Madras State since 1st July, 1958;
and

(b) the number of volunteers en-
rolled i1n different district camps of
Madras State?

The Minister of Defence (Shri
Krishna Menon): (a) and (b)., A
statement is placed on the Tablc
[See Appendix II, annexure No 58].

Cultural Scholarships

925 Shri Siddananjappa:
*\ Shri Aurcbindo Ghosal:

Will the Minister of Scientific Re-
search and Cultural Affairs be
pleased to state:

(a) the number of persons selected
for award of scholarships under the
Scheme of scholarships to Young
Workers in different cultural fields
for training in India during the
year 1958-59 so far;

(b) the fields 1n which the recipients
will specialise; and

(c) the value of each scholarship?

FEBRUARY 28, 1959
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The Deputy Minister of Scientifie
Research and Cultural Affales (Dr.
M. M. Das): (a) 46, Sir

(b) Cuitural fields such as Music,
Dance, Drama and Fine Arta (Draw-
ing Painting and Sculpture).

(c) Rs. 250 per month
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Insurance Premium Paid on Policies
taken out by Government

927. Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state:

(a) how much amount was paid as
insurance premuum for fire and ms-
cellaneous risks policies taken out by
Government during 1957-58; and

(b) how much of such business
was allotted to Government-owned
Companies?

The Minister of Finance {(Shri
Morarji Desal): (a) and (b) The
information is being collected from
the various Ministries/Departments
and will be laid on the Table of the
House when ready.

Vigyan Mandirs

{ Sardar Igbal Singh:
928. { Shri D. C, Sharma:
| Shri Daljit Singh:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to Un-
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starred Question No. 2058 on the 18th
December, 1858 and state the names
of places where Vigyan Mandirs are
to be established during the remaining
part of the Second Five Year Plan
period?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): Apart from 21 Vigyan
Mandirs in position, as indicated in
the statement which was laid on the
Table of the House in reply given to
part (a) of the Unstarred Question
No. 141 on 12th February, 1959, the
following locations recommended by
the State Governments have been
approved for  establishment of
additional Vigyan Mandirs during the
year 1958-59:—

Bihar . . I. Vasshath  (District
Muzaffarpur)
2 Kharagpur (District

Monghyr)

. Chengannur (Dist-
rict Quilon)
. Anyagoundampatti

(Dastrict Salem)

2 S V. Nagram (Dis-
trict North Arcot)

Mysore . 1 Moodabidnn  (Dis-
tnct South Canara)
2. Devarayasmudram
(Dasstrict Kolar)
Angul (Distnict
Dhenkanal)
2 Bhadrak (Distnict
Balasore)
Rajasthan . . 1 Sardarshahra (Dis-
tnct Churu)

\West Bengal . . 1 Haroa (Distnct 24
Parganas)
Jhalimh
Banku:

ra)
3 Frgoda (Dastrict
Midnapore)
4 Ttachuna (Distnict
Hoogly)
Locations of Vigyan Mandirs to be
set up in 1959-60 and 1960-61 have
not yet been decided

Coal

929. Sardar Igbal Singh: Will the
Munister of Steel, Mines and Fuel
be pleased to state:

(a) the number of collieries with
an annual output of one lakh tons
and more;

Kerala

-

e

Madres .

Onnsa . I

[

(Dhstrict

(b) their production during 1938,
1957 and 1958; and

(¢) their names and places of
location?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The number of collieries producing
one lakh tons and more annually var-
1es from year to year. The number
of such collieries in 1956 was 120 and
that in 1957, 131. Funal figures for the
year 1958 are not yet available.

(b) Their production was as
follows:
19856 24.48 mullion tons
1987 27.90 million tons
1958 Not yet available.

(c) A statement showing the names
and location of colliefies producing
one lakh tons and more in 1957 Is
placed on the Table, [See Appendix
11, annexure No. 59.]

Care Programme in Punjab

930 Sardar Igbal Singh: Will the
Minuster of Home Affairs be pleased
to state:

(a) whether Government have re-
ceived any schemes from the  State
Government of Pun)ab under the
‘CARE’ Programme; and

(b) if so, details thereof”

The Deputy Minister of Home
Aflairs (Shrimati Alva): (a) Ne.

(b) Does not arnse.
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Central Excise Department

JS8hri D A Eat.
332 3 Shri Manay:

Will the Minister of Fimance be
pleased to state

(a) what 1s the total number of
Class 1 Officers belonging to the sche-
duled castes serving mn the Central
Excise Department,

(b) whether the percentage of posts
reserved for the scheduled castes
in Class I Scrvice 1s mawntained, and

(c) 1if not, the reasons therefor®

The Minister of Finance (Shri
Morarfis Desal): (a) There are 2
scheduled castes Officers m the
Central Excise Service, Class 1

(b) No, Sir

(c) Direct recruitment to the Ceniral
Excise Service, Class I, has commenc-
ed from 1955 and 1s made on the
results of the Combined Competitive
Examunation, held by the Union
Publxe Service Commuission The
deficiency in the number of scheduled
castes candidates 1s due to the fact
that enough number of candidates of
those communities do not succeed in
the Competitive Examination

FEBRUARY 25, 1850
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Directorate of Technical Development
and Preduction (Air)

Shri A. K. Gopalan:
. {sm Kodiyan:

Will the Minister of Defence be
pleased to state

(a) whether there 1s an organsat-
10n called “The Directorate of Techni-
cal Development and Production
(Air)” under the Minmstry of De-
fence,

(b) 1t €0, what are the functions of
this Directorate, and

(c) the number of staff, gazetted
and non-gazetted, of the Directorate
and expenditure on account of their
pay and allowances for the vears
1955-56, 1856-57 and 1857-58~

The Minister of Defence (Shri
Krishna Menon): (a) Yes

(b) The Directorate 1s responsible
for planning, organisation, setung
up and the administration of research
and test facihities for the design de-
velopment or modification for air-
craft, aero-engmes and associated
equipments like air armament and
aviation electroniecs It will initiate
and progress research projects con-
nected with aeronautical work This
organisation 1s also responsible for
supervisory inspection of equipments
manufactured for the Air Force The
Directorate 1s now part of the De-
fence Research and Development
Organisation

) Number of Staff

1 xpenditure
on

Non pay and
Ycar (:azet- Gazet-Total Allowances
ted ted (n thou-
sands of
Rupees)
1955-56 8 40 48 180
1956-57 9 40 49 186

1957-58 16 79 95 270
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Indlan Cricket

934. Shrl A. M Tarig: Will the
Munister of Education be pleased to
state the amount of money which
has been granted for the improve-
ment of Indian Cricket m the years
1956-57, 1857-586 and 1858-58 so far?

The Minister of Education (Dr K.
L. Shrimalf):

Year Amount
1058-57 Rs 84,884:80
1957-58 Rs 50,689-58

1958-59 (so far) Rs 60,532:72

12:11 hrs.
PAPERS LAID ON THE TABLE

RrrorT oF NrvvErr LiaNiTe CORPO-
RATION (PRIVATE) LiMrrep

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I beg to
lay on the Table, under sub-section (I)
of Section 639 of the Companies Act,
1956, a copy of each of the following
papers —

(1) Annual Report of the Neyvel:
Lignite Corporation (Private)
Limited for the year 1957-58
along with the Audited
Accounts

(1) A review by the Government
of the above Report [Placed
m Library, See No LT-1243/
59)

REPORT OF LAW COMMISSION

The Minister of Law’ {9yl A. K.
Sen): I beg to layson the Talle & gapy
of each of thg_ #llowing papers —

M
b

(1) Fourteenth Report of the Law
Commussion on the Réforin of
Judidial’ Administratton
(Volumes I afdtIy * *

(1) Summary of ' Hecommendat-
ions of the Report

(1) Classified Recommendations
of the Report [Placed 1n
Library, See No LT-1244/58]

Table

AMENDMENTS 710 INDIAN Porick
Szrvice (Pax) Rurrs

The Minister of State in the Minie-
try of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (2) of Section 8 of the All
India Services Act, 1951 a copy of
Notification No G SR 205 dated the
21st February, 1959, making certain
further amendment to Schedule III to
the Indian Police Service (Pay) Rules,
1954 [Placed in Library, See No LT-
1245/59]

NOTIFICATIONS UNDER Sea Cusroms
ACT AND CENTRAL ExCISES AND SALT
Act

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table, under sub-section (4) of
Section 43B of the Sea Customs Act,
1878 and Section 38 of the Central
Excises and Salt Act, 1944, a copy of
each of the following Notifications —

(1) GSR No 148 dated the 7th
February, 1858, making
certain amendments to the
Customs and Central Excise
Duties Refund (Fixed Rates)
Rules, 1958

(1) GSR No 149 dated the 7th
February, 1858, making
certain amendments to the
Customs and Central Excise
Duties (Brand Rates) Rules,
1958 [Placed in Library, See
No LT 1246/59]

NOTIFICATIONS UNDER Sga CusroMs
Acrt

Shri B. R. Bhagat I beg to lay on
the Table, under sub-section (4) of
Section 43B of the Sca Customs Act,

78, a copy of each of the following
Notifications® —

(1) G,SR No 150 dated the 7th
February, 1959, making
certan amendment to the
Customgs Duties DBrawback
(Fixed Rates) Rules, 1958

(11) GSR No 151, dated the Tth
= February, 1959 making
certain amendment to the
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[Shn1 B. R. Bhagat]

Customs Duties Drawback
{Brand Rates) Rules, 1958

(i) GSR No 169 dated the Tth
February, 1958

Gv) GSR No 170 dated the 7th
February, 1959

(v) GSR No 185 dated the 14th
February, 1959

(vi) GSR No 188 dated the 14th
February, 1958, containing the
Customs Duties Drawback
(Hand Inflators) Rules, 1959
[Placed i Library, See No
LT-1247/59)

NOTIFICATION UNDER MEDICINAL AND
Tomrr PrePARATIONS (Excisg DuTIES)
Acr

Shri B. R. Bhagat: I beg to lay on
the Table, under sub-section (4) of
Section 19 of the Medicinal and Toilet
Preparations (Excise Duties) Act,
1955, a copy of Notification No GSR
181 dated the 14th  February, 1959
{Placed sn Library, See No LT-1248/
59]

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FIFTH REPORT

Sardar A. S. Saigal (Janjgir) I beg
to present the Tharty-fifth Report of
the Committee on Private Members’
Bills and Resolutions

12°12 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION NO 947

The Minister of Mines and Oil (Shri
K. D. Malaviya): In reply to a supple-
mentary by Shrimat: Ila Palchoudhur:
ansing out of Starred Question No
947 rephied to mn the Lok Sabha on
the 15th December, 1858, 1t had been
stated that an expert teamm had gone

FEBRUARY 25, 1980
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to Moscow to negotiate the purchase
of machinery in respect of the five
projects to be set up under the 500
mullion rouble Soviet credit This s
not correct A team of experts, con-
sisting of certain officers of the plan-
ning cell of the Central Water and
Power Commussion, on behalf of the
Neyveli Lignite Corporation, wvisited
the USSR for association only wath
the preparation of the detailed project
report for the establishment of the
Thermal Power Station at Neyveli

On another supplementary by Shn
Jaipal Singh, regarding the nature of
{the Sovet ad apd the $ormg oL W
repayment, 1t had been stated in reply
that 1t would not be in the public
interest to disclose all the information
since the Government has not yet
taken a final decision Actually, the
terms of repayment of the Soviet loan
are contamned m Article V of the Indo-
Soviet Agreement, dated the 9th
November, 19857, copies of which were
placed 1n the Parliament Library on
the 26th November, 1957

12 13 hrs,
APPROPRIATION BILL

The Minister of Finance (Shri
Morarji Desal): I beg to move

“That the Bill to authorise pay-
ment and appropriation of certamn
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1958-
59, be taken into consideration”

Mr. Speaker. The question 1s

‘That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for the
services of the financial year
1958-59 be taken into considera-

tion”
The motion weas adopted

*Moved with the recommendation of the President
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Mr. Speaker: The question 18!

“That clauses 1 to 8, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill”

The motion wag adopted

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
addegd to the Bill

Shri Morarji Desal: I beg to move
“That the Bill be passed”
Mr. Speaker. The question 1s
‘“Tfhat the Bill be passed”
The motion was adopted

12.14 hrs

RAILWAY BUDGET-—-GENERAL

DISCUSSION

Mr. Speaker. The House will now
take up the general discussion on the
Railway Budget fox which 15 hours
have been allotted, excluding the time
to be taken by Government to reply
t0o i divate I mught state  that
according to the usual rule that we
have followed, there will be a tume
limut of fifteen minutes for each
individual Member and about tewenty
mmutes to half-an-hour in the case
of Leaders of Groups

Shri A. K. Gopalan (Kasergod)
Mr Speaker, Sir, the budget that has
been presented before the Parliament
reflects only the present not satisfac-
tory condition of the railways and
holdg no promise for the future As
far as the passengers, the business
community and the railwaymen are
concerned, all of them are disappoint
ed Passengers are disappointed
because there 1s no hope of reducing
over-crowding in the near future and
there is no guarantee also agamnst
accidents The business community
does not fcel enthused because there
is nothing to indicate that goods will
be carned quicker and safer On the
other hand, there 1s a fear that a new

mipediment on road transport will be
placed 1n the neame of elhminating
competition

As far as the raillwaymen—, million
strong—are concerned, there 18
nothing except the promise of some
elementary schools for theiwr children
and also, there 1s a threat of tighten-
mng up of the pumitive measures
agamnst them This 1s the first reac-
tion as far as the budget 18 concerned

Regarding the progresg of the rail-
ways in the second Plan period, let
us examme the expenditure and the
achievements The allocation is
Rs 1,121 5 crores In the budget
speech the hon Railway Minister has
said

‘As the House 1is aware, we
have since been able to obtain a
further loan of 85 mllion dollars
from the World Bank  Besides,
the Development Loan Fund
authorities n USA have also
agreed to two loans of 40 mllion
and 85 mllion dollars Apart
from these loans, asistance has
also been received under the Indo-
American Technical Co-operation
Programme and the Colombo
Plan A loan of 20 million dollars
from USA and 8 million dollars
from Japan have become avail-
able for the Orissa Iron Ore
Project 1n which the Railways are
interested jointly with the Port
and Mining authorities ”

This shows that besides the sum that
18 allotted the railways have consum-
ed more than what 1s normally due to
them 1n the form of foreign exchange
n the plan allotments If we look at
the expenditure and also at the targets
and the fulfilment of the targets, we
find that the achievements are not
satisfactory and the money spent 1s
verv much more than what it was to
be

The target of the second Plan was
to provide for an increase in the goods
traffic of 4,20,00,000 tons over the
assessed goods traffic of 120 mllion
tong at the end of the first Plan; to
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provide 50 per cent increase in passen.
ger traffic, 842 miles of new lines,
renewal of 8,000 miles of existing
track and doubling of 1,607 miles,
conversion of 265 mileg from metre
gauge to broad gauge, electrification of
826 route miles and procurement of
2,364 locos, 11,575 coaches and 1,07,277
wagons. But what is the work done?
New lines opened for traffic and under
construction—898 miles, doubling open
for traffic in progress—180 miles, locos
—1,704, coaches 4,801 and wagons—
67,873, and track renewal—4,416 miles.
This shows that the implementation of
the Plan was not satisfactory. I do not
say that there has been no improve-
ment at all, but what I want to say is
that compared to the expenditure, the
achievements are not satisfactory. What
is the expenditure under the Plan? We
have already spent Rs. 675°82 crores
and thig year we are going to spend
Rs. 2385 crores, For the next year
1960-61, Rs. 211 crores remain. That
means we are unable to cope up with
the traffic and gencral efficiency has
not improved. This is my first
criticism, so far as the progress of the
Plan is concerned,

I also want to point out that in
1952-58 the capital was Rs. 860°55
crores, In 1957-58, as I have explain-
ed, it was Rs. 1,125-64 crores. So,
compared to the capital and achieve-
ments 1n 1952-53 we can certainly say
that we have not been able to cope up
with the situation, Further, efficiency
hag also not improved. Though the
capital investments; have increased,
the performance has not improved at
all. How can we now say that the
performance has improved? We can
say that the performance has
improved only when we have been
able to improve the goods traffic, the
passenger amenities and passenger
earnings.

In the Report it has been shown that
there is a fall in the goods traffic as
also in the passenger earnings But
the expenditure remains the same
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though the goods and passenger earn-
ings have gone down. In 1957-58 the
fall in goods trafic was to the extent
of Rs, 462 crores. In 1958-58 it has
gone down by Rs. 14:10 crores, The
money spent in 1957-58 was Rs. 316'34
crores. In 1958-59 the comparative
figure was Rs. 320:21 crores. This
shows that the expenditure has
increased when there is a fall 1 the
goods traffic.

What 1 the reason for the fall in
the goods traffic? The Railway Minis-
ter has given two reasons. His two
reasons for the fall in traffic and
passenger earnings are: the poor
purchasing power of the people due to
increase in prices and the unhealthy
competition of the road transport in
certain lineg where the wagons are
practically empty. As far as passenger
earnings are concerned, it is not
correct to say that the travel habit of
the people has not increased, The
travel habit of the people has increas-
ed, because we know that the buses
are now over-crowded, Of course, 1
quite agree that the prices have gone
up and the purchasing power of the
people have gone down. That factor
1s there. But, certainly, the fall in
earnings 1s not due to the decrease in
the habit of travel by the people.
Whatever the earnings of the people
may be, the travel habit has increased.
So, the fall in passengcr earnings is
not because of the decrease in travel
habit by the people but because of
other reasons, Beceause of other
difficultics the people do not take to
railway transport but take to road
transport.

There are two kinds of travellers—
long distance travellers and short
distance travellers. For short distance
travel why should the passengers go
to the railway, when they know that
the trains are always late? When
they have to go to a place immediate-
ly, say withn half an hour, and if
the tramn iy late by two hours, can
you expect them to wait at the station
for hours together? On the other hand,
¢he road transport 1s much more
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regular and speedier too So, as far as
short distance travel 18 concerned,
people are taking to road transport
and not to rail transport Also, the
amentities are more there I will come
to amenities later on

As far as long distance travel 1s
concerned, the fare is more and so it
18 only people who can afford that
that take to railways These are the
two reasons why there 1s a fal]l m
passenger earnings Lack of ameni-
ties 1s also a contributory factor

Regarding fall 1n goods traffic the
reason given 1s not at all satisfactory
Certainly, there 1s competition 1n the
carnage of goods But the competi-
tion 1s not about the goods that are
now taken by the road transport
which <hould have been taken by the
raillways The mamn reason i that
industrial production hag increased If
in 1951-52 1t was 100, now 1t 1s 140
When the production has 1increased,
naturally the goodg traffic has also
increased  So, there are more goods
to be carried now than m 1951-52

Then what 1s the reason for the
decrease 1n goods traffic? There are
some very important reasons One 1s
the speed of the train In this connec-
tion, I wil] give some figures In 1951-
52 1n broad gauge the miles per hour
was 10 7 In 1957-58 1t was 8 68 In
metre-gauge whereag 1n 1951-52 the
miles per hour was 9 22 today it 1s
8 23 Then, the coal consumption
has gone up Whereas 1n 1951-52 1t
was 8 50 1n broad-gauge now it 1s
10 64 In the metre-gauge also, where-
as 1t was 233 in 1951-52 1t 1s 3 05 1n
1957-58 Then, the claimg for com-
pensation in  1951-52 was Rs 291
crores In 1957-58 1t was Rs 327
crores So, we have lost about Rs 1
crore  Not only that, i1t shows that
mote claimg of compcnsation have to
be paid

When the businessmen find that not
only there 1s delay, not only there s
pilferage, not only there 1s waste, but
there is also loss and they have to go
and ask for compensation for the loss

of goods in transit, they know that it
18 not worthwhile to take to ral
transport and so they have recourse
to road transport

Then, another most important
reason 1s that there 1s no planned
utilisation of  capacity Wherever

wagong are necessary, we are not able
to got them In another place wagons
are lying idle They say there is
priority But so far as food and other
things are concerned, the priority 1s
not there Andhra 1s a surplug State
and there are many places in Andhra
from where food can bc exported But
for that they want wagons and they
are not able to get them Why can't
we provide wagons to those areas so
that food may be exported from
Andhra? The Raillway Minister says
that wagong are being sent, but they
have not reached these areas When
the people therc cannot get a wagon
within a week they will ndturelly
have recourse to road transport They
will engage a lorry which can carry
rice to Kerala within two days So,
my submission 1s that there should be
priorites in the allocation of wagons
Vegetables, rice, perishables and other
things must be given priority

1 will then give another experience
of mmne m Kerala In one place there
in  Kerala there was a good
catch of fish But there was no
arrangement by the Railways by
which they could be sent to other
places Now, wagons are necessary
and efiigerators are necessary if they
are to be sent outside If only the
rallways had made facihities available
there, T am sure they could have taken
advantage of the biggest fish catch in
Kerala this year But the Railways
did not do it Then, at Anakapall
Jjaggery 1s made But there are no
wagons to carry it

In my opmion, some changes
must be made 1n the prionity rules
m the matter of wagons Whenever
there 1s any surplus of rice or other
necessities or perishables, special
arrangements must be made by the
railways to carry them immediately
to other parts of the country When
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the merchants are trying for wagons
for despatch of rice, the Railways say:
wagons are not available, When they
want to despatch fish or jaggery, the
same reply is given: wagonsg are not
available.

Now there are certain agricultural
products which are perishable Take
oranges from Andhra, They cannot
wait till they got their priority 7 or 8
days afterwards, because by that time
the whole thing will perish. So, for
such articles special arrangements
must be made to transport them the
very same day

These are some of the reasons why
the goods traffic of the raillways has
dwmdled Then, as speed 18 becoming
less in the railways the merchants
take to road transport. It is true that
the road transport is taking some
goods, But 15 there no scope for both
road transport and rail transport to go
hand 1n hand? After all, the produc-
tion is increasing and there 1z neces-
sity for carrying more goods

So, what I am saying 1s that 1t 1s not
correct to say that because of compet1-
tion by road transport the earnings
of railways have gonc down There 15
enough goods for both railways and
road transport The only thing 1s
that there must be co-ordmation
There 1s no point in  attacking road
transport or trying to climinate 1t It
has also to be improved The diffi-
culty today i1s that on the railways
there 1s delay, pilferage, waste as also
loss, as can be seen from the increase
m the compensation claims, It 1g not
as if the merchants do not like rail
transport and so they take to road
fransport. They take whichever Is
convenient to them 1t 15 easier to
them There the freight ig less. As
far as road transport i1s concerned, it
has improved and that ig the reason
why there was a fall as far as goods
traffic wag concerned

Now, I come to the question of
economy drive The Government has
gone in for economy drnive What is

the principle followed in the economy
drive? It is work-load, overload of
work, retrenchment, not filling wup
posts that have fallen vacant, rever-
sions and increasing casual labour
and workers on daily wages. As far
as the top is concerned, according to
the figures given to us, 400 more
people are appointed in the top posts.
There 1s a top-heavy administration.
As far as the lower ranks are con-
cerned, they are retrenched. As far
as the casual labour or workers are
concerned, they are paid only Rs. ¢
and Rs 4 What 1s done is this. I
have got a report from Kancharapara
saymng that so many people have
been retrenched there and that the
casual labourers will be dismissed
after two or three months The fate
of the casual labour has been the
worst in ithe economy drive. In
spite of ten o1 twelve years work to
thewr credit they remain casual em-
ployees  After three months, there
1s a break in service of {two or three
days There 1s no prinnity in the
recruitment of permanent staff They
are treated as non-raillwaymen That
1s as far as casual workers are con-
cerned. After five months they are
dismissed because after six months
they have to be made temporary and
they do not want to make them even
temporary vmployees They are
treated as casual labour After five,
three or two months thcy are re-
trenched and are again taken in.
That 1s the position of the casual
labour They arc evading payment
at CPC scales So, casual labour is
increasing and reversions are  also
there. Where there are ten persons
working, two or three persons are
sent away and the remaimning seven
or eight persons are asked to do the
work of ten people, that is, when
the reversions come There is work-
load also

As far as the economy drive is
concerned there 1s another aspect
also but I will be able to say some-
thing about that when T come to the
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situation of labour welfare. I want
only te point out that the economy
drive is: Do not make casual laboyr
temporary at any time. Remove it
Then, also at the lower level certain
employees are retrenched. So, ins-
tead the economy drive first must
be either in the Railways or in any
other department, to see that there
is no wastage .

As far as wastage 1s concerned, I
will quote the Public Accounts Com-
mittee Report for 1957-58 (Fortieth
Report) Para 12 mentioned supply
of defective springs. What is the
logs? It 13 Rs. 4°74 lakhs, Para 18
says about purchase of defective axle
boxes by the Eastern Railway. What
is the loss? It is Rs 1,23,000 The
case of manufacture of boilers and
locomotives by TELCO we have
already discussed here and we know
the loss Not only that I know
two or three instances

In Kerala near Cheruvathur there
1s a bridge The raillway bridge was
constructed Then the engineer
came exammed it and said that the
cement was very bad and so the
bridge would not be safe So, it was
demolished Again there 1s new
construction First, it 1s constructed
and then it 1« demolished Then
there 1s another construction I do
not know whether any other expert
engineerr will come and «<av that it
1s bad and again 1t will be demo-
lished

In Cannanore, the railway shed was
built and afterwards 1t was found
out that it was not useful and 1t
must be removed These are not
one or two solitary instances The
other day I went to Allahabad The
people at the station themselves said
that when these buildings are very
good why should there be another
building. They are in the process of
demolising a very big bulding there.
Some one or two people died also
in the demolishing process. Another
building is under construction and
the demolition of the old building is

in  progress. When pecple see this,
they say as to why it is being demo-
lished.

Acharya Kripalani (Sitamarhi): It
may be providing employment.

Shri A, K. Gopalan: So, as far as
wastage 1s concerned, there is a lot
of wastage. What the economy drive
should be, the Enquiry Committee on
Corruption in Railways have definitely
said that What they have said is
that economy drive must be that
there should be no wastage If was-
tage is not there and corruption is
eliminated, there is no reason why
there should be such an economy
drive where casual labour and others
who have worked for ten to twelve
years are dismissed. You pay the
daily workers only Rs 1}4 or Rs 1|5
per day, send them for one or two
days and then agamn take them back.

Now I come to the question of
passenger amenities As far as pas-
senger amenities are concerned, here
15 the Report of the Estimates Com-
mtte which has said as to what are
the basic amenities that they have
given to the passengers There was
a Jetter dated the 30th August, 1952,
i which the Railway Board had laid
down the following mimimum passen-
ger amenities to be provided in
future at all statione irrespective of
their status:

Waiting Hall,

Benches,

Su table arrangements for Light-
ing, waiting hall and booking
office;

Drinking water supply,

Improved type latrines;

Pucce platform surface,

Proper booking arrangements;

Planting of shady trees

There are the basic amenities and
the Railway Board has said that
irreéspective  of their status these
must be there in every station. This
letter of the Railway Board was
written m August, 1952 We know



2957 Railway Budget— FEBRUARY 25, 1959 General Discussion 2958

[Shri A. K. Gopalan]

how many years have passed since.
At the more important stations, there
are additional amenities. As they
are for important stations, I do not
take them. But as far as all stations
are concerned, I want to know whe-
ther after six years these basic
amenities are there—I do not say
almost all the stations—I want to
know whether even at 50 per cent of
the stations these basic amenities are
there. They are not there. Here it
says about improved type latrines. I
do not mean the improved type of
latrines. There should be latrines in
a station even if it is not improved.
There are stations where there are
no latrines, Improvement comes only
after having a latrine.

As far as drinking water is con-
cerned, in their report the Estimates
Committee have definitely said that
it is the first thing as far as passenger
amenities are concerned. It is not
only the amenities for passengers but
some other things also are taken.
Suppose, Rs. 1 crore are allowed for
passenger amenities. What are all
the things that come under passenger
amenities? They are—conversion of
metre gauge into broad gauge, fire-
fighting equipment at stations and
sheds, provision of flag stations and
conversion of halts into flag stations.
All these are passenger amenities?
Then, purchasing a machine also can
be said to be a passenger amenity.
Why not do that also? That is also
for passengers. Passenger amenities
are not converting halts into flag
stations, purchasing fire-fighting
equipment and conversion of metre
gauge into broad gauge. If these are
included in passenger amcnities then
certainly there will be no money left
for latrines, drinking water and other
things. Some of the major items of
expenditure on station buildings are
provided for under these. The Esti-
mates Committee has deflnitely
said:

“The Committee strongly feel
that the types of expenditure
‘and works referred to above

should not have been charged to
the allotment of Rs. 3 crores
intended for ‘Passengers and other
Railway Users Amenities’. They
are unable to believe that it was
the intention of either the Con-
vention Committees of 1848 or
that of 1954 that the small sum
of Rs. 3 crores should be diverted
to the expenditure on big station
buildings or on conversion of
one type of station to another or
on conversion of narrow-gauge
line into metre gauge or broad
gauge lines. They are left un-
convinced by the argument put
forward by the Railway Board
during discussion that these
works, being non-remunerative
and therefore having no financial
Justification are Passenger Ameni-
ties and should be treated in
accounts as such.”

1 do not know whether, after this
Estimates Committee’s recommenda-
tion, even today these items are also
included as far as the money that
is allotted for passenger amenities is
concerned.

So, as far as passenger amenities
are concerned, we know that in a
place where summer is very severe
there is no platform covering and
where there is rain for six months
In a year—in the South in" Kerala
there are many places—there is no
platform covering Something can
be done to avoid the severe sun, but
as far the rains are concerned, special-
ly when there is severe rain, when
there is no covering over the plat-
form, I do not know what can be
done. For platform covering, drinking
waler supply and other amenities
much has been said. The Railway
Board themselves said that within the
next flve or six years they would do
it. But as far as basic amenities are
concerned even today at 50 per cent
of the stations this has not been done

The next important point is that
for improving the efficiency and the
production of the Railway, the most
important thing is industrial relations
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and labour welfare, About the in-
dustrial relations and labour welfare,
I want to point out to you the 16th
Labour Conference. There is a code
of discipline. The 16th and the 15th
Labour Conferences held in New
Delhi in June and in Naini Tal res-
pectively formulated certain general
principles in order to ensure disci-
pline in industry. It is not only in
the private industry, but it is also
in the public sector. Sometime back,
some six months back, the Railway
Minister said that as far as the code
of discipline is concerned it does not
concern the Railways. When you ask
the private industrialists to see that
the code of discipline is implemented
as far as the management and the
workers are concerned, I do not know
why in the Railways this code of
discipline is not there. I do not
know whether they have thought
about it afterwards. Certain things
are given therc where managements
and unions agree, where manage-
ments agree and where unions agree.
Therein it is said that the manage-
ment agree not to increasc work-
loads unless agreed upon or settled
otherwise. That is to say, as far as
work-load is concerned there must
be a discussion and there must be an
agreement between the employers
and the employees; then only it can
be increased. Again, it is said
there:

“not to support or encourage
any unfair labour practice such
as (a) interference with the right
of employees to enroll or continue
as union members, (b) discrimi-
nation, restraint or coerclon
against any employee because
of recognised activity of trade
unions and (c) victimisation of
any employee and abuse of autho-
rity in any form;™.

This is very important, because it
has been said that there must be
some principle about recognition of
unions in the Railways. Even today
the Integral Coach Factory Union
and the Chittaranjan Locomotive
Works Union are not recognised. They
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are also affiliated to one or other
Federation of Railwaymen. Not only
that. As far as the Integral Coach
Factory is concerned it is reported
that on each engine they save Rs. 2
lakhs, Their capacity was 10. They
have turned out 14 and they can
turn out 14 if raw materials are
made available in time. Therefore,
the total saving will be to the tune
of Rs, 28 lakhs. Why it is that these
unions are not recognised?

As far as recognition of unions is
concerned, in his speech the Minister
said that he is trying for recognition
of unjons. That is another matter.
Before that—whether Government
recoghises or not—in order that there
may be better relations between em-
ployers and employees, in order that
there may be better understanding
between them, why not consider
having joint production committees
and also elected works committees?

Coming to the present situation in
the Railways, there are reports from
Kharagpur that so many things are
being lost. Stealing is going on in
thc wagons. It is said that so many
things are being taken out from the
Kharagpur workshop. These things
must be looked into Therefore, why
not have joint production committees
and also elected works committees?
What is the harm?

Then .I come to labour relations.
What is happening in the Railways
today? I have got many cases here.
Under rule 148 of the Establishment
Code about 20 persons have been dis-
missed in the south, and about 40 or
50 people in the north. It is not a
question of one or two people being
dismissed. Many people have been
dismissed under this rule. Look at
the way in which\hey have been
dismissed. I know of a case in the
south where a man was suspended
for about two years, he was given
half pay, again reinstated and dis-
missed after giving him notice under
rule 148 on the next day. What was
the necessity of reinstating him if
there was any case against him? If
there was a case they could have



2961 Railway Budget— FEBRUARY 285, 1989

{Shn A K Gopalan]

straightway filed a case against hum.
There is another case of one Shr1 B
N Dasgupta He was transferred to
some place He went there and
jomned his duties but the next day
he was given an order under rule
148 and dismissed There are reports
that some men of the Railway Pro-
tection Force are used for spying rail-
way workers and make reports to the
police It 1s on the basis of reports
received from the police that these
people are driven out As far as the
Code of discipline 1s concerned, there
1s a definmite rule

“to dshingush between schons
justifying immediate discharge
and those where discharge must
be proceeded by a warning, re-
primand, suspension or some other
form of disciphnary action and
to arrange that all such disciph-
nary action should be subject to
an appeal through normal grie-
vance procedure,”

I can understand disciplinary action
being taken I can also understand
that where there 1s lack of efficiency
certainly there must be some punish-
ment If the ground 1s lack of effi-
ciency, this 1s not the way to do it
He must be a man who had been
working for 10 or 15 years One fine
morning he 18 given an envelope
containing a note saymg that his
services are not required and he 1s
given a month's salary He does not
know what 1t 1s for If there are some
charges against hhm you can ask him
to answer them Then you can
punish him saying that he 1s ineffi-
ctent You do not do that When
rule 149 1s used on a large scale and
people are dismissed the workers do
not know what will happen to them
the next day, what reports will be
made against them It is victimisa-
tion and nothing else It 1s not a
case of punishment I can wunder-
stand a punishment being given, but
I cannot understand a man who has
put m years of service being dismis-
sed even without his being charge-
sheeted He is not even told for
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what reason his services are being
dispensed with Even if he 1s told
that he 1s not given a chance to
answer the charges and prove his in-
nocence Thi, 1s the way m which
they are dismissed from service

As far as industrial relations are
concerned the most important thing
1s that there must be confidence and
understanding It 1s only with
mutual understanding and co-opera-
tion that progress can be made Give
the whole responsibility to the work-
ers Let there be jomnt production
committees and elected works com-
mittees Give the responsibility to
them and then ask them to do what-
ever vou want If that 1s done, Sir,
there will be no wastage With the
help of workers wastage and corrup-
tion can be eliminated There 1s no
use of having such economy drives,
there 1s no need to retrench or drive
out workers You can get every-
thing donc bv mutual co-operation
and understanding

I now come to the question of pro-
vision of quarters and other welfare
mcasures Even though some money
was spent m the First Plan period,
there were some lapses ‘There are
about two lakh essential staff for
whom no quarters have been pro-
vided Only one-third of the total
number of workers have been pro-
vided wilth quarters

Therc are cases where rest houses
are not provided for ticket examiners
There 15 the case of a ticket exa-
miner who was prosecuted for taking
bath 1n a tap at the station He was
prosecuted for causing public nuis-
ancc There was no rest house where
he could take his bath A  ticket
examiner has to move with the pas-
sengers and he must be clean He
took h s bath under the tap at the
station because he had no other place
and he wanted to return to his work
arter s.x hours He was prosecuted
by the police saymg that he caused
public nuisance
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There are the people who have to
check ticketless travel. Regarding
ticketless trave], Sir, I only want to
invite the attention of the hon
Minister to a memorial submitted by
the travelling ticket examiners of
Southern Railways. They have cited
certain instances there It is said that
an Inspector General of Police refused
to let a passenger in the air condi-
tioned compartment in which there
was accommodation You know what
the result of the ticket examiner's
complaint will be, It would have
gone against him and not against the
Inspector General. There are so
many cases like that. I would only
draw the attention of the Minister to
the memorial submitted by the tra-
velling ticket examiners of Southern
Railway where they say how the
ticket examiners are taken to task
for doing their duty It is said that
a ticket examiner was asked to get
down from a second class compart-
ment. Recently I pointed out and
wrote to the Deputy Minister about
a case where the tram was detained
because a ticket examiner objected to
an officer travelling in first class with
a lady holding a second class tickot
After I pointed this out to the Deputy
Minister, there are now three charges
made agamnst him After I com-
plained, three more charges have
come against hhm There are the old
charges. When I put the complaint
before the Deputy Minister, three
more charges have come against him
on some other things, that he did this,
that he did that There were these
charges before? Why were these
charges not communicated to him? If
ticketless travel is to end, the ticket
examiners should be encouraged.
They must be given all facilities,
whether Collector or officer or what-
ever it is As regards police officers,
it is said in the memo that police
officers travel without tickets. They
are police officers In buses as well
as Railway transport, that is done.
E_len if he has a ticket for third class,
he goes to the first class. Suppose a
ticket examiner catches him. The
other day a ticket examiner was

caught by a police inspector on some
charge of nuisance for taking bath
As far as ticketless travel is con-
cerned, make the ticket examiner bold
enough to come on anybody who goes
without ticket, or who with a second
class ticket goes in the first class.
You must prosecute him If any
authority 1s charged he goes to the
Railway Board or other officer and
some charges come against him.

As I have pointed out, there should
be amenities to the staff Unless you
give them houses and unless certain
minimum facilities are there, things
cannot be improved As far as rail-
way accidents are concerned, I do
not want to go into them I shall only
refer to the figures to show that in
1951-52, they were 38 and in 1957-58,
they were 77 As far as deaths are
concerned they were 219 and they
have increased to 504. I say 1long
hours of work should not be enforced
on them Lack of maintenance of
raillway track and lack of supply of
stores are the reasons. If accidents
are to be stopped, these things have
to be improved

Passenger amenities, I have already
referred to I want only to point out
one thing In the National Users
Consultative Council which was for-
med 1n the First Parlhament, none
from our group was there. We pointed
this out to the Railway Minister. He
took 1t up Even now, none from our
group 1s taken in the National Users
Consultative Council I do not kmow
why it has been done What are the
reasons? Even today, we do not
know In the National Users Con-
sultative Council, other parties are
taken We are omitted there I am
asking the Railway Minister if there
18 any special reason for it He may
be able to just say that

There 1s another danger coming
also I want to point it out. The
Ganga Bridge is nearing completion.
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Mr. Speaker: The hon Member
must leave something to other Mem-
bers of his Party

Shri A. K Gopalan: There are
others who have got more things

rna Minister of Railways (Shri
agjivan Ram). The names of Mem-
bers of the Lok Sabha and Rajya
Sabha for the National Users Con-
sultative Committee were given to
me by the Mimister of Parliamentary
Affairs

Shri A. K Gopalan. It 1s the
Minister of Parliamentary Affairs
that has chucked us out We under-
stind 1t now I am thankful to you

The Mokamch bridge 1s nearing
completion The construction was
over 1 year beforec There are 20,000
worhers  Twn lakh workmen  are
theie In var.ous bridges When a
bridgc 15 completed, there 1s the
question of providing jobs for these
people 1n the new constructions and
thc method to be adopted for that
I only wanted to point out this thing

As far as efficiency of the Railways
15 concerned, as far as increase in pro
duction 1s concerned, there should be
a change 1n the present policy of thc
Railway Ministry in dealing with the
workeis and victimising them and
also using Rule 148 No employec
knows what will happen to him He
1» not inturesied 1n his work For no
fault, not understanding his fault, he
1s dismissed ‘There should be an
clected Works Committee and Joint
Prdduction Committee, there should
be stricter co-operation and confidence
and understanding between the Minis-
try and the employees and therc
should Dbe recognmition of as many
unions as are 1ecessary and they
should be given an opportunmity to
discuss for plannmg and for improv
mg production and improving effici-
ency so that there may be no loss in
goods traffic as well as passenger
earnings Also all amenities must be
there The passengers must be satis-
filed that there are all amenities and

they can travel in the trams in con-
fort Not only is there over-crowding,
there 15 so much of risk Unless this
15 done, the rosy picture that has
been painted by the Railway Minister
saving that goods traffic will improve,
and amenities will be there, will not
be a 1eality The reality today 1s, the
people are dissatisfied, the business
community 1s dissatisfied, the railway-
men are dissatisfied It 1s only the
Minister and the Raillway Board that
are satisfied I want the Minister to
consider all these things

Shrl Asoka Mehta (Muzaffarpur)
Mr Speaker the Railway Minister
after hc had presented his budget
chaacterised 1t as a pedestrian budget
when 1 had an opportunity to talk to
him about 1t In echoing this expres-
sion of the Prime Mmister, I thought
he was trying to say that the budget
1s something that needs to be wel-
comed It has on the whole, received
a good reception 1n the country, in
the general press as well as m specia-~
lised economic journals

There are a number of things for
which the Mmister deserves our con-
matulations for the way in which he
has carried on the work of the admi-
nistration 1n th¢ last year But, I
deplore the note of smugness m his
specech and I wish he had the time
or he will find the time for a deeper
probc and a fuller analysis In the
Iimited time at my disposal, I  can
only offer marginal comments and I
hope and trust that the Minister will
try to view them as an effort at this
kind of a fuller analysis

One of the things for which I would
like to put my appreciation on record
18 the way in which indigenous pro-
duction has been developed for rolling
stock It 1s a matter of satisfaction
to us that increasingly we are becom-
ing self-sufficient as far as our require-
ments of railway rolling stock is
concerned But, I feel that our work-
shops are being neglected My col-
league Shri Goray 1s going to devote
more time to the working of work-
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shops. 1 shall not go into it at this
stage, But, I find that in the three
years of the Second Plan, we have
spent only Rs 24 crores out of Rs 65
crores that have been allotted for
workshops. This 18 very slow pro-
gress There are many things that
one can say about the workshops
About the delay in equpping the
workshops, the Estimates Committee
has drawn attention some years ago
to the heavy load that the workshops
will have to carry in the years to
come. I am suiprised that while
considerable progress has been made
1n othex directions, we are not able
to equip and modernise so as to utilise
the workshops that we have

The Railway Budget, briefly but
significantly focusses attention on our
economic conditions In the Report on
Indian Railways as well as in the
handier volume, Indian Railways, a
couple of pages have been dcvoted to
an overall review of economic condi-
tions Gowing through the report onc
finds that passengcr traffic had regis
tered a big jump m 1956-57 The
mcrease was by Rs 8 croies And
then, stagnation has set in 1 realise
that with our conditions of overcrowd-
ing, nothing 1s to be gained by having
more mcicased passcnger traffic But,
this 1s an indication that something 1s
going wrong There was a big jump,
the jump has petered out not because
people are fiightened about ove:
crowding, but because they do not
seem to have the whelewithal to
travel The samc 15 the case with
goods traffic The acccleration  had
slowed down In the first three years
of the Plan, the increase in goods
traffic works out to 20 per cent The
assumption on which wc¢ have been
operating 1s that over the Plan period,
goods traffic will mciease by 50 per
cent It has not increased These are
matters for which the Raillway Minis-
ter is not responsible But, my con-
tention 1s that this stagnation that
has set in our economic Lfe has made
it possible for the Railways to show
a good record This record should
not be judged independently but
should be judged in conjunction with

the economic stagnation which we, I
hope, are determined to break. There-
fore, any kind of smugness on the
part of the Railway Ministry—may be
the Minstry or the Administration—
may have adverse repercussions in the
years 0 come When I analyse the
condition 1n different zones I find
that between 1954-55 and 1958-58 in
the areas which are covered by the
Western Raillway and the Northern
Rallway goods traffic earnings have
increased by 76 per cent, while an the
Eastern Railway they have increased
only by 19 per cent Again, this has
nothing to do with the Raillway Mins-
try, but here we see that there are
certain parts of our country which
ar¢ stagnating As against the all-
India average of 52 per cent, there
are certain parts where goods traffic
1s picking up very fast It means
economic activities are moving on As
against that there are other  parts
of the country where there 1s a
eilous stagnation A 19 per cent in-
creasc 1n  four years 1s something
which ought to make us sit up and
take notice I personally feel that
now that the Railway Mimister has
staited analysing the economic condi
tions a httle greatex attention may be
gwven i future reports and a some-
what fuller analysis might be offered
from the point of view of the Rail-
ways so that we may be able to judge
the performance of the Railways also
m the context of the general eco-
nomic situation as viewed by the
1a1lways

13 hrs

The next point 1 would like to take
up 1s that of operational efficiency
There 1s no doubt that various indices
suggest that the operational efficiency
has 1mproved at least in certain direc-
tions The difficulty 1s that we have no
fixed criteria by which we can judge
operational efficiency The Estimates
Committee had hsted 16 criteria when
it discussed this question of opera-
tional efficiency 1 would very much
like the Ministry to give us a defimte
st of criteria After all, they have
the technical know-how, and these
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criteria should be there from year to
year, and the information should be
given to us. What happeng is that
wherever improvements are there,
those improvements are high-lighted
in the speech of the Railway Munister.
I am sure the Railway Minister 15 not
interested merely m drawing a glow-
ing picture He 1s interested in this
House knowing, if not from his speech
at least through the very valuable re-
ports that he makes available to us,
as to what 1s the real condition It
should not be necessary for us to
go heie and there, probe mto this
report and that report in order to dis-
cover what the present state of opera-
tional efficiency 1s There should be
a fixed set of criteria, and we should
know what kind of weight 1s being
assigned to cach criterion, so that we
are able to judge the over-all position.

I find 1t frankly very difficult to
judge what the over-all position is
because, firstly, full information is not
available Sometimes, as [ said, you
have to turn somewhere else I had
to look into another report to find
out that the engine hours have in-
creased more rapidly than the train
miles and this factor has adversely
affected coal consumption Engine
hours have increased by 20 2 per cent,
while train miles have increased by
13-2 per cent. and the result has been
that coal consumption has gone up

These are things which have got to
be brought together and an over-all
picture given, and the Railway Minis-
try's assessment given as to what is
the position Otherwise, there is a feel~
ing that the Railway  Minister
1s merely trying to give a glowing
picture, trying to get a few boquets.
I do not think the Railway Minister
who 1s a very senior Minister need
seek boquets, because we are not
here interesting in throwing brickbats
at hmm Both sides of the House, I
am sure, are profoundly nterested in
judging and assessing the efficiency of
our Railway administration and seeing
what can be done to improve things,
and 1 believe the report should be so
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drawn up as would make 1t possible
for us to reach any kind of significant
conclusions.

There 15 no doubt that there has
been a certain amount of improve-
ment 1 operational efficiency, but as
against that i1t must be remembered
that we have invested Rs. 675 crores
since 1955-56 The question again has
to be asked whether the improve-
ment iIn efficiency 1s commensurate
with the investmenis that we have
made Now again, fairness demands
that I should straightway concede
that the Railways have been starved
in the past, and for a long time even
the necessary reforms, the necessary
reconstruction was neglected, and a
considerable portion of the amount
that has been spent was needed for
what the administration calls rehabi-
Iitation and reconstruction. It may
not be possible to achieve the ex-
pansion that we need in the amount
that we have spent. The much smaller
railway system of the UK. had to
spend £600 mullion, te, nearly Rs.
800 crores, m order to maintain 3ts
equipment. So, I am fully aware of
the dificulties and handicaps under
which we are operating

Even then, I feel that it 1s necessary
that this kind of balancing 1s made
to know how much of rehabilitation
<till remains to be done, how much of
expansion is taking place and to what
extent operational efficiency is being
adversely affected, 1f at all, because
we have not completed our task of
rehabilitation It 1s true that still 80
per cent of our engines are over-aged,
35 per cent of our coaching stock 1s
over-aged These difficulties are
there, they are obvious, but looking at
the developments that have taken
place—again 1 do not know what base
year to take—if I take 1939 as the
base year I find that our capital-at-
charge has increased by 50 per cent,
but if we take the partition year as
the base year, then the capital has
increased by 70 per cent; labour has
increased by 73 per cent; passenger
traffic by 180 per cent; passenger
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miles by 140 per cent, showing that
the average distance that people
travel 1s becoming shorter and shorter,
goods trafic by 71 per cent, and ton
miles by 100 per cent It 1s necessary
to work out—maybe, the adminmstra-
tion has done 1t, but I cannot find 1t
anywhere mm the reports that are
given to us—what precisely 15 tnhe
capital-output ratio in railways. This
is a very important factor not only
today, during the period of rehabih-
tation and reconstruction, but also
for tomorrow when expansion will
become important, because in other
countries of the world there have
been periods when raillways have been
over-utilised and there have been
periods when they have been under-
utiised It has been very rarely that
there 1s perfect synchronmsation, and
4s one who 1s inteiested in the macro
economic assessment of our develop-
ing country, I would very much like
to know 1n what way the ralway
administration looks at these pro-
b.ems

The most productive period in raun-
way construction and development in
the USA was between 1897 and 1907
There the ratio was 248 In the
Soviet Union thele were two periods,
one of over-utilhisation and the other
of somewhat optimum use Duning
the period of over-utilisation, 1928—
32, the ratio was 1 08 per cent, while
in 1036—39 1t was 2 04 It 1s impos-
sible for me, on the very meagre data
that 1s available, to work out our
capital-output ratio, but I think the
Railway Mmistry would gamn be
making a mistake 1f 1t did not apply
1ts mind to it now and take the coun-
try 1into confidence These are
matters on which vague, general
aspirations and soporific talk are not
gomg to help I believe that this
ratio 1s likely to rise, and if the Rail-
way Ministry hopes in the Third Plan,
m the Fourth Plan, to have its legiti-
mate share of allocation, it has got
to prepare the country from now on,
1t has got to go much deeper mto
the economics of transport than 1t has
cared to do so far The kind of reports

that are given, as I said, are useful
up to a pomnt, but they are not what
13 needed in the context of planned
economy on which we have embarked
If the Ralway M nister does not get
what 1t wants in future, I say the
Railway Minister would be mainly
responsible for, he will pardon my
saying so, the lackadaisical manner
in which he has handled this parti-
cular aspect so far I hope he will
not misunderstand me because I have
alteady paild him tribute where 1
thought he has earned 1t

There 1s no doubt that the perform-
arice shows certain improvement, but
in the ught of the performances m
other countries, 1t 15 still very poor.
If we look at the daily mileage of
freight locomotives and wagons, we
are where both United States of
America and Russia were in 1926—
30, I bring 1n these two countries for
comparison, because the conditions
there are somewhat comparable to
those of ours, the raillway systems in
the Westein Euiopean countries are
on an entirely different basis In
Intha, for broad gauge, the figure is
80, that is, engine-nules per day, and
the wagon-miles per wagon-day 18
47 3 In the United States of America,
m 1926—30 1t was 879 and the
wagon-miles per day was 48 2, in
Russia, in 1926, 1t was 86 4 and 51
respectively We are at that stage
today Today, m both these coun-
tries we find that the figures have
mereased, the engine-miles per day
are 147 m the USA and 179 m the
USSR

13'11 hrs
[Mr DEPUTY-SPEAKER 1n the Char)

That 15, economically speaking, I do
not think we are in the 1926—30
period, we are defimtely in a better
position than the Soviet Union 1n
1926-28 Perhaps, we are not full
steam ahead as far as the 1928—30
period 1s concerned But the Third
Plan 1s gomg to create a situation
similar to an upsurge, I hope, and
I would be workmg for 1t to the
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measure of my strength to see that
we have a faitly sharp acceleration
1n our economic efforts, that accelera-
tion would demand a new type of
performance from the ralways, but
d do not think our rauiway system 1s
being geared up to 1t Between 1957-
58 and 1958-59 the revenue of the
rallways increased by Rs 14 60
crores, while the expenditure increas-
ed by 10 04 crores In this year, the
increase in freight charge resulted in
an increase of income to the tune of
Rs 5 crores, which means that we
have eaten into part of the increased
mcome that we got out of the mncreas-
ed freight charges

While 1t 1s true that the railways
will need higher allocations 1n future,
it must be realised that if we look at
the country’s economy as a whole, the
public sector has to increase its margin
of profit In an economy where the
public scctor 1s expanding, a consi-
derable proportion of the savings has
got to come from the profits that are
made by public enterprises

An Hon. Member:
also

On foodgrains

Shri Asoka Mehta: Yes, including
on foodgrains When that question
comes up, I shall try and explain my
position on that also You cannot
have development without tears

Acharya Kripalani: As if there
are not enough tears now

Shrl Asoka Mehta: I am afraid so,
there are not There 1s no possibility
of standing still You either buckle
up and move forward or the forces
of the events will push you into the
myre of stagnation, where not only
there will be tears but blood will be
exacted of you

Therefore, as I was trymng to pomnt
out, unless the railways which are
the biggest enterprise in the publc
sector, are mn a position to increase
their margin of profit, I do not think

we shall be able to find the internal
resources that are needed for deve-
lopment To view anything in an
1solation, 1t would be very easy for
me to get up and say there should be
more amenities, better wages, this
advantage and that advantage and %0
on, 1t would be a very popular speech,
but 1 am not interested in any kind
of populanty I am looking at the
dangers and the difficulties that are
there below the horizon, they are
gomng to come up the horizon, and 1
would hke to continue the role I have
played, of a Cassandra keeping on
warning pcople of the dangers and the
shoals that are ahead, so that we may
not have to face a shipwreck, so that
we may be forewarned and, there-
forc forearmed Here, again, 1 feel
that the Raillway Mimstry hkes to
move 1n smooth and favourable cur-
rents and 1s not willing to prepare
itself for the dufficulties that are at
the corner

I shall nct go as far as the Esti-
mates Committee has gone when 1t
sad that the time and energy spent
on the railways m compiling the
statistico was largely wasted But I
have a considerable amount of sym-
pathy with what the commitiee has
stated, and 1t 1s suiprising that in
spite of the veiy serious critxasm that
the Estima‘es Committee had to offer
and the vaiious detailed suggestions
that 1t had made, so far, no response
has come from the Railway Mmistry

For instance, what has been done
about the Thirty-First Report of the
E-timates Committee? The Estimates
Committee rightly pointed out that
1¥ there was any justification for a
performance budget as agamst the
kind of budg.t that 1s put forward
heie, namely a purely financial
budget, that was m the railways It
18 now more than probably
three years since this particular
report was made available to the
Mmister I hope that at least the
Minister would enlighten us now #&s
to what 13 coming in the way. The
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Estunates Committee had said that
probably a lot of these statistics were
being collected by the Raiway Ad-
ministration If they are being collect
ad, why are they not bemng made
availlable to us in a manner where
it may be possible for us to assess
the performance and offer our criti
¢ism not 1n the wide general terms in
which we tend to do but in a specific
manne:r whereky the iailways may
oc benefited as well as the country
may have the advantage? Then
again, many people had argued when
we were discussing thc nationalisa
tion of insurance, that there should
be more than o7e corporation, so that
comparative data would be available
and there would be some kind of
competition Here while we have s
many different 2zonal systems—we
nave as many s sceven or eight zones
of the railways in India—the informa-
tion available is very sketchy It 1s
very difficult to find out anything,
only in the Estmates Committee’s
report was I able to ind out how the
operational effi iency m d.fferent mat-
ters var ¢s {rom raillway to railway
They have asked 1n their rcport wh,
thesc difference, aie there, only they
ccho the answers This kind of infor
mation 15 necessiry All that we get
1s about broad gauge and metre gauge
and nothing bcyond that Thele are
these different zones, in certain places
there are ccrtain advantages and in
certain others, there are disadvan-
tages Why 1s it that the progress 1s
faster in some¢ zones and slacker in
some zones’ There 1 no reaso
given anywhere

Take for instance the question of
claams In i939 the claims have
increased eightfold but the amount ot
money which s paid for tnese claimrs
hag increased a hundredfold, and the
mcrease 1s verv much mnre mn the
North-Eastern Railway There must
be gsome reason why these things are
happening There musi be some ex-
planation for this We are merely
told that these things are happening,
but the advantage o! having so many
different railways, though under the

overall control of the Railway Board
and the Railway Minister, 15 that we
have some kind of a cor.parison to gn
on, whereby wr can finc out why cer
‘aln places are becomi.g slack, why
there 18 slack somewhere, how the
slack can be removed, what difficul-
ties aris¢ when he-e cla~ks are re
moved, and so on Though this infor-
mation 1s not given to us, I hope that
at least the Railway Muster goes
through 1it, and the Railway Board 1s
aware of 1t and they are also not
satisfied with the ‘Max Factored’ pic-
ture that 1s being presented to us for
our benefit

There 1s a Span sh proverb which
says that there is a constant quarrel
between beauty and chastity I am
not coinpetent to say anything on that
but I believe there 1s a constant quar-
rel between speed and flow One of
the difficulties that any Railway Ad-
ministration faces 1s that when 1t
gamns in speed, 1t loses 1n flow, and
vice versa Here again, there 15 very
inadequate information I shall not
take the time of the House by going
into the details of it, but I am sure the
Railway Minister and his  technical
staff are very well aware of the
enormous amount of material that
needs to be collected—I do not know
whether 1t 1s being collected—to be
processed, to be analysed, to be studi-
¢d 1n ordel to see how far this pro-
blem 1s being tackled We hardly get
any information in these reports on
this crucial question

The next crucial question on which
there 1s no information 1s the rates
of growth 1n the value of production
with the rates of growth in the freight
traffic This varies for different in-
dustries and for different sectors For
iron and steel, the general situation
seems to be, 1n comparable countries,
that there 1s a curve concave upwards
When 1t comes to foodgrains, the posi-
tion 15 very different, there has been
a margin of error, plus or minus of
30 per cent or more It is not pos-
sible to have any kind of exact rela-
tionship between food production and
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food transport. That has been the
experience of other countries. How
are we drawing our graph for the
future?

There are some who have argued—
I believe the Estimates Committee has
argued or it may be that someone has
said 1t in the Rajya Sabha and I am
mixing up 1n my mind—that in future
there will be less and less of food
transport. But these are again prob-
lems on which ult mately the Plan-
ning Commussion will have to be
convinced; and it 1S not merely con-
vincing the Planning Commission, but
of convincing this House and the
country. And it 1s on these matters
that I suggest that from time to time
reports need to be produced, if the
Railway Ministry hopes to carry con-
viction. It i1s a competitive economy
that we have, even a planned eco-
nomy 1s competitive economy Differ-
ent seclors claim lmmited resources
If this particular sector wants to have
what 1t considers to be its legitimate
share, 1t hag got to exercise its pres-
sure, not pressute by any 1knd of
undesirable methods but the only
leg timate pressure in a planned
economy we are entitled to exercise,
that of logica] arguments, presenta-
tion of facts and analyses carrying
conviction to the reason of people
concerned There I find there 1s
room for a lot of improvement.

The next question—as I said, my
speech is more mn the nature of
marginal comments—Is that of tran-
ing. Now, 1t has been pointed out
in the report that there 1s shortage of
trained people The Railway Admi-
nistration is inding 1t very d'fficult to
recruit trained people indeed That,
of course, is a larger question That
is for the country to see and I hope
the Railway Minister will bring up
this matter with his other collcagues

1 was recently in Indonesia. 1 was
happily surprised to find the Educa-
tion Minister telling me that the
Edueation Ministry has set up &
committee of top-level officials of the

Education Ministry, the Mmistry of
Commerce and Industry, the Ministry
of Agriculture and the Mnistry of
Planning in order to see that there is
max mum co-ordination in the growth
curves of industry and agriculture
and in those of education. I suggest
that the Railway Ministry has to do
something 1n this direction. But that
18 by the way.

Th. Class IV Staff Promotion Com-
miitee .n theiwr report have revealed
a sad state of affairs 1} lakh railway
employees are 1illiterate. We are
talking about promotions to people.
When that particular Commuttee was
appomnted, I think the Chairman of
the Railway Board placed before 1t
a rousing and mspiring vision of the
man at the lowest rung rising to the
highest rank. Well, that 1s an aspira-
tion; that 1s where we want to move.
But so long as 1} lakh people remain
iliterate and where there 1s such
meagre provision of train'ng, how do
we expect any kind of significant pro~
motiong to take place? Of course,
therc will be mass pressure, some
people will be moved up here and
there, there may be nepotism, there
may be people taken up one peck
here or one peck there, but that, to
my mind, 1s not at all a satisfactory
state of affairs Over a mill on people
are employed in this undertaking
The Railway Minister 1s proud to
claim that one out of every 100 per-
sons in India 1s engaged in the rail-
ways 1n one form or other There-
fore, here 1s a place where some of
these basic things have to be worked
out effectively.

I would like to know what is the
extent of our present need for train-
ing, what 1s the lag. what is the
slack, in training What is the pre-
sent capacity for prov ding training
to our people’ In the Plan, Rs. §
crores have been set apart over the
whole Plan period for providing train-
ing. Is this enough? What use is
being made of it? Traming is a very
important part if we are go'ng to
introduce the concept of social mobi-
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lity. My hon fnend, Shnn A. K
Gopalan, waxed eloguent on jomnt
councils and this and that But with-
out adeguate training, without under-
standing, merely because people st
round a table, things do not get very
easilly done This 15 a highly tech-
nical problem, joint production,
workers’ participation in management,
traming within industry—these are
all interlinked Anyone who has
made a study of this problem knows
the number of difficulties that has to
be overcome I am one of those who
would love to see that our country
wrestles with these problems and 1s
able to overcome them If 1t has to
be done, obviously the whole problem
of traming deserves much closer
attention than has been g ven, from
the reports that I have before me

Shri Joachim Alva (Kanara)
Within hardly ten years the Hindus-
tan Machine Tools Factory has start-
cd full scale

Shri Asoka Mehta I am talkung of
the ralways, not of the Hindustan
Machine Tools Factory

Then thc Expert Commuttee on
Coal has disclo-ed a serious position
Again, therc 1s no reference to 1t here
Here 1s a committee which was
appointed and which has gone into
th s question It has said, for instance,
that dieselisation particularly of the
Southern Rallway 1s very important
I have not the time to summarise that
report but 1t 1s a very valuable report
There 1s no reference to that here
There 15 no effort, again, to wake up
the country to the difficulties ahead,
the need for dieselisation, the need for
reducing coal consumption, how there
1s danger of coal taking morc and
more of the additional capacity that
we will create We will be like the
Red Queen n Alice m Wonderland
running faster and faster to be at the
same spot If we are not to be hke
that Red Queen—no reference to my
hon friend, Shr1 A K Gopalan—it 1s
necessary to act betimes The present
good picture that the railways are
able to give 1s because of the economic

stagnation, that rough patch mto which
We have got We do not waat w0 be
in that pawch very long We want to
get ou. ot that patch We want to
be 1l steam aheaa And when the
ecohomy gets full steam ahead, 1f you
have not already prepared the coun-
try tor this programme of dieselisaiion,
you will find yourselves m consider-
able difficuities

It 1s necessary for us to start plan-
nmg tiom now on of diesel engines
Whyt 1s being done about i1t? Again,
1t 1% quite possible that inter-mimstry
discyssions are gomg on But i a
demMocracy, where Parliament 1g sup-
reme, it 1s not enough to have inter-
minstry discussions, 1t 1s necessary to
take Parhiament also into confidence
S0 that slowly an informed public
Opinjon emerges on this question

The Report on Indian Railwayg says
on page 7

It has been decided not to
Miroduce major organisational
changes such as introduction of
divisional sation system where 1t
does not exist for some time as
they cause serious dislocation of
Work and rctard the progress of
the Plan”

1 afy yery happy that this decision has
beey taken, because on more than one
0cchsion 1 have been raising this po.nt
and gaying that constant and frequent
changes, very often of an arbitrary
chapacte:, ate causing severe difficul-
tes But again, I would hke to ask
the Railway Minister 1s 1t not neces-
sary that we should assess the advan-
tages and disadvantages of the
different systems? Which system 1s
useful where? We have tried out
V&rious systems Can he not give us
8 Teport giving an assessment of this
50 that n future if any change 1is
mage we have some scales by which
10 Judge® Whyv must all judgment be
confined exclusively to his own Bureau
SO that he alone knows what 1s right
and what 1s wrong and we are here
ether to applaud hum or to attack
him» Why must he put us in a posi-
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tion where any kind of mgnificant
meeting of minds becomes 1mpossible?
When you have decided not to have
any mare changes for the time being,
may I suggest that this i1s a very good
time for us to assess the warious
methods and your g.wing us a fairly
detailed, comprehensive study which
may enable us to decide the lines of
our progress 1n future?

I am surprised at the complamnt the
Railway Minister has made egainst
road transport. I have defended the
raillways to a considerable extent, but
I would hke to make my position
clear. I do not want the railways to
operate 1n thig country mn a seller’s
market. Experience about this in other
countries has been very disturbing. I
would like to invite the attention of
the Railway Minister to the experience
in the Soviet Union, because it has a
certain amount of relevance. In the
very informative and penetrating
study Soviet Trensportation Policy, it
has been stated on page 128:

“Steel industry and rail-roads,
for example, may both be owned
by the State Yet the respective
interests in the matter of trans-
portation may diverge significant-
ly. It becomes necessary then to
adjudicate the problems that arise,
and Soviet policy in the last 20
years has tended to favour the
rail-roads 1n resolving the 1ssues
between them and their clients”

These are problems which are going
to come up, and I would not like the
railways, as 1 said, to operate in a
seller’s market If the Railway Mmn-
ister 38 not just interested in becom-
ing the spokesman of his department
but ig walling to have a wider outlook,
as I am sure he is, he will not permit
this kind of criticism to be inade

In India, road transport 1s growing,
but as the Railway Minister knows
very well, in the next few years the
danger is that industry and trade will
increasingly develop their own road

t1ansport component. That is what hag
happened 1n west European countries.
The manufacturers have their own
what 1s called ‘C licence trucks’ im
which they carry thewr goods. That
has happened and I suggest that ig a
thing to be welcomed, not a thing to
be afraid of In West Germany, 81
per cent of the goods are carried like
that, i1n UK 82 per cent, 1n France 87
per cent and in Belgium 81 per cent.
Unless you want a planned economy
only for the purpose of squeezing out
certain desirable developments to
maintain those who are in position and
power—1 mean the big railwey trans-
port—if road transport i1s to function
efficiently m the context of competi-
tion, it may also be state-owned, But
if 1t 1s going to be in the context of
competition—competition is not a
capitalist concept at all--then there is
not going to be a seller's market.

The last point I want to make 1s
about labour. I am very unhappy
about the smug attitude that the
Railway Minister has taken upon this
question I have very carefully gone
through the award that has been given
by the arbitrator that has been appo-
inted The INTUC, I am very sorry
to say, has behaved 1n a manner where
they nced to be told where they have
got to get off It 1s very necessary

I agree with the Raillway Minister
that there should be a single union in
Railways Here 15 the biggest single
project in the public sector. We are
going to be judged by our industrial
telations n  the Railways If the
industrial relations are to be what they
ought to be, there has got to be a
simngle unmon on the Railways How
can we have a single union w'th a
dog-in-the-manger policy pursued by
certain interested parties?

There are many things which I could
say on labour My time 1s up. Maybe
on some other occasion, I will say
what I have to say. But, I would say
that while I give favourable marks to
the Raiiway Minister—if he will per-



2983 Railicey Budget— PHALGUNA 6. 1830 (SAKA) General Discussion 3984

mit me to say that—on many things,
I would like it to go on record that I
am very much dissatisfled and very
unhappy at the manner in which
things have proceeded, as far as the
trade union part of his Ministry is
concerned, as far as the trade union
policy of the Ministry is concerned. I
hope and trust that in view of the
very friendly relations that have exist-
ed between me and him, my com-
ments that have been made will be
understood in the light in which they
have been made and I hope the res-
ponse will be frank and helpful.

Shrl BSatyendra Narayan Sinha
(Aurangabad—Bihar): Mr. Deputy-
Speaker, Sir, at the outset I wish to
congratulate the Railway Minister for
the candid manner in which he has
presented the various problems facing
this vast organisation of Railways, and
for the keen awareness be has shown
in tackling these problems. His
anxiety to improve the railway opera-
tion as well as his keen interest in the
welfare of the families of railwavmen
in the countrv are also cnmmendable.
I fully share the optimism that is
based on the past achievements that
the Railwavs will succeed in achieving
the targets 11id down for them during
the Second Plan.

It is a matter of gratification that
already there is steady progress to-
wardg self-sufficiency in the manu-
facture of steam locomotives, wagons
and carriages. The completion of the
Mokhameh bridge ifself is an achieve-
ment for which the Railway Adminis-
tration can take legitimate pride. Tt
's also hoped that with the opening of
this bridge. a great bottleneck in the
transhipment of goods to North Bihar.
as a result of which that area has
greatlv suffered, would disaopear.

The Railway Minister has also
assured the House that the Railwavs
would be able to meet the demand
of lifting 182 million tons at the end
of 19680-81. The Railwav Minister has
also referred to many other measures
of welfave in auite a confident tane
which is infectious; and, T am sure the

House will join me in congratulating
him. But there are certain features
which do create disquiet in our minds,

As hag already been stated and as
the figures show, there has been a fall
in revenue both on passenger and on
goods traffic. The Railway Minister
himself has admitted that the demand
for wagons for goods transport was
generally slack practically throughout
the country except on the few difficult
lines through which the pressure of
traffic continued. He further stated
that the decline in traffic is also attri-
butable to the diversion of high-rated
traffic to road transport. Then, he said
that corrective measures are being
studied.

I am sorry that the hon. Minister
has not taken the House into confl-
dence as to the causes for this diver
sion to road transport. Is it due t¢
convenience, safety, economy and effi
ciency of road transport? If he ha.
taken the House into confidence, per
haps, we would have been in a bette:
position {0 make our suggesiions. As
far as I think, it is because of the
convenience and safety in the transport
of goods and the home delivery
service that private road transport
offers that there is an increasing
demand on this road transport and a
diversion of traffic from the Railways.
The Railways should not, therefore,
try to throttle it by manipulating
freight etc. On the contrary, if we
want to enter into competition with
them, it is better we pay more atten-
tion to efficiencv and safety of goods
in transit and also to prevent passable
harassment to users. We should not
resort to measures which will ulti-
matelv affect our Railways which are
already showing a downward trend I
feel that it is better now to recognisc
this as an accomplished fact and a
percnnial factor to compete with.

We should readjust our freight
policy as well as the programme of
procurement of wagons etc. It would
have been better if the Railway Min-
ister had given the figures of wagons
not utilised in the different zones
during the current year. Perhaps, it
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would have enabled the House also to
make some constructive suggestions to
the Railway Minister. In this respect,
I shall urge upon the Railway Minister
to adopt some realistic policy and
approach.

When there 15 already such a diver-
sion to road transport and the goods
traffic on railways is falling, 1 belive,
a good percentage of the wagons must
have remained unutilised We should
take these factors into account in
entering upon a programme of pro-
curement of wagons. In that case, 1
will ask the Railway Minister to tell
us whether it would be realistic to
spend Rs. 10 crores on wagons when
the existing stock is not fully utilised
Why not divert a part of this amount
towards the procurement of passenger
coaches to relieve overcrowding, about
which there has been so much
complaint?

Then, I will come to another aspect
of the Budget, that is, the continuous
increase in working expenses, which
is also causing disquiet in the minds
of the Members of the House. Although
it is true that the trend of working
expenses in a developing economy is
bound to be upward, the question
naturally arises whether every expan-
sion has necessarily to be accompanied
by excessive increase in staff expenses.
What is needed, therefore, is some
kind of job evaluation and a rationa-
lisation of workload and wage struc-
ture. I am afraid, if the policy of this
continuous increase in personnel and
overhead expenses continues at the
present rate, it may affect the working
of our nationalised undertaking as an
enterprise run on sound business lines.

The Railway Minister has assured
the House that a check on expenditure
continues to be kept. I think it would
have been better if the Railway Min-
ister had taken the House into confi-
dence as to the measures which he
proposes to take for arresting this
trend in the upward direction of

expenditure and a fall in the revenues.
I think he should be a little more
communicative on this point. 1 do
not doubt that he 1is not alive to the
situation. Yet among other measures
that he may be contemplating he
should see that there is no duplication
of machinery and avoidable waste of
expenditure. I would particularly
mention the nstance of the railway
protection force and the security orga-
nisation and the vigilance organisa-
tion. We have a chief security officer
of the status of a D.I.G. and several
assistant security officers in the rail-
way protection force. You have a
vigilance organisation working as a
separate entity on each zone. Could
not the chief security officer, with his
valuable experience as a senior police
officer look into this? Personally I
think that vigilance should be placed
under the chief security officer

Shri Rajendra Singh (Chapra): He
1s still there

Shri Satyendra Narayan Sinha: It
is not there; they are different offi-
cers (Interruptions) 1 am coming
to that At the Railway Board's level
the working of the railway protection
force and the vigilance organisation
15 In charge of a single director. Could
not this unified control be introduced
on the railways themselves? If that
1s done I think this will work with
greater co-ordination and also unneces-
sary duplication and the machinery
will lead to greater efficiency.

The other point to which I would
like to refer is the top heavy admi-
nistration. Every year opinion is
expressed in this House regarding this.
It is high time that the Railway Min-
ister gives his personal attention to
this question. There is no doubt that
the expenditure at the headquarters
is bound to increase with the expan-
sion of the entire railwav system. But
the question is: whv have so many
managerial posts® I will give you a



2987 Railwey Budget— PHALGUNA 8, 1880 (SAKA) Genersl Discustion 2988

few instances in the rank of
managerial posts in the Railway
Board. Up to 1855, the secretariat
work in the office of the Railway
Board was managed by a single Secre-
tary with the status of a deputy direc-
tor and assisted by an ascistant sec-
retary. Now, you have a high-power-
ed secretary, assisted by a joint sec-
retary and three under secretaries for
the same thing. Again upto 1955,
there were only five members in the
Railway Board. Now we have five
members including a Chairman and
five additional members. You have
provided costly private secretaries to
the members with the status of a de-
puty director, besides P.As., Stenos
and' odfters, Dues 1V rerfecy e amakry”
on the part of the administration to
economise? Therefore. I beg the
Railway Minister to give his personal
attention to this. Whenever any pro-
ject is opened we find that there is a
separate general manager and all
these other officers and the whole
paraphernaha is set up again. What
is the necescity of having this expand-
ed Railway Board at the headquarters
I have already stated that there s
need of ccrtain rationalisation of work
and workload. The railways are no
doubt recruiting a large number of
engineers and technical staff. The
Minister has told us in his speech that
about 1500 engineers and engineermg
supervisors at various levels have been
working in the various projects in
connection with the Second Plan.
Presumably these 1500 posts of en-
gineers and supervisors have been
created during the last three years of
the Plan period. No onc can object
to the recruitment of engineers for an
organisation like the railways. What
is objectionable is that while recruit-
ing engineers for field work, main-
tenance of track and other construc-
tion work, you actually utilise them
as establishment and personnel officers
in the office of the Railway Board and
in other places. I know quite a few
officers at the headquarters of the
Railway Ministry who started as en-
gineers but who were called to work
in the Rajlway Board as secretary, or

director (establishment) or member
(xtaff). There is a good deal of shor-
tage of technical personnel and tech-
Njcal staff and engineers. Extra hends
in large numbers are being recruited
for the Plan, There are quite a few
ehgineers working as establishment
olficers in the Board’s office. It is mo
uge utilising engineers and technical
staff in office tables when fhey are re-
Quired in the fleld. It is not only pub-
lic money which is wasted; it is also
wastage of technical personnel which
it a major factor responsible for in-
efficiency at the highest level.

I will come to the next question
which my friend Shri D. N. Tiwary
raferreg to last year also and that is
With respect to the North Eastern
Ryilway. The ease and lethargy with
which the railways move there dis-
courages anybody to make use of that
rajjway For a person who wants to
g0 from Patna to Muzaffarpur, it re-
Quires all his resoluteness to make up
his mind to cross the Ganges and
board the train. That takes about
seven hours What amount of man-
haurs is lost in this transit? It is for
the Board member to find out the
colossal waste which is now being in-
dujged in in this way. Despite the
fapt that this matter was brought to
the notice of the Railway Board every
Year, nothing seems to have been
done so far. Every year when there
IS a marriage party, there is a big
rush. The railway staff working there
do not consider it necessary to use a
little bit of foresight and use more
cogches The result is that there is so
myuch of over-crowding even in first-
clags compartments that bona fide
Passengers have also to get down or
they do not find any place and are
sitnply scared awsy from using that
rajlway. I would request the Railway
Mipister to do something straightaway
to improve the position in that rail-
way.

Secondly, I want to submit one
métter to the Railway Minister who
fortunately comes from the same
area, I am not saying anything from
any parochial point of view but from
the point of view of giving employ-
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ment to the local people The Gorakh-
pur workshop and the workshop at
Izatnagar had been doubled m capa-
city while Samastipur workshop has
not been looked after Some more
attention should be paid to the
Samastipur workshop so that the
workshop capacity may be mcreased
and more people may find employ~
ment there With these words, I wish
well for the railways

Shri Bhagavatl (Darrang) Sir, Shn
Gopalan has said that everybody 1in
this country except the Railway
Mmister or the members of the Rail-
way Board 1s unhappy at the state of
affawcg af the valways U da nat wee
why such a pessimistic view should
be taken I feel happy that the Rail-
way Minister has stated in his speech
that steady progrees has been made
to make thc country self-sufficient 1n
the manufacture of locomotives
coaches wagons etc It 18 evident
from the fact that purchases within
the country have mcicased by two
and a half times during the last five
years ended 31ist March 1958 It 1s
also a matter of satisfaction that the
research work at Lucknow and
Chittaranjan research centres has
made 1t nossible to utilize the indige-
nous materials to produce railway
stores which were traditionally 1m-
ported from abroad I feel these are
basic requirements on which we can
depend for improvement of the rail-
ways 1n this country So 1if there 1s
mmprovement in thic line, we may
feel assured of the future

Then the question of accidents 1s
certainly a matter of grave concern
for ail of us in this country In 1957-
58 the total figure of accidents exceed
ed 9,500 From this figure we can see
that the situation 15 very grave We
are glad that the Railway Board and
the raillway administration are alive
to this situation and they have taken
some stens  But I would like to say
that the success of the raillway ad-
ministration will be judged by the
devices thev adopt to solve this prob-
lem satisfactorily

The Railway Minister has referred
to the housing programmre It is ad-
mutted on all hands that housing is
on¢ of the very big problems in this
country not only for the employees of
the Government but also for very
many people in the country But it is
stifl more so for the employees in the
North-East Frontier Railway, because
in that railway there are a good num-
bey of employees from the displaced
persons from East Bengal Those of
the Rallway Employces who have
the)r homes n this country can keep
thelr families at home and somehow
manage to work even if the railways
canihot give them accommodation, but
G wha eama fram. Pakistan. ag ve-
fugees and are now employed here
capnot manage without Railway
quarters  So 1t 1s a very urgent prob-
lemr especially for them I hope the
raifways will take this mto account
and when they allocate funds for
housing in the North East Frontier
Ratlway they will grant special con-
cegsSions

1 take this opportunity to express
the thankfulness of the people of
Assam for some of the steps the rail-
way adminstration has taken recent-
1y to develop the railway system 1n
Acsam region Following the creation
of the North East Frontier Railway
some imorovement has been effected
in the administration and operation
That can be seen from the total load-
g The {otal loading has increased
from four or five per cent to about 21
pey cent That 1s something com-
mendﬂble

The Raillway Minister has said that
work on the strengthening of the
Agqésam link over the Brahmaputra
bridge has also progressed satisfac-
torsly That 1= also a matter of satis-
faction for us But I may be per-
mutted to say that not much has been
dore yet i that railway for making
the railway more speedy and also for
mcreasing the passenger amenities In
speed the trams m Assam region are
gtill far behind compered to other rail-
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ways in this country. ,Nobody can
deny that. I will ¢ite one or two
mstances, A train from Terpur to

gaon takes about 12 hours to

wover & distance of about 100 miles
'I‘hullhndeedawonder!ul perform-
ance! I do not see how people can, 1in
these days, like to travel in such
trains

Then agam, a passenger from Assam
to Calcutta has to travel for two full
days I fear it may be more than that
It 15 something very absurd I hope
the railway administration will see to
1t that the speed is increased m that
part of the country

There are certamn hmutations from
which the rallways m that region
suffer from  These Iimitations are
because of certan facts I may cite
here some of the mndividual luggage
packings weighing more than 30 tons
«cannot be transported, as the capacity
of the biggest railway crane 1n the
south bank of the Brahmaputra 18 85
tons only  Again, the length of 1n-
dividual packages cannot exceed 30
feet The maximum overall width of
a consignment 15 restricted to 10 feet
The maximum height of a package
that would be carried at present 1s
only eight fecet But the dimensions
of heavy machines and other things
which are to be carmed to the plant
tite 1n Assam are much higher  So,
the industrialist either in the public
sector or in the private sector finds 1t
difficult to carry machine etc to
Assam So, 1t has become a handicap
in the way of setting up mdustries in
Assam I hope the railway adminis-
tration will take steps to raise the
standards of these things mn the rail-
way system 1n that region

Then I may be allowed to say that
not an inch of new raillway hne has
been constructed after Independence
an that part of the country I recog-
nize that the Assam link has been
butlt, but that 1s only to replace the
old line which ran through Pakistan
1 would ask the Raflway Minister and
the Railway Board whether it 18 just

353 (Al) LSD—6

or not. Even now, there are places,
mujor parts of some major distriets in
Assam, which have not been brought
within the ralway map of India, X
am referring to that part from
Rangapara North to Lakhimpur North
of Assam, which has been totally
neslected and cut off from the radway
system I would urge upon the ral-
way admunistration to take up some
new lines in Assam in the third Five
Year Plan A raillway line from Garo
Hills to Pandu nia Goalpara is very
essential for the development of the
natural resources in this part We all
know that there are the raw materials
like cement and other natural pro-
ducts in Garo Hills, but nobody goes
there for exploiting the resources if
raillway lines are not built Up till
now the Government and the raiiway
admunistration have not looked into
this matter The Assam Assembly
has passed two or three resolutions
unanimmously to construct these two
lines—one from Rangapara North to
Laklhumpur North and another from
Pandu to Garo Hills via Goalpara. I
hope the Railway Ministry will see its
way to accept these suggestions.

14 hrs

I may say in this connection that
there are about 100 tea gardens in
between Rangapara and Lakhimpur
North and there are several areas for
procurement of riee and paddy Two
of the most important procurement
centres m Assam fall within this
area One 15 at Badat: and the other
1s at Halem. So, this railway will be
of very great help I hope it will
develop that part and also connect the
NEFA areas

Shri Asoka Mehta said that the rail-
way administration has failed to tackle
the trade union problem satisfactorily
He also complamned about the INTUC.
I do not know how far the Ministry is
responsible for trade union activitiea
But as far as INTUC 1s concerned, I
may say that utmost efforts were
made to unite the railway employees
at different levels on the part of the
INTUC I personally know that
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INTUC affiliated unions have tried
their best to unite some different
unions at the State levels, but that has
not been possible because of the atti-
tude taken by the unions Shr1 Asoka
Mehta gives lead to. So, I think, he
has no reason to complain against the
INTUC.

With these words, I conclude.
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Shri D. R, Chavan (Karad). Mr
Deputy Speaker, Sir, before entering
into the technicalities of the Railway
Budget, I would hke to piace before
the House the regional demands of the
area which I represent  Before
coming to that it 1s necessary to pomnt
out what was stated in the objectives
of the Sccond Five-Year Plan By
pomnting 1t out I want to emphasise
here the regional disparities that are
there and which 1t 1s necessary must
be removed,

While laying down the objectives of
the Plan, 1t was said that our Second
Five-Year Plan seeks to rebuild rural
India, to lay the foundation of indus-
trial progress and to secure to the
greatest possible extent opportunities
for weaker and under-privileged sec-
tions of our people and the balanced
development of all parts of the coun-
try. It further says:

“Another aspect of inequalities 1s
that of regional dispanities, In any
comprehensive plan of development,

i1t 1s axiomatic that the special
needs of less developed areas should
receive attention”

The Natlonal Development Couvmeil
also has recommended that withun the
resources available, every effort
should be made to provide for the
balanced development 1n different
parts of the country The new Indus-
trial Policy Resolution also  stresses
the need for securmng the balance m
regional development. I lay em-
phasis on the last sentence, that 1s, the
balanced development of all parts of
the country

Viewed m this context, a careful
study and a close analysis of fhe
Railway plan will reveal that a colos-
sal amount of the plan provision of
Rs 1125 5 crores allotted to the Rail-
ways under the Sccond Five Year
Plan 1s being spent in the north on the
pretext—it has been stated by the hon.
Railway Minister 1n his last year’s
speech—that the provision of new
lines 1s confined to such Lines as are
requircd for operational purposes and
for the new industrial projects This
stratagem I am afraid, will result 1n
stunting and retarding the economic
growth of backward and under-
developed regions besides upsetting
the economic equilhbrium in the
country

In this connectlon, I would Like to
make 2 reference to the draf{ mani-
festo of the Congress Reform Com-
mittee This 1s @ new party that has
been formed m Madras The mani-
festo says

“Industries must be developed on
a regional basis Backward areas
must be rapidly industrialised what-
ever may be the handicaps There
1s a growing feeling m the South,
which 1s quite justifiable, that it 1s
bemng neglected If more industries
spring in the North than wn the
South, 1t 1s not because natural re-
sources are far greater there than
here, but because they m the North
are able to bring greater poltical
pressure on the Centre than those in
the South”
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Further, on the ecomonuc front the
charge 1s made that the South 15 neg-
lected in setting up of major indus-
tries. Ample funds are not forth-
corning for some of the projects which
are in the blueprint stage It further
s|ys*

“It 1s the industrial magnets of
the North that dictate the policy of
the Central Government"”

The only object n  pointing out
what hag been mentioned 1n the mani-
festo of the Congress Reform Com-
mittee 1s to impress upon the hon
Minister the feeling that 18 entertain-
ed by the people in the South I, of
course, have the same feeling and say
that the region which I represent,
that 18, Marathwada, 1s also badly
neglected in this respect Let us now
examine whether the charge that has
been made would be substantiated
against the hon Railway Minister 1n
the light of what has been done and
what 18 being proposed to be done
durmng the remamnmg period of the
Plan

In this connection, I would like to
refer to the speech of the hon Ral-
way Minister (Paras 22, 23, 24 and 25
on page 11} One will certainly say
without any hesitation that the
charge that has been made 1s substan-
t1al true One thing more If one
looks to the Railway map that has
been supplicd by the Raiiway Minis
try, what does one find® The Rail-
way map that has been supphed bv
the Raijlway Mimnistry will show that
the whole of the Gangetic belt com-
prising Uttar Pradech, Bihar and
West Bengal in the north 1s inter-
connected and interwoven by Rail-
ways Every village, town and city
has been connected by a network of
railways The percentage of railway
mileage per hundred square miles if
it 1s calculated, m the north 1s far
greater than 1n the south This policy
of dumping the money in the north
if recklessly pursued without attend-
ing to the needs of the less developed
regions, will, I am afraid, have dis-
astrous effects on the unity and the

FEBRUARY 25, 1850 General Discusnon 3006

solidarity of the country Besides, it
will enable the north to develop into
an industrial economy and keep the
south m a state of an under-develop-
ed and backward economy which will
enable the north with its superfor mn-
dustrial economy to rule the south
This 1s the warning that I am giving
to the hon Railway Minister so that
in future planning at least some of
the demands which have been made
by the people in the south from time
to time could be met

Now I come to the regional de-
mands which I am gawng ta place
before the House It 1s not that these
demands will be immediately taken
mto consideration and are likely to
be included m the remamnng perivd
of the Plan, but my object in placing
them before this House 1s that in case
1t 1s not possible for the hon Railway
Minister to take some of these de-
mands 1n the remamning period of the
Plan, at least these demands will be
considered during the Third Five-
Year Plan These demands are as
follows The<e demands have been
placed before the hon Railway
Miniwster from time to time The peo-
ple of Maharashtra have been de-
manding the construction of the fol-
lowing lines —

The construction of Diva-Dasgaon
rallway line in the districts of
Ratnagir1 and Colaba,

Construction of a new  broad
gauge line connecting Latui to Par-
l1-Vapynath,

Construction of a new  broad
gauge ine from Amravat1 to Nar-
kheda m the Vidarbha areas of
Maharashtra,

Construction of a new lhine con-
necting Baramat; on the Cenjral
Railway to Nira on the Southern

Railway, and

Conversion of the following
lmes —

Poona-Miraj-Kolhapur meter

gauge section of the Southern Rail-
way into @ broad gauge Iine; and
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Latur-Kurduwadi-Miraj-Kolhapur
section from narrow gauge to
broad gauge.

These are some of the outstanding
immediate demands of the people of
Marathwads

I am glad that the hon Railway
Minister has made & reference mn his
Budget speech to Diva-Dasgaon lne
The hon Railway Minister says that
there is a possibility of construction of
Diva-Dasgaon line  He further says
that this is under an active considera-
tion of the Government. Reference to
a mere possibility certainly creates
doubts and msgivings m the mind of
a man May I request the hon Ral-
way Minister to be a little more defi-
nite and positive on this pomnt and
give an assurance that no matter what
happens, this Iine would be taken up
and i1ncluded m the Third Five-Year
Plan” Then the people would be
satisfied

Mr. Deputy-Speaker: If he himself
has some msgivings, how can he
help?

Shri D. R. Chavan: He referred to
the mere possibility

Shri Jadhav (Malegaon)
permit

Shri D R Chavan: In tlus respect
I would like the hon Raillway Mmis-
ter—he 1s not here—to remember one
fact

If funds

His predecessor, Shri Lal Bahadur
Shastri, when he was in charge of the
Ministry of Railways wvisited our side
All the demands that I have just men-
tioned were placed before him, and
when he addressed a meeting there he
assured the people that he would cer-
tainly do his best to consider those
demands sympathetically and include
at least some of them m the Second
Five Year Plan

Sir, the Second Five Year Plan 1s
practically coming to an end We are
practically at the end of the third
year of the Second Five Year Plan
But 1 am sorry to find that none of

the demands which were placed by
the people of Maharashtra has been
included nor was any step taken to
include any of those demands m the
Second Five Year Plan I would like
the hon Minister to consider the de-
mands and at least take up some of
those demands in the Third Five Year
Plan That is what I want to empha-~
sise

Mr Deputy-Speaker: There are
three Ministers in  the Railway
Ministry, not one is present here.

The Deputy Minister of Labour
(Shri Abid AL) They have just gone
out

Mr. Deputy-Speaker: At least there
ought to be one here I have no
objection The hon Minister 1s here,
but when there are three Ministers in
the Railway Ministry at least one of
them can find time to remain present
here They ought to be mformed of
that

Shri T. B. Vittal Rao (Khammam):
Sir, the way this programme hag been
fixed 1s incorrect There 18 discussion
on Railway Budget gong on mn the
other House and here also We could
have had 1t tomorrow.

Shei D R Chavan: Sir, there are
three Ministers and none 1s present
here These are the demands that I
am placing before the Minister We
get an occasion only once a year. I
hope at least the Minister who 1s pre-
sent here will note them down

Mr. Deputy-Speaker: That 18 bemng
done

Shri Abid Ali: I will pass it on to
him

Shri D R. Chavan: I am glad if he
15 doing that

Mr. Deputy-Speaker: Anyhow, one
of the Ministers ought to be present
here They ought to be informed
about 1t

Shrl D. R Chavan. Then, Sir, on
page 14, paragraph 30 of the Minis-
ter’s speech there 1s a reference made
to Kurudwadi-Miraj-Kolhapur line,
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The Minister says that the survey for
this project 1s completed I hope this
project will be included in the cons-
truction programme very early Fur-
ther, I would like to press upon the
Railway Minister the desirability of
extending this ine from Kurudwad:
to Purh-Vannath

I now come to the electrification
programme that 1s undertaken by the
Railway Mmistry Concerning the
electrification of lines, I am sorry that
no reference has been made by the
Railway Minister in his Budget speech,
to the extension of electrification on
the Bombay-Delh1 main lme from
Igatpur: to Bhusaval I would hke
here to refer the hon Minister who is
present here to the Railway Minister's
speech that was delivered last year on
17th February, 1958—page 8 There
the Minister has <aid that the exten-
sion of electrification on the Bombay-
Delh: main hne from Igatpuri to
Bhusaval over the busy ghat section
has become an operating necessity I
fail to under<tand why 1 this year’s
budget speech there 1s no reference
made to the extension of electrification
from Igatpur: to Bhusaval which, the
Mimnister last year said has become an
operating necescaty In view of the
absence of reference to this electrifica
tion project, may I ask the Railway
Minister what he proposes to do with
regard to this important project?

Then I come to another demand—
Amravati-Narkheda Iine Concerning
the construction of this line, I would
like to mention that the survey of this
line was undertaken and completed, I
understand during the British regime
Here 1 want to request the Railway
Minister to call for the record of this
survey and examine 1t, if possible, to
see whether 1t could be taken up 1n
the Third Five Year Plan m view of
the long-standing demand from the

people for the construction of this
line

Next, Sir—this 15 a very important
demand which I am placing before
the House—is the conversion of Poona-

Miraj-Kolhapur metre gauge section
into broad gauge. Sir, I want to press
upon the Railway Minister the neces-
sity and desirability of the conversion
of the Poona-Mira)-Kolhapur metre
gauge section of the Southern Railway
into broad gauge I understand that
the Bombay Government 1s also press-
ing for this The conversion of this
line 1s very important and necessary
in view of the fact that lot of deve-~
lopmental activities are likely to be
generated in the area served by this
line 1n the near future, as the hydro-
electric power that would be generat-
ed 1n the vear 1960-61 and made avail-
able for rural electrification from
Koyana hydro-electric project wall
create 1mmense opportunities for the
development of industries 1n  those
areas Industrial development of this
poverty-stricken arca 1s entirely de-
pendent upon this project

There are, Sir, other advantages if
this project 1s undertaken The
advantages are from othcr points of
view This will enable Government
to start come of the basic industries
like the fertiliser plant and the alu-
minium plant for the location of which
this area 1s i1deally suited I believe,
the Minister 1s aware of the fact that
there 15 a plentiful availab:.hity of raw
material like bauxite and other things
mn thoce areas If this project 18
undertaken that will accelerate the
programm¢ of industrial develop-
ment m the hinterland of Maharash-
tra It 1s very necessary because the
people most of them are poverty-
stricken, and unless some industrial
projects are undertaken and some-
thing 1s done for them there would
not be any employment opportunities
and the standard of living of those
people will not increace  These are,
Sir, some of the demands which I
hope the Railway Mmister will consi-
der carefully and do something to in-
clude m the future programme

Then I come to the next point which
18 very mmportant and which has been
stressed by every Member i this
House, and that 1s about corruption in



3011 Ratdway Budget— PHALGUNA 6, 1880 (SAKA) General Ducussion 3012

the Rallways The Raillway Mimnister
hag also stated in his budget speech
that there is rampant corruption on
the Railways The problem of corrup-
tion continues as ever before in spite
of the activities of the vigilance or-
ganisation and the various preventive
measures adopted by the Railway
Administration to eradicate this evil

1 am glad that the Raillway Minister
has accepted the established fact that
there 13 corruption on the Indian Rail-
ways and that he 15 tackling this prob-
lem That 1s what he has saild m his
speech I am sorry I have to bring to
the notice of Government that corrup-
tion 1s prevalent at a very high level
1t 1s no use catching the minor fry at
a lower level The top officers can do
positive damage to national interests
in addition to putting Government to
a loss of money

In this connection, I would hike to
point out one or two instances The
Cambata Ferro Manganese Plant  at
Tumsar Road, I understand has been
sanctioned a siding off a smgle track
mam line which can be considered a
very dangerous practice from the
pont of view of <afety of passenger
traffic The mamn railway station of
Tumsar Road ;s two miles away and
the normal thing would have been to
bring the siding from the Tumsar
Station This would have been 1n
line with all railway regulations as
well as safety rules This wall save
Cambatas a few lakhs of rupees which
they would have to spend otherwise
This has been done at the cost of a
dangerous practice and risk to regu-
lar passenger traffic

Another thing 1s, a pump-house at
Tumsar Road for Cambatas Ferro
Manganese has been sanctioned at the
site where the railway pump-house is
operating This was objected to by
the Railway technical staff and the
Deputy Chief Engineer, South-Eastern
Railway The Railways were
afraid that if considerable
amount of water is pumped away
by Cambata Ferro Manganese Plant,
they will be starved of their supply

which is very essential The engineers
objected to it, but I understand that
influence was brought against this
wholesome technical advice of the
Deputy Chief Engineer of the South-
Eastern Railway

I understand that an ex-Member
and ex-Adviser of the Indian Railway
Board 13 1n the employment of Messrs
Cambata Ferro Manganese Private
Ltd and 1t 1s said that this gentleman
has used his influence to do all these
things It should be taken serious
note of because this siding has been
sanctioned even though it 1s likely to
caus. considerable damage to the
safety of the passengers All these
things are allowed to be done As I
Jjust now mentioned, 1t 1s said that
some person m the employ of Cambata
1s bringing influence over some of the
persons and the technical advice that
1s tendered 1s being overruled The
crux of the problem 1s that big officers
of the Railway Board join big firms
and companies with whom they
establish their contacts before retire-
ment and then they use their mnfluence
on behalf of the firms m which they
are engaged Therefore I have to
make a suggestion and the suggestion
1s that such officers must be asked to
submt the scrutiny of their contract
to the Government before they are
allowed to accept jobs 1n private firms
This should be taken note of

There 1s another instance which is
very mmportant, of how some inadver-
tance on the part of the Railways
creates scope and opporturuty for
corruption What happened in this
case was, the District Traffic Super-
intendent, North-Eastern Railway,
Fategarh 1ssued a circular letter dated
10-12 55 with regard to clearance of
goods from Fategarh district  Under
the circular, clearance of broad gauge
traffic was restricted from Kaimgan;
only via Farukhabad instead of the
proper and shorter route, Kanpur,
Hathras, Mathura Later on, another
circular  letter dated 16-10 56 was
1ssued by some one on behalf of and
under the authonty of the Chiet
Operating  Superintendent, North
Eastern Railway, Gorakhpur with
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respect to the booking of goods traffic
between stations on the North Eastern
Baitway, This is a very important
question that I want to place before
the Railway Minister, The question
is whether the enforcement of the
scheme under the above two circulars
iz strictly in accordance with law. For
that purpose, I would like to refer to
section 54 of the Indian Railways Act.
Section 54 says:

“{1) Subject to the control of
the Central Government, a rail-
way administration may impose
conditions, not inconsistent with
this Act or with any general rule
thereunder, with respect to the
recetving, forwarding or deliver-
ing of any animals or goods.

(2) The railway administration
shall keep at each station on its
railway a copy of the conditions
for the time being in force under
sub-section (1) at the station, and
shall allow any person to inspect
it free of charge at all reasonable
times.”

This section confers powers on the
railway administration, Railway
administration has been defined in
section 3. It says,

‘“railways admunistration” or
“administration”, 1n the case of a
raillway administered by the Gov-
ernment, means the manager of
the railway and includes the Gov-
ernment . .’

The question is whether the restric-
tions imposed on the traffic and the
circulars which have been issued by
the Traffic Superintendent would be
oonsistent with the provisions of the
Act and the rules framed thereunder
or they are inconsistent with the Act
and the rules framed thereunder. That
has got to be decided. What has
happened here? This isa very

3034

important point, This section 054
confers rule-making powers on the
Railway administration, Railway
administration has been defined in
section 8 and it means the manager or
the Government. The question would
be whether the Traffic Superintendent
could issue circulars and regulate that
traffic or restrict the trafic. That is
the point. This was done in 1955 and
it continued till 1958. It may be
argued by the Railway Minister that
these circulars were issued by the
District Trafic Superintendent, but
subsequently sanction was granted by
the Government or by the Railway
Administration, Then, the question
would be, why was the Indian Rail-
ways Amending Act passed? That is
the pont, The Indian Railways
Amending Act has been passed in
1957. In the Amending Act of 1957
which came imnto force in December,
1958, this rationahisation scheme was
adopted. What happens under the
circumstances? If it could be legal
and within the competance of the law
or the rules framed thereunder to
regulate traffic by an ordinary Traffic
Superintendent, what was the neces-
sity of passing this Amending Act?
That 1s the point What happens under
the circumstances? If a route is
diverted or restricted, that creates
ample opportunities, rather a sort of
sourcc of corruption for the Railway
officials I understand that several
representations concerning this
mrregularity or illegality were made to
the Railway Administration, including
the Minister, Members of the Railway
Board and the superior officers con-
cerned, but no notice of them was
taken This callous attitude of
indiffercnce on the part of the Rail-
ways, may I submit, 1s responsible for
creating scope for corruption in the
Railway administration? This has got
to be seen I understand that several
representations from 1954 up to the
present time were made, but no notice
has been taken Therefore, this should
be considered.

With these words, I close.
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Shrl Bangshi Thaknr (Tripura—
Reserved—Sch Tribes) Mr Deputy
Speaker, Sir, 1n matters of develop-
ment and progress in the railway
sector 1n Indie, the Railway Ministry
18 trying 1its best to reach the target
The number of running trams has
been made to increase (Interription)
What 1s that interruption”

Mr Deputy-Speaker: An interrup-
tion that does not reach the hon
Member 18 not jntended for him He
should not care for that

Shri Bangshi Thakur: The number
of running trains has been made to
increase, and the installation of new
raillway lines has been and i1s being
made Workshops and loco-workshops
have been established, and our boys
are getting tramning in those work-
shops 1n large numbers The Railway
Admimstration 1s trying its best to
give more facilities to all the travel-
lers of all the classes So, all these
prove that India 1s also not lagging
behind 1n the raitway sector in com-
parison with the other countries of the
world, Of course, there are some
drawbacks, and I hope that the Rail-
way Munstry will take steps to
remedy all these

Now, let me say something about
the rallway lmes in Tripura So, at
last the people of Tripura have
heard the long-chershed proclamation,
though after a decade, that Tripura
will have a link railway line So, let
me convey my thanks to the hon
Railway Mimister for the mention he
has made 1z his speech at the time of
introducing the Railway Budget for

19590-60 regarding the possibilities of
construction of the Patharkandi-
Dharmanagar hink raillway line But
what has led me to surprise 1s that I
do not find any word of surety mn his
speech m this regard Moreover, there
1s no indication as to when this Iine
will be constructed It is needless to
say agam and again about Tripura’s
unspeakable transport difficulty,
which the people of Tripura have been
suffering from since the achievement
of Independence

The Tripura of pre-Independence
days used to enjoy the facilities of
travelling by rails, by boats and by
aiy freely But, after the Partition,
she 1s nearly surrounded by Pakistan
So, she has been made to surrender all
the facilities of the above description
except that relating to awr, which
alone cannot cope with the situation
created by the gigantic constructions
demanded by upto-date development
and progress So her development and
progress are being hampered in every
field and the result 1s that the people
are to undergo unbearable hardship
n every walk of theiwr lhife

I do not say that no development
works have been done in Tripura so
far Of course, works have been done
but those works are unproductive
constructions, unproductive 1n the
sense that as soon as the construetions
of roads, bridges and buildings are
finished, the labourers are thrown out
of employment, Not only that, as
those constructions are, by their
nature of unproductive economy, they
do not help Government to lessen the
burden so far as economic develop-
ment 1s concerned Only productive
constructions, that 1s, constructions of
productive economy, such as establish-
ment of industries of various descrip-
tions can help the Government m
solving all the problems permanently
Of course, the Government 1s also
concentrating 1ts attention in  that
direction But so long as the link and
the 1nland railway hmnes are not
constructed mn Tripura, no industry
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can be started, and if no industry is
started, all the prablems wall remain
unsolved in Tripura.

I want to discuss the difficulties of
the producers of Tripura with conc
reate facts and figures Under the
present arrangement, 1f one maund of
Jute or cotton or oitlseeds 18 to be
exported from Sabroom, situated at
the southern-most extremty of
Tripura, to Calcutta, 1t has to be load
ed 1n a truck or a lorry which has to
run about 100 miles from Sabroom to
Agarfala, and another 6 miles to
Akhara What will be the transport
charge? It will be nearly Rs 7 From
Akhara to Calcutta, the Pakistan Rail-
way will charge about Rs 2-10 So
altogether the transport charge will be
more than Rs 9 per maund If the
products of other divisions of Tripura
are to be exported m this way, thev
will share the same fate, of course
the transport charge will vary
according to the distance from plare
to place

We have road 1n one of the
Calcutta dailies that the cost of
production of jute per maund 1s Rs 19
What 18 the market price at present m
Tripura of jute’ Rs 8—Rs 12 So
1t 18 far below the cost of production
I¥ this one maund of jute 1s carried by
rallway from Sabroom to Agartala 1t
will cost less than Re 1 So the trans-
port charge will amount to, say
Rs 3-10 upto Calcutta So deducting
the transport charge upto Calcutta
the producers can get Rs 6 more per
maund

I should like to mention about the
scheme concerning rehabilitation at
Raima Saima It was planned that the
hillocks 1n Raima Saima area would
be levelled down with the help of
bull-dozers and m this way some
80,000 acres of land could be found for
rehabilitating one lakh persons that
18, 20,000 familzes But that could not
be materiahised because bull-dozers
cannot be lifted by air and the semu
permanent bridges could not bear the
freavy burden of the same So the
scheme was abandoned Had there
been a railway in Tripura, the scheme
of e Government could have been

translated into actren long ago Had
there been a ralway in Tripura, the
transport of food amounting to abaut
one lakh ton supplied by the Govern-
ment of India from 1956 onwands
would have been very easy, the
present carrymng cost would have been
substantially reduced, the time would
have been much shortened and
wastage and damage avoided

What 15 the problem of Tripura”
The problem of Tripura 15 the
establishment of industries But with-
out rallway lines 1n Tripura, no mdus
try can be started there So the pro-
blem will remain unsolved Under
the circumstances, allow me to
demand that the link rail hnes from
Patharkandi to Dharmanagar and
the inland rail hines from Dharmena-
gar to Sabroom should be constructed
within the first year of the Third Plan
and during the Third Plan period
respectively

Shri Shankaraiya (Mysore) I wish
to congratulate the Railway Mmistry
on the all-round development they
have shown in the production of logo-
motives and wagons, mechamcal
equipment, putting more raillways
m operation on several lines and pro-
viding of amemties The improvement
in the manufacture of locomotives has
made the country more and more self
reliant and less and less dependent on
foreign countries Taking mto wview
the progress we are gomng to make m
the two remaining years of the Second
Plan and the Industrial progress that
18 to be made in view of the Third
Plan period, the progress that has
been made has to be greatly intensfi-
ed and accelerated and 1t has to be
seen that we¢ are more fit and com-
petent to manufacture and meet all
the needs of the country Therefore,
I wish to «state that more intense
action should be taken to produce and
mmprove these things

Regarding operational efficiency, 1
wish to say a few words No doubt,
there has been an all-round efficiency
taking the general picture m vew.
But if we take mto account the fume-
tionmng n the several Imes and when
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[Shri Shankaraiya]

we come to the Southern Railway, I
will have to paint a differemt picture.
But speaking generally, operational
efficiency as a whole in the country
has increased. But there is a tendency
now, on account of the several
accidents and the criticism that has
been levelled both in Parliament and
elsewhere, for the officers, particularly
on the engineering and traffic sections.
not to take the risk of taking decisions
on the spot quickly. They are trying
to shift the responsibility on to their
superior officers. Unless and until
local officers take the responsibility of
quick decisions, efficiency will not be
there, Many of the works or quick
turnover or efficiency has lagged on
account of decisions not being taken
quickly, So I would suggest to the
Railway Board that they should insist
on local officers taking responsibility,
because if they try to shirk and wait
for the orders of their superior
officers who are in distant places. the
public will be put to inconvenience.
the work will suffer, the trains will
have to run late and so many other
inconceivable consequences would
flow.

Therefore, though the Railway
Board have come to the conclusion
that they are not going to further
reorganise the divisions, I would
still insist that the divisions be so
organised that each division would be
confining itself to less than 1000 miles,
and greater responsibility and greater
powers be given to these divisional
officers and it is seen that efficiency is
maintained. If this reorganisation is
introduced in the administration and
working of the railways, I think we
will improve a good deal and the
public will be greatly benefited. as the
trains can be run more efficiently.

Another point is about the Railway
Act. There have been a several rules
Subsidiary Rules. There is a Railway
Act. There have been a several rules
and subsidiary rules operating. One
hon. member just now referred fo
orders that are issued under the
subsidiary rules for inspection ete. by
the Traffic Manager and others, These

rules and subsidiary rules are not
common in all the Railways—in the
different zones. I do not know why
there should be such a difference, An
attempt was made to make uniform
rules and subsidiary rules for all the
Railways, This particularly, hampers
work when there is mutual transfer
from one Railway to another., Officers
will not be knowing the local rules
and subsidiary rules of the other
Railways and the public will be put
to great inconvenience by different
interpretations. This was considered
by the Ministry and they promised to
introduce common rules and sub-
sidiary rules. But, I do not know how
far it has been effected. This will also
lead to greater efficiency in the
running of the Railways, I hope the
Ministry will look into this matter,

As regards new lines I must con-
gratulate the hon'ble Minister for he
has mentioned in his speech the
Hasan-Mangalore line. He has stated
that the possibility of constructing this
Mangalore-Hasan line will be taken
into consideration, It is no doubt a
gratifying thing. In view of the
pressing need for this railway line
and the greater necessity of this
because of the development of the
port of Mangalore on the western
coast in the Mysore State, this has to
be taken immediately and precedence
should be given to it. This is an
under-developed area in the western
coast which exports so much of
manganese and iron ore and many
other things to foreign countries and
also the west coast products such as
cashew nuts, pepper and coffee, A1l
these have to be transported quickly
and they are earning a Jot of foretgn
exchange When so much of foreign
exchange is being earned by many of
these articles grown in the western
area, priority should be given to it.
And, T hope the hon. Minister will see
that this line is constructed within
these two years, that is within the
Second Plan period itself.

Shri D. C. Sharma
Why not earlier?

{(Gurflaspur):
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Shrl Shankaralya: I want it urgent-
ly; that is why I am pleading for this.

Then, I am sorry to note that no
mention has been made about the
Satyamangalam section. There is a
link that has to be connected from
Chamarajanagar to the Coimbatore
line, covering a distance of about 75
to 80 miles. The cry has been there
for the last 50 years. The foreign
Railways operating then, the S.I. and
M.S.M. Railways would not allow the
State Government to have this
connection. Now that the Railways
have been integrated and we have an
Indian Railway system, this connec-
tion should be undertaken, It I may
say so, when Shri Gopalaswamy
Ayyangar was the Minister of Rail-
ways he promised to undertake it;
and my information is that he had
already ordered its construction, I do
not know what happened to it. The
matter has been agitated by the
people; the work has not commenced
and it has been shelved.

Recently, when the hon. Minister
visited Mysore, the people of Mysore
gave a representation and he knew
the intensity of the agitation that is
going on and the dissatisfaction and
disappointment that the people have
been feeling in that particular area.
Since the matter has been pending for
a long time, I hope the hon, Minister
will give due consideration to that
‘and see that it is implemented at least
in the Third Plan,

If I remember aright, the hon.
Minister while replying to the Budget
Debate last year, mentioned that he
would give serious consideration to
this problem when the 80 million
doller loan from America would be
drawn. Not that some amount out of
that the 90 million dollar loan would
be spent there; but that would relieve
the Ministry of some of the general
funds for construction of fresh lines.
That 90 million dollar loan has been
drawn; and, over and above that,
some other loans have also been
taken. They have been enumerated
on page 14 of the Budget speech.

“Ag the House is aware, we
have since been able to obtain a
further loan of 85 million dollars
from the World Bank.”

“Apart from these loans, assis-
tance has also been received under
the Indo-American Technica] Co-
operation Programme and the
Colombo Plan.”

So, when assistance has come and
when a promise was made that this
line would be given due consideration,
I am sorry to find that no mention has
been made about it in the report; and
it is very disappointing to us. I hope
the hon. Minister will not give any
further room for disappointment and
will consider the matter favourably.

Coming to the Southern Railways,
I have many points to state. I do not
know what is wrong with this
Southern Railway or the southern
zone, It has been disappointing in
many ways. While all the other zones
have been working at a profit and
providing more amenities the
Southern Railway has been running
at a loss of Rs. 6 crores a year. I do
not know the reason for it.

One reason that has been attributed
js that the cost of coal has increased
and that has resulted in the increase
in the loss to the extent of Rs, 3
crores, Except the explanation,
nobody knows whether it is a fact or
not. This requires a deep probe into
the matter. This Southern Railway
was running profitably during the
company days and the Mysore State
Railways was also running profitably;
and I do not know why the Southern
Railway is incurring a loss of Rs. 6
crores a year. It is not a small
matter; it is not a small sum, The
matter has to be enquired into and
proper reasons have to be found as
to where the defect lies and must be
remedied,

Coming to the question of facilities
that have been provided in the
Southern Railway, particularly in the
Mysore area, I would say this, As you
know, Bangalore is a big city and it
has industrially developed. Its popula-
tion is more than double and there has
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{Shr Shankaraiya]
been an mifiux of 'population 1o a very
great extent There 13 a floating

population of nesrly a lakh every
day

An Hon, Member: One lakh every
day?

Shri Shankaraiya. Yes, there are
nearly 100 tramns and hundred of
buses coming 1nto and leaving out of
Bangalore It 1s a business centre and
many industries have been started
there

Mr. Deputy-Speaker: Most of them
must be travelling without tickets!

Shrl ‘Shankeratya The Southern
Railway is not competent enough to
tackle if 1t were to be true

Shn Dasappa (Bangalore)
Mysore Stete, Sir

Mr Depaty-Speaker If the Mysore
people have no other reason to
advance for the loss that the Raillway
18 ncurnng

Not in

8Shri Dassppa. Mysore was really
earning Rs 80 lekhs cvery  year
before integration

Shri Shankaraiya. The railway
stations have not been improved, they
are the same as before I may bring
to the notice of the hon Minister that
there are about 8 to 8 trams leaving
Bangalore every day towards the
Mysore side and they have no over-
head shelter All the train formations
will be m the open, exposed to sun,
ram and all that There has been no
overhead water supply when so mant
people are gomng there

Lastly, I would hke to bring to the
hon Mimister's notice one fact which
1s disqureting to the minds of the
Members of Parhament from Mysore
and also the people of Mysore 1 refer
to the discrimmatory treatment meted
out to the ex-Mysore rallway officers
I1f we take into consideration how
these people are bemng discrimunated
againgt how they have been super-
setled, we will realise how it 1s mnot
only a guestion of tolerating it but it
1s a guestion of exasperation too, as
to how 1t 15 ‘being practised

FEBRUARY 25, 19069 (General Discusswon 3C9¢

I would give only one instance. I
may recall that there was a good
deal of agitation in 1850 when the
integration took place Some of the
Mpysore officers who were gazetted
officers lost their grades and had to
come iwnto grade III or IV and those
who were then included in the class
I and II grades have smce been dis-
criminated agamnst and people from
SIR and MSM rallway have
superseded these Ex-Mysore officers,
in spite of their good confidential
reports For instance, an officer of
the second class who has got good
1eports was entrusted with statutory
audit I do not wish to mention the

names When he turned out good
work the superior officer and the
senlormost officer gave certificates

saying his work was commendable,
appreciable Within two months, a
promotion had to be recommended
and this Mysore officer was ignored
and a junior most officer was pro-
moted to the senior scale The Gene-
1al Manager took objection to the
1ccommendation made and promoted
him to the senior scale The parti-
cular departmental officer had to
dca) with this was opposed to pro-
mote the Ex-Mysore State officer as
a senior scale officer, so he imme-
diately issued an order that the
Mjysore officer should not draw a
higher pay und that the promotion
would bc subject to the Board's con-
firmation Then the officer had to
1otire within a few months and on
the last date of his service, when
he was about to retire, he wrote a
General remark that all the three
Mysore officers werc unfit for pro-
motion to Class I On that report, the
Railway Board acted and superseded
the three Mysore officers by three
others against whom there were some
complaints and notices for explana-
tion had been issued

Shri D. C. Sharma: The others are
also from Mysore

Stri Shankaratya No When they
preferred an appeal, the reason given
was that the mmatter had been decidet
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bv the Railway Board and the Public
Service Commussion. They take shel-
fer like thas Thus the UPSC has also
been deluded I want to bring this to
the notwce of the House, it 1s not a
amall thing Only thus last report of
the officer who had to retire was made
avallable to the Public Service
Commussion Relying on that the
supersession of these officers was al-
lowed Why were the previous re-
eords suppreseed” There has not only
been omission but there has been a
ecommission also The previous re-
cards were not placed before them and
only the last report was placed That
1s how they have made use of the
Public Service Commuission also to
cover their mistakes and differentia-
tion 4

Mr Deputy-Speaker: Such cases
may be taken up with the Minister
mdividually

Shri Shankaraiya: It 1s only one
individual case Sir, That 1s why we,
Members of Parliament from Mpysore
gave an application to the hon Minis-
ter and we are going to discuss 1t with
him unfortunately he fell 11l and had
an accident just after We had some
discussion on this with the Member of
Establishment in the Raillway Board
and he gave certain relief TUnfortu-
nately, he could not give relief n
this case because he had no powers
and the matter has to be discussed
with the Minister We are going to
give this 1n wniting naming the officer
also who has practised such things I
am sure the Minister 1s favourable
and will look into the matter and I
have great confidence and trust m the
Hon'ble Minister and 1 hope justice
would be meted out

Mr Deputy.Speaker: I am sure the
Manuster will discuss 1t ewith the hon
Member

Shri Bhanja Deo (Keonjhar) Mr
Deputy-Speaker, 8ir though the rail-
way authanties at the headquarters
and all over the country have done
a good job standing up to the Second
Plan, yet I could not be very happy

with the financial picture that the
hon Minister of Railways presented
to us the other day I may call it
delicate the most glaring proot of this
18 that the railway development fund
1s lacking in finances The funds
amounting to Rs 82 crares which were
to be taken from this fund to carry
on projects during the Second Plan
period are now bemng charged to the
caprtal at charge probably to avoid
paying & higher rate of interest to the
genexal revenues as had been pomted
out by the Railway Convention Com-
muttee when 1t was appomted Certan
projects which had formerly been
shown as unremunerative had now
been suddenly shown n the explana-
tory memorandum of the Ralway
budget as being remunerative and
their expenditure had been charged
towards the capital at charge, proba-
bly agan to avoid the higher rate of
dividend that they have to pay to the
general revenues

About advances from the general
revenues the Railway Convention
Commuttee pomnted out that such ad-
vances should be treated as temporary
loans and should not be added to the
capital at charge on which four per
cent dividend 1s payable annually The
Railways will pay an interest on thus
loan to general revenues at the
average borrowing rate chargeable to
commercial departments It seems that
this laxity over the expenditure has
not inspired the Raillway Minister to
evolve any means of vigilance over
expenditure and instead the expenses
are supposed to increase this year It
1t true that the trend of working ex-
penses 1n a developing economy may
be upward, but every expansion in
activity should not be actompanied
by an excessive increase m expenses
it 1s high time that some job evalua-
tion and rationahzation of the working
load and the wage structure were
evolved The policy of continuous
mcrease 1n persannel and overhead
expenses at the present rate will
affect the working of the railways It
1s time that an expert committee was
appointed to go into these factor of
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the problem and see how best we
could have increased revenues which
are comparatively less elastic with-
in the plan period or rather within
the period of the last eight months
as has been mentioned by the hon
Railway Munister while making his
Budget speech

The hon Minister has not men-
tioned how the problem of operational
efficiency has to be stopped up nor
has he suggested any speed increase
for the trains and the reduction in
the detention of wagons in yards and
other similar efficiency measures The
Railway Minister pointed out that
this increase in  working expenses
was largely under repairs and main-
tenance expenditure incidental partly
to the steadily expanding railway
assets and partly to various safety
measures taken to minimise accidents
about which there had been great
alarm during the last Budget session
and a threadbare discussion 1n this
House The detaills however reveal
that Rs 2 71 crores will be spent on
staff covermmg cost redustribution of
posts in certain cadres, etc and on
staff temporarily sanctioned for pre-
Immmary work of change-over to
metric system apart from the staff
for certain other categories In spite
of the fact that they had to spend
1in 1958-59 more than the Budget the
revenues fell short to the extent of
Rs 131 crores This was mainly
due to the decline in both passenger
earnings and goods earnings There
was a short-fall of Rs 8 43 crores In
passenger earnings and Rs 4 67
crores m freight earnings As has
been pomnted out by the Railway
Minister the fall was partly due to
an 1mpact of rise 1n the cost of hiving
and employment situation, but 1t can-
not be said that this fall in passen-
ger earnings was all due to that
There were improved amenities for
passengers but yet, I am sorry to
say that the people took to travel
by buses, because they thought they
could not pay for the higher fare bull
that the railways had been imposing
on them

The very fact that the railways
have not been able to divert traffic
from the road transport routes indi-
cates that there 1s something very
wrong in their working I take this
opportunity to pomnt out that the
short distance carriage by the road-
ways increased during the last two
years People find it convenient to
go by buses if they want to travel
small distances, because the number
of trains plying between places at
short distance 1s very small There-
fore, I would suggest that short
distance tramns to feed the regions of
heavy trathc should be orgamzed.

Similarly, the freight rate for short
distances 1s higher considering the
services of the roadways in  which
case the goods are earried from one
market to the destination They
casilly attract more traffic If the
railways can organize the delivery
system 1n case of bigger stations at
least, 1t will help the raillways 1n
two ways fust, 1t will add to theiwr
revenues and sccond, 1t will rehieve
the congestion 1n the godowns at the
stations

There 1s lhttle disagreement with
the measures for improving the
revenues by means such as preven-
tion of tickelless travel, effective steps
against thefts, neghigence, etc In
fact the revenues of the railways will
considerably improve 1f ticketless
tiavellers are prevented and condi-
tions created for reduction m pay-
ment of compensation on account of
damages

The budget speech reveals that the
Ruailway Board 1s scrutinizing the
statutory provisions relating to the
responsibilities of Railways as car-
riers of goods It will be recaled that
the Railway Freight Structure En-
quiry Committee had recommended
that the raillways should assume the
responsibility of carriers within one
year of the implementation of the
freight structure The Railway Minis-
ter has been rather vague on this
point and has said,

“As these recommendations of
the Commuttee have far-reaching
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implications it will take some-
time to finalize Government's
decision on them and the Com-
mittee 1tself has recommended
time for such examination”.

It is implied by this the Govern-
ment, after having brought into effect
a new freight structure are not now
very anxious to assume common
carrier lhabilities? But it is high
time that they did so because of the
higher freight structure that they
have implemented with effect from
1st October, 1958.

A happy feature about the freight
structure 1s that the Minister has
promused to consider the carriage of
the goods which was earning foreign
exchange for our country, but due
to the raised freight structure they
have not been able to compete with
other foreign markets. In this re-
gard, the hon. Railway Minister has
s#1d that nine items have already
been notified which will receive consi-
deration. I do not know if man-
ganese ore comes under this category,
because that has been a very good
foreign exchange earner for our
couniry From the area I come from,
there 1s a big extraction of this
mineral which has dwindled since
last year because we are not able to
compete with the foreign markets
which are growmg in Brazil and
South Africa Therefore, I would
urge on the hon Railway Minister
to consider sympathetically the case
of this trade so that we may be able
to retain for our country the markets
which were being fed by the man-
ganese ore from our country.

About the delicate nature of the
railway finance, again I may be per-
mitted to say that the anticipated
net surplus of Rs. 2119 crores for
the budget year of 1959-60 gives
cause for concern, because in calcula-
ting this surplus it does not appear
that the Railway Minister has taken
into consideration the possible burden
that might be placed on the railways’
finance as a result of the recommen-
dations of the Pay Commisgion. This

only means that the railways will
have to depend more and more on
general revenues of the Government
of India for their development and
expansion programme. Railways have
an assurance to increase demands
for transport capacity from the new
steel plants and the existing ones
which are going to be expanded, They
will have the monopoly of this traffic.
Coal raisings also are bound to in-
crcase It 1s, however, doubtful
whether these expectations will come
true, in view of the comparatively
stagnant state of yndustrial produc-
tion which was only about two per
cent higher than in 1857 as against
about eight per cent during 1955-56.
Unless there 1s substantial improve-
ment in the coming years, the ex-
pectations of increased revenues may
not materialize.

There is a very important issue
which has been raised by the Rail-
way Minister He has exaggerated the
competition from the road transport
services Smmilarly, our shipping
companies have been complaining
that there is undue competition
between road transport and shipping
and the railways That is why it is
very neccessary that we should have
an integrated policy for shipping,
railways and road transport so that
there 1s no duplicating and undue
competition among each other but
that all are combined for the deve-
lopment of the resources of our coun-
try which are essential for the growth
of our third Five Year Plan.

I may suggest here that coastal
shipping should be developed in the
ghat areas, especially in the eastern
and western ghats where, due to difi-
cult terramn and natural features, it
is not easy for the railways or the
roads to meet the requirements for
the development of those areas In
these areas particularly I would sug-
gest that coastal shipping should be
encouraged because the freight in
shipping would also be cheaper than
in the railways and road transport.
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After having dealt with the gene-
ral structure of our railway budget,
with your permisison I might digress
to some of the local problem. First,
I will mention about the railway sta-
tion which connects the district head-
quarter of my district, which 1s situated
at about 72 mules from the railway
station, as well as the sub-divisional
headquarter called Jajpur m Cuttack
district. This Jajpur Keonjhar Road
station 1s very amportant n  this
respect that it has to cater for the
requirements of Keonjhar district as
well as the very rich Jajpur sub-
division of Cuttack district. Besides,
this station 1s growing fast in impor-
tance, because chrome ore and iron
ore are loaded into the railway from
this station. Moreover, the Govern-
ment of Orissa are contemplating to
set up a ferro-chrome plant in the
very near vicimty of this place. That
1s why the importance of this station
is growing considerably

But I am sorry to say that though
stations of lesser jimportance than
this station have been developed,
unfortunately, the South-eastern
Railway have not paid enough atten-
tion to the growth of this station
Recently two new tracks have been
laid there for which an overbridge
has been constructed, but the main
railway hine which 15 nearer the goods
shed and which caters for the town
which is on the other saide of the
track is not yet connected with a rail-
way overbridge.

Moreover, the siaff at this station
{48 not up to the requirements. As 1
bave said, this station 1s fast grow-
ing in importance due to the load-
ing of the iron and chrome ore, but
the staff there is not adequate and
that is why they have to work over-
time. Though the staff number 46,
there are not adeguate gquarters for
them Only about 14 quarters exist
at present. Besides, though the tele-
phone exchange is only a mile away
from this place, the railway station,

which is growing in importence is
not yet connected with a telephone
line. As there is a telephone connec-
tion, it would facilitate communica-
tion between my district headquar-
ters, which is 72 miles away and the
sub-divisional headquarters, about
which I have already mentioned.
Then, though recently water tap
faciity has been provided in the
station, T am sorry to observe that
this protected water-supply has not
been made available in the quarters
of the raillway employees living
there.

I want to say something about the
Pun Express, which 1s the important
raillway link between Orissa and the
important city of Calcutta But un-
fortunately, more often than not, this
tram runs late and even 1if this train
arrives only about 20 minutes late
at Kharagpur, 1t 1s detamed for over
four hours, because the local tra-
ffic has precedence over this tram.

Similarly, I will mention about
another tramn connection between
Patna and Tatanagar—ihe Tatanagar
Express. Formerly, there was a pas-
senger train betwcen Patna and
Tatanagar But this passenger tram
was faster 1n those days in this res-
pect that anybody could go from
Tatanagar to Delh; in 30 hours But
now, with the express service, the
journey takes 36 hours I cannot
understand why when there 1is ex-
press service, it should be slower
than the passenger service of those
days Probably 1t 1s due to the fact
that this express train does not con-
nect the Delhi-Kalka Mail.

I have one point more about ano-
ther important mineral extraction area
1.e. Badampahar area, which 1s very
near my constituency in Keonjhar
district  Unfortunately, there is no
fast passenger traffic connecting
Badampahar with Tatanagar. I hope
this would be considered by the hon.
Railway Minister,
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Finally, I will conclude by quoting
from the Railway Minister's own
speech:

“I have no doubt that the
House will join me in wishing
well by the Railwaymen in the
year to some end in the further
future ahead”

In this, I am sure the whole House
18 behind him, because of the magni-
fioent work they have done during
this Five Year Plan period to cope
with the national development and
the huge structural programme which
they have undertaken
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Shri Elayaperumal (Chidam-
baram-—Reserved— Sch Castes): Mr
Deputy-Speaker, Sir, I rise to support
the Railway Budget I also want to
congratulate the hon Railway Minis-
ter because he introduced a new
system for the raillway staff’s
children’s education and also allowed
more funds for the children’s educa-
tion and the construction of hostel
buildings He has also submutted
a surplus budget though there 1s a
shortfall 1n income without any addi-
tional taxation on the passengers

So many hon Members spoke
about the administration and the
staff’'s condition I only want to
pont out that a parcel clerk 1s
getting more than the station master.
1 know and on the Southern Railway,
so many Assistant Station Masters
and Station Masters told me this A
parcel clerk, who 1s working underx
the station master, 1s getting more
than the station master So, some-
times 1t 1s very difficult to control
the staff who 18 getting more than
the responsible station master So, I
request the hon Minister and con-
cerned authoritieg to look into this
matter. Then only you can control
the staff at the statioms.

1 want to mention enly five points
about Madras State which has been
neglected during the last seven years,
that 18, from 1982 to 1959 I have
heard seven budget speeches by
various Railway Minusters, but I was
disappointed My first pont 13 about
the Tambaram-Veillupuram electri-
fication scheme which wag 1ncluded
in the Furst Five-Year Plan and was
not given proper attention My second
point 1s about the construction of a
new line from Chinnasalem to
Chingleput v Kallakurichi-Thiru-
vannamala: and Wandiwash in North
Arcot District My thuird Point is
about the Construction of a new line
from Salem to Bangalore vz Hosur
My forth point 1s about the doubling
of the line from Virudachalam 1to
Salem My fifth point 13 about the
remodelling of stations

I want to say something first about
the Tambaram-Villupuram electnfi-
cation stheme The scheme was re-
commended and submitted before
Independence, that 1s, before 1947, by
the South Indian Railway authorities
They also mentioned in thewr report
that 1t will work remuneratively
Anyhow, 1t was accepted by the
Raiway Board and the Planning
Commusion. The then hon Railway
Manister, Shr1 Lal Bahadur Shastr,
also mentioned the scheme and pro-
mised 1In his 1955 Budget speech that
it will be included 1n the Second
Five-Year Plan and finished by 1958
The Railway Board first asked the
Madras Electricity Board whether they
were willing to supply electric power
to run this line The Madras Elee-
triaty Board sent their report in the
year 1956 and they agreed to supply
power to run these electric traine.
When they took up this plan, the
Railway Board decided to run these
trains with DC current Then all of
a sudden—I do not know the reasson
why—they changed¢ thewr views and
requested the concerned autherities
to drop the whole matter and ins-
tructed them to prepare a new plan
of running the traung with the help
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of AC current 1 do not know why
they first accepted it. Anyhow, this
scheme was included In the first
stage our Government sanctioned
Rs 18 lakhs, that 1s, for the electr:-
fication work of the main line from
Egmore to Tambaram Then our
Government sanctioned Rs 350 lakhs
for the main lines’ electrification
work from Tambaram to Villupuram
The time limit to complete the work
was also fixed It was to be comple-
ted by 1858 Anyhow, I congratulate
the hon Railway Mimster, because it
was not forgotten totally and at least
it was included in the Second Plan
tnd iney santhoned sume  arhount
But I want to tell the Government
and the concerned authorities that 1t
1s not fairr It 1s unfair and unjust
After 1958, so many schemes for
electrification were included m the
Second Five-Year Plan on the
Eastern and South Eastern Railway
Some have been completed and some
schemes are progressing What are
the main reasons for this> When
you accepted this plan in 1955, when
at was included and also when you
fix a time limit, that 1s, 1858, then
all of a sudden why do you leave
out that work? I do not know the
reason for that My second pomnt 1s
about the construction of a new lLine
from Chinnasalem to Chingleput via
Kallakurichi-Wandiwash ~ Thiruvan-
namalai This line connects more
than three districts In the whole
of Madras State there are only two
districts which are very backward—
one 1s the notorious Ramanathapuram
and the other 1s the South Arcot Dis-
trict Sir, m the South Arcot and
North Arcot Districts so many bat-
tles took place during the days of
the Karnatak Nawabs and in the
British period Property people were
looted and ruined, as history will
show That line was recommended
in the year 1939 by the Madras Gov-
ernment in the British period Un-
fortunately, that matter was dropped
due to World War II Agam, 1n the
year 1949 it was recommended by
the Madras Governinent, and the
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goncerned district local bodies also
pccepted to share the cost to some
extent For this Ime

8bri Jadhav (Malegaon)- Sir, it is
very pitiable that on the very first
day there 1s no quorum in the House

Mr. Deputy-Speaker: Order, order,
The hon Member may resume his
geat The Bell 1s being rung-—now
there 1s quorum The hon Member,
Shr: Elayaperumal, may continue his
speech

Shri Elayaperumal: Sir, for this
line the traffic survey was conducted
in the year 1954-55 The engineering
survey was also conducted But it
was dropped The then Minister in
the year 1955 mentioned 1n his budget
speech and also promised that this
line will be included in the Second
Plan period But, Sir, our Govern-
ment spent Rs 432 crores in the First
Plan period They also allotted
nearly Rs 900 crores for the Second
Plan period for construction of new
lines in our country May I request
the hon Minister to tell us, from
the year 1952 to 1959 how many new
lines were constructed in the residu-
ary Madras State, how many disman-
tled lines were taken up for re-cons-
truction work and how many lnes
were taken up for doubling the lines

Sir, this line 1s situated between
Salem and the Neyvel lignite area
On page 92 of the Indo-US Techni-
cal Co-operation Report they have
sard

“The Salem 1ron, copper,
aluminium ores will be more
useful and remunerative for
commercial and economic use
It 1s very difficult to send coal
from North India to Salem plant
to utilise the said munerals for
our nation’s use”
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Our Government has sanctioned more
than Rs 60 crores for the lignite
project 1t 13 going to erect a briquet-
ting plant in that area From that
briquetting plant, we can get more
lignite coke and we can send 1t from
Neyvelh to Salem This Line not only
connects those three districts, but
also the Salem district. This 1s a
very mmportant line 1 request the
hon Minster to look into this matter
and do the needtul

Some Hon. Members: The Mmnis-
ter is very near

Shri Elayaperumal: I want to say
something about the construction of
® new lhine from Salem to Bangalore
There was a line between Hosur and
Morappur That line was removed 1n
the Great World War II From 1952
to 1869, so many dismantled lnes
were taken up and rectified But, not
even a single line was taken for re-
construction from the Madras State
This 1s the only line dismantled in the
Madras State The station buildings
hand posts, yard stations are in good
condition for use There 1s no neces-
sity to acquire land Even now the
land belongs to our Raillway depart-
ment It was not at all transferred
either to the State or to the concerned
Revenue authority The Salem
Bangalore line connects two States,
Mysore and Madras Already there 1s
a line betwecn Salem and Hosur We
have to construct only 30 to 40 miles
of new line from Hosur to Bangalore
and that too, metre gauge line I
request the Government to consider
this So many representations were
made from 1939 to 1959, that 1s, nearly
20 years From this area so many
memoranda were sent by the people
and the local authorities also I request
the Government to consider this also

Then, I want to say a few words
about doubling the lme from Vridda-
chalam to Salem The Vriddachalam
Iine is situated between Neyveli and
Salem I mentioned earlier that in
Salem there is scope to erect a steel
plant sand an alummium plant also

853 LSD—8

One gentlemsn Mr Venkiaswamy
Naidu from Coimbatore 18 willing to
start an alumimum plant m BSalem
Experts were called and alumunium
ores were tested by Italian experts
and they gave their good opimon
They also said that 1t will work com-
mercially So, we can send hgnite
coke from Neyvel vz Vriddachalam
to Salem In the Indo-US Technmeal
Co-operation Report, m page 82, it 1s
said that due to transport difficulties,
Madras receives only 2 milhon tons
of coal as against its annual needs of
3 million tons The cost of coal, some-
times, 15 double and sometimes 1n
some areas 1t 1s four times So, I re-
quest the Government to consider this
also

Regarding remodelling of stations, I
want to refer to three stations The
first 1s Vadalur, between Cuddalore
and Vriddachalam It is a pilgrim
centre for the Hindus 1n South India
There 15 an annual function there
when nearly five to six lakhe of
people gather there to worshuip Lord
Ramalmga and attend the Jyot
function The station 1s very small
and does not accommodate more than
a hundred people So, at least some
amount should be allotted for the
construction of retiring rooms and
other facilties there

Then I wish to mention
Rameswaram You know that from
all over the country people go to
worship there and have a bath in the
ocean, that 18 the Indu Maha Samu-
dram In that station which 1s 1n a
big pilgrimage centre there is no
refreshment stall Similarly, at
Pamban also, which 1s & junction,
there 1s no waiting room The town
18 electrified, but the station is not
electnfied

So, this 15 the condition of Madras
State So, I request the hon Minis-
ter and the authorities concerned to
do the needful Otherwise, it will
give room to the anti-social ele-
ments in that State who are saying
that the North is growing and that
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{Shri Elayaperumal]
the South is neglected. So, I request
once again that Government may

qifwaf #Y ¥aw ¥ Twy W A
wfew il & FIT #35 T I €0

consider this case.

ot udr Taz Wit (gemr)
JqTeRe WA, AN AN 7w 7
8% e—~%o ®T Y WT qwe yw fwar ,
I ¥ T A & w14 A faiewe
ArE § Wi & fawwr w1 7qww W)
WRTAT AMIT T GFAT § | 7 A7 AGY
T WELTHATC FT HGT §, Tg AT GRATHF
T g AR w7 aw K ogR R,
Afew s Rar o, @Y T & faww §
o A7 9T et #y forma FAE
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9F€ T §, N F wgr <Y Tt AW
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g A% ATE, XY AT, § AT, q9 0@
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@R F 9@y o v g wifE
fawrd aga § 1 s e §, aY 39
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% W A3 9% § | g 9% WA
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), T e & cu e S aw & o
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[sft aofx fag witfom]
A ok wrereh o v g R
are wreTe €, arTeTY § Wik R
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o X AY ag A e § Wi
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e A 1 A FH =
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fear v qaEETT F | g W@ oow {
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g 1o3fer faragd frow getsto
w1t gy o% Aq sfir #r 3w7 ¥ fear
o §

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): The hon.
Member seems to be making whole-
sale allegations without eny proof
whatsoever

Mr. Deputy-Speaker: He says he has
got every proof and he takes the res-
ponsibility tor all the consequences. 1
have warned him once, twice. He says
he 1s responsible for whatever state-
ment he 1s making and he has got
proof of the same. If he had that, he
ought to have given notice to the
Minister also who perhaps might have
been ready But I have warned him
that he shall take the responsibility
for what he 1s saying

Shri S. V. Ramaswamy: You will
be pleased to satisfy yourself whether
the hon Member 1s not abusing his
privilege

Mr. Deputy-Speaker: Now, when
the hon Member says that he would
be responsible and that he has made
enquiries, what further can I do in
this case? I can only warn him that
he must make himself sure. He says
he has got all the proof and he is res-
ponsible for all the consequences

Shri S. M Banerjee: You may
accept the challenge

Shri Arjun Singh Bhadauria: Yes;
let that challenge come

1 - . .

¥ fiedy ferdiw safaq a7 At ¥ W
& Aify gadfy T w3 § | Q@ ew
T EaY Fegm d e v W
wad 2 & FmE F0 §, WC W
W F qrar FTX are) oY gfowd e

+As ordered by the chair. Expunged.
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[t sy forg ]
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Shri Naushir Bharucha (East Khan-
desh): On a point of clarification, I
want to know this In view of the
fact that the hon. Member Shri Bha-
dauria did not persist in continuing
his allegations against a General
Manager, may I know whether the
portions telating to that allegation
will stand or will they stand deleted?
In view of what you have sid, he
did not pursue the matter.

Mr. Deputy-Speaker: I am also
thinking over it and I will deciden &
minute or two.

Shri M. 8. Murty (Golugonda): Sir,
I congratulate the Railway Minister in
presenting a Budget that is acceptable
to the whole House 1 also congratu-
late him in obtaining self-sufficiency
in the matter of rolling stock and also
in the matter of significant increase in
domestic production of railway equip-
ment such as signal equipment and
pressure castings, etc. He has refer-
red to the slight fall in goods traffic
in his Budget speech because of the
rail-road competition and I heard that
there is going to be a conference
between the Transport and Communi-
cations Ministry and the Railway
Ministry to have a look into the
matter, and I reQuest the hon. Minis-
ter not to interfere with the road
traffic because that caters to the needs
of a number of out-of-the-way stations
also

Coming to the regional imbalance, I
am constrained to say that the South
has been neglected for the 1last so
many vears. There is not a single
new railway track coming up in any
of the southern portions. Also, there
are large tracts which demand the
early attention of the Railway Minis-
try.

We have been demanding a separate
zone for Andhra Pradesh, and this
demand is not made from any paro-
chial or regional consideration. It is
purely an administrative matter. After
a new administrative unit. has been
formed, as Andhra Pradesh, new
troubles have come up We have got
to attend to three zones: one is the
South-Eastern zone, the other is the
Southern Zone and the third is the
Central Zone. It is becoming very
difficult to go to these three zonal
officers and represent our difficulties
to them. They are not in a position
to avpreciate our difficulties. And this
is the reason for our demanding a
separate zone for Andhra Pradesh: it
is not demanded with an wulterior
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motive or with any regional or paro-
chial outlook,

I would plead for a better connec-
tion from Hyderabad to Whaltair and
from Hyderabad to Madras and also
from Hyderabad to Bombay. Hydera-
bad being the capital of Andhra Pra-
desh, it requires speedy communi-
cation from all these places. From
Waltair to Hyderabad, it is only about
420 miles and the trains are taking 22
hours to reach Hyderabad according
to the time-table, and when the trains
are late, it takes some three to four
hours longer, and the trains are late
almost every day. There are two
express trains runnmng from Hydera-
Yad side: Yne Puri-Niyderdoad express
and the Howrah-Hyderabad Janata
express. They generally come very
late and they halt at every alternate
station and they go from there very
late. They are takgng much of the
time of the passengers also. There-
fore, 1 request that some fast trains
may be given for this section of the
railway in that region

Another thing 1 want to stress is
that there has been an agitation for a
new line between Waltair and
Hyderabad connecting Kazipet v
Bhadrachellam and Kothagudium
mines We have been agitating for
that, and i1n the last year's debate on
the railway budget also we have been
referring to this question. I request
the Railway Minstry to take up this
question and proceed with the survey
of this area

1 am glad that the Railway Minis-
try have come forward to sanction the
survey of Bailadilla to Kottavallasa
for a new line, opening up the Danda-
karanya area. Along with that, 1
request the Ministry to carry out a
survey of the line from Waltair to
Kazipet connecting Hyderabad by way
of & shorter route. It 18 not because
of any shorter route only but the area
contains a lot of mineral deposits such
as coal, manganese, iron ore, mica and
also calcium. So, to exploit the
natural wealth of this region, it is
necessary that there must be a sepe-
rate railway track in this ares.

Another thing I want to press is
that we should have a railway line
conpecting Kazipet with Nizamabad.
That has also been a long-pending pro-
blemt which I request the Railway
Ministry to tackle immediately.

shri T. B. Vittal Rao: Via Rama-
gundam.

spri M. S. Murty: Another pro-

sgl 18 to connect Macherla with
Hyderabad. They wanted to have a
connection between Macherla and
Kazipet also, and Macherla to Hydera-
bad connecting Nalgonda dustrict.
There has also been a proposal to con-
nect Raichur with Nalgonda and
Khammameth, I request the Railway
Mipistry to take up these lines and see
that they are implemented quickly.

Then I come to another aspect which
1s most important. In the Singareni
coliseries, the coal movement has
beept going on at a higher rate. Now,
there 1s only a single line between
Bhadrachellam Road und Dornakal.
1f that lne s doubled, traffic will
increase  and the people will very
much appreciate the benefit of a
double line

17 nrs.

Mr  Deputy-Speaker: The hon.
Member might continue tomorrow.
1 had just warned the hon. Member,
Shr# Arjun Singh Bhadauria, that he
should not make defamatory state-
ments against persons who are not
present here Rule 353 lays down
clesrly that,

«No allegation of a defamatory on
meriminatory nature shall be made
by 8 member against any person un-
less the member has given previous
intimation to the Speaker and also to
the Minister concerned so that the
Mipister may be able to make an
investigation into the matter for the
purpose of a reply.”

It the hon. Member had such inten-
tions to bring forward such allega-
tions, then he ought to have given
notjce to the Speaker and also to the
Mipister. Then these things might
have been considered and they would
have been ready for the reply.
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Br. Deputy-Speaker]

Now I feel that unwarrantedly state-
‘mients have bBeen made without notice
and-~as has been suggested by Shri
Bharucha, those portions should be
deleted. I agree with him and I
direct that those portions that refer to
particular or individual Ministers or
officers be expunged. I also ask the
Press to take notice of that.

Shri Braj Raj Singh (Firozabad):
Can we not say something about the
Ministers?

Shri Rajendra Singh: You said that
if a Member intends to bring out some
allegation against somebody who is
not a Member of this House or who is
not present here to answer it, in that
case, the Member has to give prior
notice to the Speaker as well as to

the hon. Minister, so that adequate
reply could be given to the Member.
I want to know what is the time
before which that notice has to be
given,

Mr. Depuly-Speaker: No time is
fixed for that. I invite the .attention
of the hon. Member to Rule 333. He
might read 1t and then if he has any
‘doubts, it ecan be discussed.

The House now stands adjourned
till 11 A.M. tomorrow.

17.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
February 26, 1959/Phalguna 7, 1880
(Saka).
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ORAL  ANSWERS
QUESTIONS

S.Q.
No.

622.
623,
624.
62s.
626.
627.
628.
629.
630.
632.
633.

634.

DAILY DIGEST

[Wednesday, February 25, 1959/Phalguna 6, 1880 (Saka))

WRITTEN ANSWERS TO
QUESTIONS—contd.

TO

Subject

Reorganisation of Se-
condary Schools
Andaman and Nicobar
Iglhnds Advisory Coun-
c . . .
Coal Production . .
Launching of Rockets
Restrictions on Travel
Abroad .

Tagore Birth Cememr
Celebrations . y
Income from Hindu
Religious Institutions
Higher
Institute
Reconstitution of Law
Commission

Indian Law Institute
Reports of Commissioner

for Scheduled Castes and
Scheduled Trnbes

Steel Equalisation Fund .

Technological

S.N.Q.
No.

4. Wage Board for Sugar
. . 2870—74

WRITTEN ANSWERS TO
QUESTIONS .

S.0.
Ne

631.
63s.
636.

637.
638.
639.

640.

641.
642.

643.

Islands
R

Industry

Loss in Defence Stores
Legal Aid to the Poor

Colliery 1n Rajur (Bom-
bay State)

Qil India (Private) l.td. .
Prohibition

Survey of Base Metals in
Hilly Districts

Subsidy to importers of
Steel Equalisation Fund .
Indian Students in U.K.
Welfare of Scheduled
Castes, Scheduled Tribes
and other rd
Classes

Suthanthira Tlmxl N-d
Conference . .

Andaman and Nxcobnr

. 2831—74

CoLumMNs

. 2831—34

. 2834—-36

2836—39
2839-40

. 2840—43

284348

. 2848—31
. 2851—56
. 28§6—60
. 2860—62

. 2862—65

2865—70

. 2875—2943

2878
2875

2875-76
2876
287677

2877

2877-7%
2879

2879-80
2880

2880

SQ.
No.

64s.

646.
647
648.
649.

65C
651,
6s2.

653.
654.
655.

656.

657.

658.

659.
660.
661,

662.

U. S.
No.

843.
844.
845.

846.

847.
848.

849

850

Subject

Flood-affected People
of Tripura . .

Sale of Industrial Scrap .
Pilot Insurance Scheme .
Mica Survey

Appointment
Court Judges

Folk Music .
Hindi Encyclopaedia

Cumulative Time Deposit
Scheme . . .

Boundary Disputes
Sea Fishing Dispute
Assaulton Shri Bhnum

of High

Gawsre . .
Purchase of lron and
Steel . N .
Conmbl.mon to Share

Steel (Private) Ltd. .
Orissa Government and

the Hindustan Steel
(Private) Ltd.
Investigations of Indmn

Ocean Bed . .
National Memorial at

Jallianwala Bagh
Audit of Income-tax
Receipts .

Hindiin States
Q.

Russian
Bhilai .

Income Tax Arrears .
Demonetisation of Coins

Pinjore Garden in
Punjab . .

Punjab Tribal and Back
ward Areas

Engineers in

Treasuries in Delhi .

Power sources in Southem
Regions . .

Recognised Umom in
Defence Installations

uarters for Emplo
h? Ordnance Flctogiuyu.‘
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2880~81
2881-82

2882
2882-83

2883
2883-84
2884~85

2885
2885~86
2886

2886-87

2888

2888-89

2889
2890
289091

2891
2892

2892-93
2893
289394

2894

2895
2895

289596
2896
2896



3073

WRITTEN ANSWERS. TO

+{ DamLy DicEsT )

QUESTIONS—contd.
USQ Subject CoLumMNs
No.

8s1, Steel production 1n Or-

dnance Factones 2897
852. Fixation of Pay Scales

of M.E.S. Employees . 2897-98
8¢3. Institutes for  Tmnbal

Students in Bombay 229899
854. State Homes in Bombay . 2899
855. Grants to Panjab Um-

versity . + 2899-2900
8¢6. Indian Council for

Cultural Relations . 2900
857. Foreigners in Darjeeling 290001
858. Oil survey in Punjab 2901
859. Scholerships 2901
860. Flood Control schcmes

in Adampur . . 2902
861, Iron, steel and  coa!

for Punjab . . 2902~03
862. Merit Scholarships for

Scheduled Caste Stu-

dents . N . . 2903
863. Mixed Colonies . 290304
864. Harnan Welfare 2904
865. Foreign Exchange « 2904-0S
866. Collecuon of  Central

Taxes and duties in

States 2905
867. Settmg up of steel plant

in Bombay State 2995
868. Reservanons for Sche-

duled Castes and Sche-

duled Tribes . 2905~06
869. Meetings of Punjadb

Regional Committees 2996
870. Model School for the

Orthopaedically Handi-

capped 2906—07
871. Committee on Customs

Procedures and Organisa-

tions . . . 2907
872. Kerala Jenmkaram Pay-

ment (Abohition) Bill 2907
873. Uniform price for steel . 2908
874. Vacations in High courts 2908
875. Joint I.LA.S. Cadre for

Delh:  and Himachal

Pradesh . 2909
876. Importof steel . »  2909~I0
877. Technical Education

Grants to Kerala . 2910
878. Cultural Missions « 29I0-I1
879. State Bank of India 2911
880. Central Rubber Research

Ingtitute 2911

WRITTEN ANSWERS TO

QUESTIONS—contd.

U.sS.Q
No.

881,

882,
883.
884.
88s.
886.
887.

888.
889.
890.

801
892,

893.

894
89s.
896
897.
898,
899.
900

901.

902.

903
904

90s.
906.
907.
908.

Subject

Post-matric Scholarships
for Scheduled Castes n

M.E.S. Constmcuon
ttee

Funds for

Calamities

Expansion programme of
Mysore Iron and Stecl
works

Indian students abroad
Pension cases

Indian records 1n Forelgn
Countries . .
Foreign Exchange
travel abroad
Lxgnne n Neyvch and
‘Warkal.

Civihan worken m Air
Force . .
I.A.S. School

Demohtion of Huts 1n
elhi .

Natural

for

Information from States
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COLUMNS

2012
2912~13
2013
2913 14
2914-15
291§
291§
2915-16
2916-17

2917

. 2017—19

291920

regarding Scheduled Castes

and Scheduled Tribes

Financial powers of the
Administrative  Ministries
Mysore Central Excise
Collectorate .

Prisoners 1n  Manipur
Jail . . . .

Leave Rules
Cases pending mn Sup-

reme Court and Calcutta
High Court

Manipur Excise Depart-
ment
Seizure of Indxm Cur-
rency

Scheduled  Caste and
Scheduled Trbe agncul-
turists

Education Ministers Con-
ference in Dellm

Purchase of lathes

Rural University mn
Andhra Pradesh

Unhealthy Tract Allowa-
ces .

Scrmunars for traming of
teachers .

Enforcement  of Debt
Act in Himachal Pradesh

Scholarshups

2920
292021
2921-22
2922
2922
2923
2923

2923-24

292425

2925
2925-26

2926
2927
2927

292»
292%
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WRITTEN ANSWERS TO
QUESTIONS—contd.

UsSQ
No.

909,
910.
or1.
912.
913.
914.

915,
916.
917.
Qi
919.

920.
921.
922.

923.
924.

925.
926
927.

928,
929.
930.

931.
932.

933.

934.

PAPERS LAID ON
TABLE .

Subject

Iron Ore Deposits
Indian students sbroad
Carsand Motor Cycles .
Special steels

Bharat Darshan Yatra
Smugghng of Liqud
Gold .

Water scarcity in Delhn .
Fire in Agartala .

Conference of Ordnance
Corps Ofhcers . .

Vulation of  Faotewgn
Exchange Regulation Act

Panchayat-ghars in Hima-
chal Pradesh

Post-matric  scholarships
Cultural Pageantry

Indian Science
gress

Theft of Military equip-
ments

Lok Sahayak Sena Camps
m Madras State
Cultura! Scholarships
Nepalese students
Insurance Premium paid
on Policies taken out by
Government

Vigyan Mandirs

Coal
CARE
Pun)ab
Income-Tax
ment
Central
ment

Directorate of Technical
Development and  Pro-
duction

Indian Cricket

Con-

Programme 1n
Depart-

Excise  depart-

THL

The following papers were laid
on the Table —

()

A copy of each of the

following papers under sub-
section (1) of Section 639
of the Compames Act,
1956:~—

(1) Annual Report of the

Neyvelh Lignite Cor-
poration (Private) Limited

{ Daxy Digser !

CoLUMNS

2929
2929
2930
2930
2930-31

2931
2932
2932

2933
2934
2934-35
293s
2936
2936
2936—37
2937

2937-38
2938

293F
2935-39
293940

2930
2940-41
2941

2942
2943

2943—4s

PAPERS LAID ON THE
pABLE—con(d.
for the year 1957-58

along with the Audited

Accounts.

(u) Areview bythe Govern-

ment of the above Re-

port

(2) A copy of each of the
following papers .—

(1) Fourteenth Report of the

Law Commission on the
Reform of Judicial Ad-
ministratio! (Volumes
I and II).

(1) Summary of Recom-

¢

mendations of the Re-
port.

tions of the Report

) A copy of Notification No

G S R. 20§, dated the 218t
February, 1959 under
sub-section (2) of Section
3 of the All India Services
Act, 1951, making certain
further amendment to
Schedule III to the Indian
Police Service (Pay) Rules,
1954.

{4) A copy of each of the fol-

lowing Nouficauons under
sub-section (4) of
43B of the
Act,
of the Central Excises and
Salt Act, 1944 .~

M GSR No

section
Sea Customs
1878 and Section 38

148, dated
the 7th February, 1959,
making certain  amend-
ments to the Customs and
Central Excise Duties
Refund (Fixed  Rates)
Rules, 1958

(1) G.S.R. No. 149, dated

the <7th February, 1959.
making certan amend-
ments to the Customs and
Central Excise Duties
(Brand Rates) Rules,
1958.

(5) A copy of each of the

following Notifications under
sub-section (3) of
43B of the Sea Customs
Act, 1878 —

(1) G.SR. No. 150, dated

section

the 7th February. 1959,
making certain amend-
ment to the Customs
Duties Drawback (Fixed
Rates) Rules, 1958.

3076

CoLuMNS

(1) Classified Recommenda-
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PAPERS LAID ON THE
TABLE—contd.

() G.S.R. No. 151, dated

the 7th February, 1959,

certun amend-

ment to the Customs

Duties Drawback (Brand
Rates) Rules, 1958.

(lii) G.S.R. No. 169, dated
the 7th February, 1959.

@iv) G.S.R. No. 170, dated
the 7th February, 1959

(v) G.SR. No. 185, dated
the 14th February, 1959

(vxt)hG.S.Rh lt;l% 186, dated
e 14th February, 1
cont: the C:xst%sn?:;
Duties Drawback (Hand
Inflators) Rules, 1955

(6) A copy of Notification No,
G.S.R. 191, dated the 14th
February, 1959 under sub-
section (4) of Secuon 19 of
of the Medicinal and Toilet
Preparations (Excise Duties)
Act, 195§.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
PRESENTED

Thirty-Fifth  Report
presented

was

{ DaxLy Dageet ]

CoLumMNs

2945

STATEMENT BY MINISTER

The Minster of Mines and
and Oil (Shn K.D. Malaviys)
made a statement correct-
ing the reply given on the
15th December, 1958 to
supplementarses by Shn-
matt [la Palchoudhun and
Shr1 Japal Singh on Starred
Suestnon No. 947 regarding

eyveli Thermal  Power
Station

BILL PASSED

The Minster of Finance
(Shri Morarn Desal) moved
Tor the womdtruoon of e
%pmprmum Bill, 1959.

e motion was adopted.
After clause-by-clause con-
sideration, the Bill was
passed

RAILWAY BUDGET, GENE-
RAL DISCUSSION

General discussion on the
Railnay Budget, 1959-60
commenced. The discussion
was not concluded

AGENDA FOR TIHURSDAY,
FEBRUARY 26, 1959/PHAL-
GUNA, 7, 1880 (SAKA)—

Further discussion on the
Railway Budget, 1959-60
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CorumMns

2945-46

2946-47

2947—3070





